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LOK SABHA

Tuesday, November 19, 1963/Kartika
28, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Soil Survey

+
Dr, L. M. Simghvi:
Shri Warior:
Shri Mohan Swarup:
| Shri D. C. Sharma:
) Shri Vishwa Nath Pandey:
3 Shri R. Barua:
Shri Koya:
Shri Bhagwat Jha Azad:
Shri D. N, Tiwary:
| Shri Sidheshwar Prasad:

*31,

Will the Minister of Food and Agri-
<culture be pleased to state:

(a) whether the Planning Commis-
sion has approved and finalised any
programme for a comprehensive soil
survey of the country; and

(b) if so, the outlines of the pro-
srganisational pattern and
77 %ial outlay thereof?

The Minister of State in the Minis-
try of Food and Agricnlture (Dr. Ram
Subhag Singh): (a) Soil Survey Orga-
nisations already exist in the Centre
and some of the States. The Com-
mittee on Natural Resources set up by
the Planning Commission has recently
recommended the strengthening of
these Organisations and the setting up
of such Organisations in the States
where they do not exist at present
with a view to carrying out survey of

1400 (Ai) LSD—1.
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soil resources within a period of 20
years under a phased programme.

(b) A note giving the necessary in-
formation is laid on the Table of the

Housce. [Placed in Library. See No.
LT-1826/63].
Dr. L. M, Singhvi: May I know

whether it is not a fact that the need
for comprehensive soil surveys was
first realised by the Government only
during the second Five Year Plan
period and whether it is not a fact that
this delay in completing these soil
surveys is largely responsible for the
deficiencies of planning in the field of
agriculture?

Dr. Ram Subhag Singh: Yes, Sir;
that is the statement that we have laid
on the Table of the House.

Dr. L. M. Singhvi: May I know whe-
ther the Government consider that
they would be able to complete com-
prehensive soil surveys in the country
by the end of the fourth Five Year
Plan with the outlay that is at present
proposed to be made for it and if not
whether the Government are taking
steps to strengthen the soil survey
organisation and find more money for
completing the soil surveys by the end
of the fourth Plan?

Dr. Ram Subhag Singh: According
to the present alloration, it would not
be possible to complete the survev by
the end of the fourth Plan neriod. But
the effort will be to increase the allo-
cation, As the hon. Member might
have noticed, a provision of Rs. 64-67
lakhs has already been made in the
third Plan. We have asked for fur-
ther allocation.

Shri Warlor: May I know what are
the steps suggested by the Centre to
strengthen this organisation in the
States?
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Dr. Ram Subhag Singh: There are
four main centres. At present the
whole work is being co-ordinated by
the Indian Agricultura] Research Ins-
titute and it is functioning under
I.A.R.L Director. There is also a Cen-
tral Cartographic Laboratory, which 13
attached to the headquarters of tae soil
survey organisation. We have besides
asked the State Governments to set up
their own centres. As I said in my
main reply, many of them have set up
their own centres.

Shri Bhagwat Jha Azad: Since this
organisation has come into ecxistence
at the Centre and State levels, may I
know what portion of the country
Government have beesn able {n bring
under soil survey?

Dr. Ram Subhag Singh: The main
work is at present mainly confined to
the big river valley projects—19 river
valley projects: 1, DVC, 2, Bhakra-
Sutlej Project, 3 & 4. Machkund Pro-
ject, 5. & 6. Hirakud Project and
catchment area of Hirakud Project, 7.
& 8 Chambal, 9. Kosi and 10.
Mayurakshi, wherefrom 'ny hon_ frien
comes. N

Shri D. C. Sharma: May 1 know
what kind of collaboratiun exists bet-
ween the central organisation and the
State organisations and whethe;y the
State organisations are independent or
they are to carry out soma of the
directives of the central organisation?

Dr. Ram Subhag Singh: Actually
the work includes coordination, be-
cause in Bhakra, Rajasthan or Cham-
ba] area, it would not be possible for
any State organisation to work inde-
pendently of the cemtral organisation
and so, with a view to activising their
work, they have to work in close co-
ordination.

Shri Koya: May 1 know whether
the States have asked for more aid
from the Centre for carrying out their
schemes?

Dr. Ram Subhag Singh: No, not yet;
but as the programme will extend,
naturally they will ask for aid. But so
far we have not received any request.

NOVEMBER 19, 1963

Oral Answers 260

Pak-China Air Agreement

+
( Shri Hem Barua:
| Shri Prakash Vir Shastri:
| Shri Yashpal Singh:
{ Shri Onkar Lal Berwa:
| Shri Dhaon:
| Shri J. B. S. Bist:

*32.

Will the Minister of Transport be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by Mr, Z. A Bhutto,
Foreign Minister of Pakistan to the
effect that Pakistan would start the
air-services under its agreement with
China even if India did not give per-
mission to fly the planes over its terri-
tory; and

and.
state-

(b) if so, the actual position
India’s reaction to the above
ment?

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): (a)
Yes, Sir. According to Press Re-
ports, the Pakistan Foreign Minister
stated on the 12th September, 1963
that Pakistan would start air services
under its agreement with China even
if India did not give permission to fly
the planes over its territory.

(b) We have no information what
route Pakistan Airlines will follow for
operating Dacca to Canten flight.

Shri Hem Barua: If this Pakistani
threat materialises and Pakistan actu-
ally flies her aircraft over our terri-
tory, may I know whether
are prepared to interpret this as a
violation of our air space; if so, may
I also know what steps Government
have contemplated to take against this
Pakistani intransigence?

Shri Mohiuddinc The hon. Member
knows that the area of Lushai Hills,
Mizo Hills and Manipur Talugas are
prohibited areas for flight by any air-
craft without permission by the De-
fence Ministry. Under those circums-
tances, the question asked by the hon-
Member is only hypothetical.
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Shri Hem Barua: No, Sir. May I

submit . . |

Mr, Speaker: 1 will explain. He
may resume his seat, If they fly over
the prohibited area or our area, would
it be a violation of our air space?

Shri Mohiuddin:
be a violation.

Of course, it will

Mr. Speaker: Then the other ques-
tion as to what action would be taken

is hypothetical.

Shri Hem Barua: What are the
basic reasons for refusing permission to
Pakistan to fly their aircraft over our
territory? If the basic reasons are
political, do Government propose or
contemplate any sterner measures?

Shri Mohiuddin: The reasons, of
course, are security reasons. Just as
on account of reasons of security we
have prohibiteq areas in NEFA for
flight by any aircraft—it is not only
for Pakistan services, it applies to
r~aey airceraft-—similarly, for security
reasons these areas have been prohi-
bited for flight by any aircraft.

Shri Hem Barua: Sir, I rise to a
point of order. This is not the reply
to my question. I am not concerned
whether these areas are prohibited or
not. I know that these areas in Assam
are prchibited areas. The fundamen-
tal question is, when we do not allow
or permit any foreign country to fly
their aircraft over our country and
they do so in spite of our refusal to
allow them, whether that would be
taken up seriously or not? That is
my question. The replies are all vague
as moon-light.

Shri Mohiuddin: 1t is a violation.

It is a serious question.

Mr, Speaker: He wants an answer
in those words, whether that would be
taken up seriously or not.

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): It would be taken up seriously.

s wwTITET e (¥ ¥ a7 9
a5a1 § 5 faes a2y & amrereen §
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m 37

Shrimati Renu Chakravartty: May
1 know whether China has written to
our Government asking for permis-
sion to fly over our air space, whe-
ther prohibited area or not, and if
after the refusal of landing rights
they are persisting in opening up this
route? May 1 know whether the
Government has any information on
this?

Shri Mohiuddin: We have not
received any such request.

Shri Basumatari: May I know whe-
ther the attention of the Government

has been drawn to the fact that
recently one Pakistani aircraft flew
over our territory in NEFA and
Mizo Hills; if so, what steps have

Government taken in this connection?

Mr. Speaker: That would be a

different thing.

Shri J. B, S. Bist: Is it a
the Government of Japan

fact that
have not
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provided landing facilities for Pakis-
tan?

Shri Mohiuddin: Yes, Sir; that is
according to the newspaper reporis.

Shri Joachim Alva: Is there any
clause in the Indo-Pakistan agreement
by which we can prevent Pakistan
flights to India altogether even though
the International Civil Aviation Orga-
nisation has laid down rules to the
contrary?

Shri Mohiuddin: Under the ICAO
there is, what is called, the transit
agreement under vhich every mem-
ber of th¢ ICAO provides the other
members transit rights over its terri-
tories for scheduled airlines, except in
those areas where it is prohibiited for
security reasons. This is an agree-
ment which has bcen signed by all
ICAO members.

Shri Sham La] Saraf: Is there any
likelihood of Pakistan flying its air-
craft over Ladakh? What precautions
have been taken with regard to that
part of the country?

Shri Mohiuddin: That is a security
aspect for the Defence Ministry to
consider.

Shri Hem Barua: He has taken shel-
ter under the Defence Ministry all
through.

Mr. Speaker: That is a
question.

different

Development of Tourism

+
 Shri Yashpal Singh:
Shri Maheswar Naik:
Shri Bibhuti Mishra:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri B, K. Das:
Shri Pottekkatt:
Shri A, V. Raghavan:
Shri Moham Swarup:
Shri M. G. Thengouder:

*33. <

S—

-

Will the Minister of Transport be
pleased to state:

(a) whether there is a proposal to
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form a Corporation for
of tourism;

development

(b) ‘-if so, the main features of the
scheme; and

(c) when it is likely to start func-
tioning?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) to (¢). The Ad Hoc Com-
mitiee on Tourism have recommended
the formation of a Corporation for
handling activities of a commercial
nature connected with tourism. This
recommendation is under examination.

sitamme fag: @R gvEe |
AT 77 g1 § @A § AT A qES Y
# wfa fear &7

st o agreR : Wit famfeE &
gEE it TR gw A 3w E A
T FF FFAT gEM A FAAFAT |

s gTa fag : gvF™ F1 AW
farar ==t FvAT 9377

W AR TG AZ 7T FATA 2
T TF T I AT 2

Shri Daji: Is it a fact that Govern-
ment has decided that for ourists
permits for liauer ¢onsumption in pro-
hibition areas wvrould be granted by
our Embassies in the respective coun-
tries along with the visas insiead of
their first having to come to India and
then apply for a permit? This was
one of the recommendations of the
ad hoc committee. The formation of

the corporation was another recom-
mendation.
Shri Raj Bahadur: As a matter of

fact, this is a step which we have
already taken. I do not think this is
one of the recommendations the
ad hoc committee has made. Certain
difficulties which the foreign tourists
were facing in obtaining permits for
liquor consumption were brought to
our notice. So, in order to obviate
the difficulties and inconvenience
caused to the tourists and to make it
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easy for them to get their liquor, we
decided that our Embassies and dip-
lomatic missions should be authorised
to issue all-India liquor permits along
with the visas so that the tourists may
not have to go from pillar to post to
get a permit.

Mr. Speaker: Shri Daji should
realise that this particular question
relates to only one recommendation
of the ad hoc committee. All the
other recommendations cannot be
brought ir. here during question hour.

oY MEA FEEY . W FTAMAT
o fF Fer W AT & FadE
gdaramd wF g g f& oz w0
FETTART T A (FAAT TR AL

Y TR TFIT
Ziww #1awas + {6 dev § 2

qafaTr H77 03T § AT IJAFT A
g qear g1 e fawi@ wsw
FEATA FT AN T Z | FW A A F
G I A FRN, IA F A
AT EW BW AN KEAT FI A
fegqva< aF T 9T GEAT AY AT |

Shri Ranga: What are the functions
of this Corporation? Is it a profit-
earning Corporation or one working
on the basis of “no-profit no-loss”?

Shri Raj Bahadur: It has been
observed as a result of- the examina-
tion made by the Committee that
there are certain deficiencies in regard
to various facilities that are to be
provided for tourists, particularly
from the point of view of promotion
of tourism, e.g. in the matter of

hotel accommodation, restaurants,
road transport facilities etc. So, in
order to fill up the gap, the Com-

mittee recommended that Govern-
ment should do something in the
public sector. That is the idea behind
the Corporation.
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Shri B, K. Das: In view of the fact
that this will be of a commercial
nature, is it contemplated to register
it under the Companies Act?

Shri Raj Bahadur: The idea is that
it should be run on commercial lines.
We shall do so.

Shri S. C. Samania: Is it not a fact
that long before thcre was a proposal
to give more powers to the Direc-
torate of Tourism? Was that tried
before venturing on this proposal?

Shri Raj Bahadur: Even if we have
the powers, we cannot create a hotel.
We have to put it up. We cannot order
anybody to put up a hotel.

=Y xqATq Fag : 71 & S FFaT g
fr a3 a8 Wt § 9 e Q=T ]
ST WY W FREARIA F AL g
ar 7@t ?

’

=Y TR FQIIT ;AR AT AT A K
TR ARAY |

=t fanfa fow @ 77 FaRem S
T T E, A B 4 g wfrerfas wee
g, B9 A 7 TinT wgea M A
foa rg I & T 3fee & wraREg
ZHT, 37 a9 ) F1 ag FTQRAA a9
FOMN AT §IA TaAHE qF FA0T ?

=Y GW AEYT : AG FTH FTARTA
F1 g | fex & fF et fvwew samer
I & a8t 98 HIT FTH KT qGTET |

Shrimati Savitri Nigam: May I
know whether States’ representatives
will also be taken on this corporation
and whether any representative of
the corporation will be taken by the
State Governments in their Tourist
Departments?

Shri Raj Bahadur: The shape, form,
scope and extent of functions have yet
to be determined.
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Agricultural Production

+
Shri Vishram Prasad:
{ Shri R. G. Dubey:
Shri Hem Barua:
Shri Bhakt Darshan:
.34 Shri P. Venkatasubbaiah.
" ] Shri Sidheshwar Fiasad:
Shri P. R, Chakraverti:
I Shri A. N. Vidyalankar:
| Shri Mohan Swarup:
_ Shri Sham Lal Saraf:

Will the Minister of Foud and Agri-
culture be pleased to state:

(a) whether the Working Group
appointed to bring about closer inte-
gration of agriculture, community de-
velopment and co-operation program-
mes has recommended unified control
of all departments and agencies con-
cerned with agricultural production
from the State to the village level;

(b) other main recommendations
made by Working Group for increasing
agricultura] production; and

(c) Government's reaction to the
recommendations?

The Minister of State im the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) Yes.

(b) A statement. giving the main
recommendations bearing on agricul-
tural production, is laid on the Table
of the Sabha. [Placed in Library, See
No, 27-1827/631.

() Action on the report is to be
taken by the State Governments.
Copies of the Report of the Working
Group have becn sent to the Chief
Ministers for consideration and im-
plementation of the recommendations.

ot fosmy warg: ¥ wg SAAT
Freat g f+ ag Y fagrfesf #30 Y &
F F9 T AT F JHEAY

o T g fag @ wfY L= wRyEw
Fr 7w FAA F FrE ey APt F o
TN wE E, 3T H ¥ o e Ay ¥ o
gfaar & £ =5 ay &wy ¥ @
AT I @Y E | I AN AT FgAr &
fF a7 3o o mi goT aifaat @ ey

S s

fa=e 9% WO T AT
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Shri Vishram Prasad: How far
hindrances like economic position of
the cultivators, lack of irrigation,
fragmentation of holdings and defec-
tive land tenure system have played
their part in not increasing the agri-
cultural production in India?

Dr. Ram Subhag Singh: This ques-
tion does not directly relate to this
report. This report is in regard to co-
ordinating the activities of different
Ministries which are concerned with
agricultural  production. But I am
prepared to reply to this question also
if you so permit.

Mr. Speaker: Shri Hem Barua.

Shri Hem Barua: May 1 know if the
attention of Government has been
drawn to a recent statement made by
our President to the effect that the
retardation i agricultural progress is

due to “lack of tru:, wise jeadership
and  administrative inefficiency™; if
SO, ..... (Interruption).

Shri D. C. Sharma: On &« point of
order, Sir. Can the President’s state-
ment be discussed on the floor of the
House?

Somme Hon. Members: Why not?

Shri Hem Barua: It can be quoled

verbatim.

Shri Daji: It can be quoted and un-
quoted.

Mr. Speaker: Now he does not want
my decision, I suppose, because others
have given it.

Shri Hem Barua: Moy I know what
steps Government have proposed to
take to improve matters on this score
or whether this committee has made
any recommendation towards the
improvement of matters relating to
these facts?

Mr. Speaker: He asked his supple-
mentary in a very beautiful manner;
now he is trying to spoil it.

Shri Hem Barua: Because of your
witty remark I was made to laugh.
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Dr. Ram Subhag Singh: I have not
only seen the statement but I was
there when the President delivered
that speech. How can the Govern-
ment disown what he said? Anything
coming from the mouth of the Presi-
dent shall have to be accepted by the
Government.

Y W THA T FAS A WA
fawfwr & & 39 § waw U5y |7
qv @z afaw o a1 www ¥ g
et &7 53747 K1 AN AfFT I
¥ frw a0% & gza =anfuT Y @ 8
Fifs wwifaa wafas & & aga asr
TfT qART A9 TR &7

o Tw qam fag: Farfaai &t
q@ g9 @1 g fae § afew F2 A
Ml TF Fq IeTET 1 A7 ST &
s ¢ fomd I9 AW gATAGt & g
grafag § fo9 g3t & @waw ¥
T AT AT AT 3T OFFA AT
ofaem 41 o€ 2 fF afset & =7 07
g vF Jgeay #afaA A 9o

Shri P. Venkatasubbaiah: From the
statement it is not clear whether the
financial assistance that has to Dbe
given to the agriculturists for increas-
ing agricultural production is to be
routed through the cooperatives. 1
want to know whether it is the desire
of the Government that all the assis-

tance is to be routed through the co-
operatives.
Dr. Ram Subhag Singh: Govern-

ment have accepted that in principle
and we are also trying that it should
be implemented expeditiously.

oY TR & 98 ST |vgar
g fF ggFrd 3fy s o9 3¥ @
9T HIE, A T W4T FT AfFT
TgAar a5 qY Agy g sy, faw ¥
TR TT AT A |

To TW gaAW fag : 5@l aF A
AR E WL & A F9 T AW
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AW & [ EAFAAEE W I &L
TSG1 F FT FW A F7 A (47,
at @A 97 afus qg S

Shrimati Renu Chakravartty: From
the statement I find that it has bee2
decided that at the district level there
will be agricultural production com-
mitiees formed by the zila parishads
or independently of the zila parishad
if it is not there. I would like to
know whether these committees have
already been set up throughout India
and whether they are only of an
advisory character or will they really
have any connection with the Cabi-

nct level committee which is also
being set up and also whether the
work can continue expeditiously.

Dr. Ram Subhag Singh: It will have
the effect on the Cabinet-level com-

mitte also because already a sub-
committee of the Cabinet has been
constituted in different States and
there is the secretarial committee

presided over by the Chief Secretary.
According to this report, it has been
recommended that under the zila
parishads, wherever zila parishads
have been set up, there should be
agricultural production committees
under the chairmanship of the District
Magistrate or the Deputy Commis-
sioner, whatever may be the system.
The Secretary will be the agricultural
officer or the horticultural officer or
the a»:»2! husbandry officer depend-
ing on the work which might be pre-
dominant in that area. The entire
thing will be very effectively linked
institutionally from the Secretary level
upto the village level because at the
village level also there is an idea to
constitute such a committee.

Shrimati Renu Chakravartty: I also
wanted to know whether it will be
of an advisory character.

Dr. Ram Subhag Singh: This will
plan its activities and also have the
full powers to implement them.

Shri Tyagi: As I could understand
from the question, the recommenda-
tion was for a unified ccntrol and
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that, of course, did not mean any
coordinating committees here and
there. 1 want a clarification as to
what advice the Government have
given to the State Governments with
regard to obtaining unified control, a
sort of unfied control over the agri-
cultural departments, community
development and cooperation. Have
the Government got unified control
at the Centre, for 1 thought charity
began aiwuys at home?

Dr. Ram Subhag Singh: As my hon.
fricad xnows, the work is chiefly
done at the State level and the dis-

trict level, and what he says is
acceptable to me that charity must
begin at home. But the Committee

was entrusted with the task of mak-
ing recommendations from the State
level point of view because it was the
State - Agriculture Ministers and Com-
munity Development Ministers’ Con-
ference who jointly set up this Com-
mittee to suggest how best to coordi-
nate their activities and the Commit-
tee recommendcd that not gnly the
activities should be coordinated but
alsp one apparatus shoulq be created
anq that apparatus would be that
there will be one Secretary ang all
the departments should be merged
together.

Shri Tyagi: There are a number of
Ministries at the Centre dealing with
this work. I wanted to know if they
are just having a unified control.
There are so many different Ministries.
The joint responsibility is there of the
whole Cabinet. 1 want to know whe-
ther these departments are coming un-
der one Ministry so that they can have
a unified control.

Dr. Ram Subhag Singh: That Com-
mittee, as I said, made recommenda-
tions only with regard to the Govern-
ment machinery, and what my hon.
friend says concerns the political issue.
The Committee recommended ubout
the creation of one apparatus.

Dr. P. S Deshmukh: Evidently,
this is another experiment at coordi-
nation. May I know whether any
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time:limit has been fixed to determine
its failure?

Dr. Ram Subhag Singh: Should I
reply to this question?

Mr Speaker: Shri Sonavane.
Shri Tyagi: The previous question
has not been replied to yet,

Shri Sonavame: In addition to this
unified control of the departments, may
I know whether any actual machinery
has been set up at the State level to
see that whatever targets are fixed are
actually fulfilled?

Dr. Ram Subhag Simgh: Atcually,
this does not relate to any target. It
is only in regard to the apparatus,
but the apparatus is going to be set
up with a view to achieving the tar-
gets.

A foel € TR & FWIw

t
(st sTerdT e
| sit waw amw
ltﬂﬂo!omﬁ:
*Qx, &Y Yo %o ¥ITWT :
?ﬁwﬁwrtiﬁm:
| S v Aoy

Ltﬁ AT

1w q9T gfw T gg q@w
# guar w747 fx:

(%) #1 9 faat 1 o™ F
o # fau W@ ag i e fagw
g w1 T §

(=) a1 &8 STFEqT H1 TH AN
& IO 9 faqdd T 92 &Y @TEAar
g R

() w1 78 ¥= ¢ fr 7] @
TR 7 T & o W TG FT AT
ferar § W afz &, @ I8 T AT GTRT
N wqr wfafxwa g ?
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aw aqr gfe "t & a-
afem (s fr) : () ot g

(=) < a&Y

(1) & wfo=a v @& &9 Su=fenr
IR FHT FTE@HA gRT X F7 3 A
ATH ATT To ¥ . o FAGIFTTo ¥ Yo
sfa frdza #3 fear mar £ | wvafeam
=g g #Y Famifal g3 17 Ieamea
F a1 &At # ferq gF FTeaml
Y TX FT qeF Fo 3. oo T T AT
®o ¥.3¢ gfq fadea | 1 wfa ¥
HECIE AR e Rty el S|
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q o1 FT@AT T GAIF ATAT § T,
faa s

|(a) Yes, Sir.
(h) No, Sir.

(c) Yes, Sir. The basic minimum
cane price payable by sugar factories
has been increased from Rs. 4.02 to
Rs, 450 per quintal related to a re-
covery of € per cent. or below, Sugar
factories in gur producing areas have
also been permitted on the recommen-
dations of the State Governments con-
cerned to pay a cane price of Rs. 2°00
per maund or Rs, 5'36 per quintal.
Government consider that along with
other regulatory measures, this in-
crease should be sufficient to attract
adequate quantities of cane to the fac-
tories.]

ot geTmE et w7 # S W
%1 § 5 uF & o=y A a7
Fret fat & Sy fam-fm W fraa
fed o &, 97 997 2w & Y fae
¥ fag @ w0 7 AT Y faeil &
fd oF TOAT AT W AA, TqS FIOT
war g ?

The Deputy Minister in the Minmis-
try of Foog and Agriculture (Shri
A. M. Thomas): As far as the mini-
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mum price of sugarcane is concerned,
it is uniform throughout the country,
that is, Rs. 1'68 per maund of cane
supplied to the factories. As far as
the other price is concerned, that is,
as far as cnabling the sugar factories
to pay up to Rs. 2 per maund is con-
cerned, that has been stipuiated so
that the factories can pay that amount
where there is competition from gur
anqd khandsari, It is part of the incen.
tives to attract more cane for the
production of additional crystal sugar.

St gEFTER e s, S

F AT A AR T @ O I

a9 A AR F1 g qF 7 fraife

fem @, ag mafaw v & o @

YT 9T IO &1 F fFa A ARy

T T &1 AT & rd @ faoafz

FH T gAR W FT IAfEw wew q

fear, ar gw fasi #1 T JAT I FT

& ofe cwd AN F swRE-ae

< g§Te e, gafaa g fegfq &

qEa FA F A @ g 3%
afgmargur fava 3 71 fra w3 @
g, affg, S faomar g ?

Shri A. M. Thomas: It has not been
the case, as fur as I have been able
to understand from the representa-
tions made by Members of Parliament
and also from what has appeared in
the press, that the present price that
has been fixed is inadequate. Now,
the case is that some factories
can pay up to Rs. 2 whereas
other factories cannot pay up to
Rs. 2. But as far as the sugar-
cane price is concerned, it has not
been uniform throughout the country.
And it is part of the incentives to
produce more crystal sugar in areas
where there is competition from gur

and khandsari that the other price
has been stipulated.

Wt TRAAT aAT ;. FAS WERA,
M AT TR F IW F gEET ¥ W
WTT it Afg qt o @ g, gmaR ¥
g& s ofell, o W # ) wH
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3T A %l & & ™ F qW fopad
¥ g X fafeas fad 9m@w 1 @
Tt wgeg W § fd fesad #
o # T WY g §% -t 3
2 w97 79 & fgara ¥ fram™l &1 T
g  ; afz g, @ a9 % fau aan
#1i 78 farat o1 @7 3 AR TEA F
¥ ag amn F4Y I 91 w7

Shri A. M. Thomas: The linking of
the price with recovery is there That
basic plan has not been disturbed at
all. As far as the factories in Western
U.P. are concerned, since there is keen
competition with gur, all the factories
there have been enabled to pay up
10 Rs. 2, whereas in Eastern U.P. only
some factories have been enabled to
pay at the rate of Rs. 2 pcr maund
where there is competition with gur.

An Hon. Member: What about
Bihar?

Shri A. M. Thomas: The question
was regarding U.P, Only some

factories have been enabled to pay
at the rate of Rs. 2 because that
is inherent in the very system it-
self. As I have already said, as far as
the minimum price is concerned, it is
applicable throughout the country.

Al THEEw qEA ¢ 99T 9 48
Fiar g gwag a1 5 faAi F
fradt F1 g 7 T AR R
TIET AF ¥ I wwAT F famr 0 a9
fawa & sma A A oE § T
¥ 21 7g F g ¥ AT T,
EECICEE 2 12 B
Shri A. M. Thomas: Even according

to the scheme, the minimum price
is Rs. 1'68 upto 9 points recovery and
less, and for every point of recovery
beyond 9 there will be a correspond-
ing increase at the rate of 15 nP.

per 0'1 point recovery, so that that
basis has not been given up at all.

Mr. Speaker: The Member says
that some of the mills have disregard-
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ed that element of recovery altogether
and agreed to pay Rs. 2. If that is the
case, why should not there be a uni-
form rate for all the mills?

Shri A, M. Thomas: With regard to
those factories, it is up to them to pay
at the rate of Rs. 2 because there are
other incentives, for example, rebate
in excise duties, rebate in transport
and other things, so that they can
give to the growers an additional
amount. Those incentives are intended
to be passed on to the growers, a sub-
stantial part of them. Depending upon
those incentives if some factories pay
much more, it has to be welcomed
rather than discouraged.

Shri D. C. Sharma: Are
ment aware of the fact that the so-
called incentives they are giving to
the producers have to be disincentives
and that in some of the States, special-
Iv. Punjab. the sugarcane producers
are refusing to bring cane to the fac-
tories”

Govern-

Shri A. M. Thomas: As far as Pun-
Jab 1s concerned, all those sugaicane
factories have started crushing muca
carlier than they used to do in pre-
vious vears, so that the assumption of
the hon. Member is wrong. I am sorry
also that an experienced Member like
him should say that the ‘so-called in-
centives are disincentives’.

Shri D, C. Sharma: Can the
hon. Minister produce a list of those
factories which have started working?
He is ignorant of what is happening in
the Punjab....

\

Mr. Speaker: Shri P. C. Borvoah

Shri P. C. Borooah: 1Is the targel of
33 lakh tons of sugar this year likely
to be achieved with the introduction
of these two measures?

Shri A. M. Thomas: The trend of
production is encouraging. So far,
about 87 factories have started crush-
ing, and compared to the number
that started crushing during this
period last year, it is much larger in
number. The trend of production is
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such that we would perhaps be in a
position to achieve the target.

Shri Indrajit Gupta: Is it a fact
that because the millowners are known
to be opposed to even these minimum
prices for sugarcane, which are ad-
mittedly inadequate, as a compensaticn
to them, the Government have an?
nounced, as I read in the papers this
morning, a still further rise in the
price of sugar, although it is already
practically unavailable in the coun-
try cxcept at black market rates?

Shri A. M. Thomas: 1 may humbly
submit that a person cannot have the
cake and eat it too..(Interruptions).
Any rise in the price of canc will
immediately reflect on the cx-factory
price of sugar. Tt is quite natural
(Interruption), The cost of produc-
tion hag been gone intp more than
once by a compctent body like the
Tariff Commission and we have bascc
our cost structure on their recommen-
dations.

Shri D. C. Sharma: It is very
strange that an cxperienced Minister
like him should give such an unsatis-
{ying answer.

Some Hon. Members rose—

For the present, i amn
Members

Mr. Speaker:
trying to call those hon.
whose names are here.

Shri Indrajit Gupta: The next ques-
tion is also a similar one.

st AigT wwY AT AT qTE
¥ gz sfgeey T mar @ f& @9
gt fram Y 7% N T w7 oA
F1 X AT ERT | AT Tg W Y qFAT &
i fafy faer &Y wfgrr S3fady w7 8v
AGET B A1@ §A AW Hf9d SqET
e #3fady § R T A #Y agd
s g ) & e Agar € fF 3w
ufe@r & A TR IV, THET FT RO 7
g N 9= &, e ET oemT % frEra.
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Shri Shimde: There is no likelihood
of surplus cane, and moreover, the
restrictions are not complete. Part of
the cane is allowed {o be used for the
manufacture of gur and khandsari.

Some Hon. Members rose—

Mr. Speaker: Of course, this is a
very important question, but it is
going to be raised immediately aitcr
the Question Hour, and a statement is
going to be made by the Minister.
Then probably the House might de-
mand a dctailed discussion also. I‘herc-
fore, I pass on to the next question.

Shri A. M. Thomas: With your kind
permission, U wish to correct a ctate-
ment which I made. In reply - the
hon. Member's question, I said that in
Punjab all the factories had started
crushing. The rate of Rs. 2 is appli-
cable to all the factories in Punjab
but all the factories have not started
crushing.

Shri D. C. Sharma: Now, who is
right, I or he?
Some lion. Members: Both.
Sugar
{,_

( Shri P. C. Borooah:
Shri S. M. Banerjee:
Shri Yashpal Simgh:

| Shri Prakash Vir Shastri:

| Dr. L. M. Singhvi:

i Shri Maheswar Naik:

| Shrimati Savitri Nigam:

| Shri Sham Lal Saraf:

Shri D. C, Sharma:

Shri Gulshan:

Shri Hem Raj:

Shri Daljit Singh:

Shri Bishwanath Roy:

Shri Onkar Lal Berwa:

Shri D. N Tiwary:

Shrimati Renu
Chakravartty:

“36. <

—————————

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the latest position in regard to
the stocks of sugar with the mills, its
availability in various parts of the
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country and the price position at diffe-
rent places, particularly in Assam as
on the 31st October, 1963;

(b) whether the prices of sugar rose
high during the last six months; and

(¢) whether supply of sugar has
been rationed/controlled in some parts
of the country and if so, where and
the broad features of this control sys-
tem?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) Position of stocks
and availability of sugar with factories
in different parts of the country on
31st October, 1963 and the price posi-
tion at different places including
Assam (Gauhati market) are given in
two Statements which are laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1828/63].

(b) No, Sir.

(c) Supply of sugar is regulated
throughout the country, Sugar ig dis-
tributed on cards in some of the States,
viz.,, Uttar Pradesh, Punjab, Maha-
rashtra, West Bengal, Rajasthan,
Kerala and Goa.

Shri P. C. Borooah: Is it a fact that
soon after the promulgation of the
Government orders restricting inter-
State movement of sugar and raising
the minimum cane prices, the stock
of sugar went underground and found
its way into the black market at Rs. 18
to Rs. 20 over and above the actual
price per maund, and that it happened
even in this cagpital town? What steps
have Government taken to curb this
menace?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): The stocks with the fac-
tories could never have gone under-
ground, because the releases are all
regulated by the Government of India.
In fact, quotas are fixed for Lhe varni-
ous State Governments, and the State
Government nominees alone can lift
the quotas, so that, if at all the storks
Bo underground, it is only after it
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reaches the wholesale or retail trade.
In fact, we have given specific instruc-
tions to the State Governmeuts as to

how to regulate this and other allied
matters.

Shri P. C. Borooah: Is it a fact that
the price of gur also rose by 100 per
cent. soon after the promulgation of

the Government orders restricting
inter-State movement of Gur and

khandsari?

Shri A. M. Thomas: I think the hon.
Member s referring to the Sugar Con-
trol Order of 17th April, 1963. In that
case, the sugar which had already
been released and was with the trade,
it ig true—that a substantial portion
went underground. but that could not
be helped.

Shri S. M. Banerjee: From the
statement it appears that in U.P. the
availability was 57,354 tonnes on 31st
October. I would like to know whe-
ther it has been brought to the notice
of the hon. Minister that Diwali went
without sugar in U.P. except at black
market price, and whether any action
thas been taken to guide the State Gov-
ernment not to distribute sugar on in-
come basis, as poor people will then
not get any sugar?

Mr. Speaker: He should not make
a statement. He has put the question.

Shri S. M. Bamerjee: 1 want to
know whether the Government have
issued any directive to check this.

Shri A. M. Thomas: 1 shall be re-
ferring to this aspect also in my state-
ment, which, with your kind permis-
sion, I shall be making. With regard
to the distribution on income basis, as
far as the Government of India is con-
cerned, it has not issued any direction

at all. The arrangements for distribu-
tion within a particular State have
been left entirely to the State Gov-

ernments concerned, and it is up to
the State Governments to adopt such
measures as they deem fit for distri-
bution.
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s fayfa faw . sogw aiaw,
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Shri S. M. Bamerjee: I request you
10 appreciate this point. My question
was about the distribution of sugar.
The Chief Minister o; Uttar Pradesh
was here, and it was learnt that this
question was discussed with the Cen-
tre and it was stated that this system
was entirely wrong.

Mr. Speaker: The Minister 3says
that no directive has been given by
the Centre, and that this subject would
also be covered in the statement which
he is going to make.

Shri S. M. Banerjee: Previously
there was no direction, but recently
‘when the Chief Minister of Uttar Pra-
desh came here—this came out in the
newspapers also—this question was
discussed.

Mr. Speaker: I do not know whe-
ther discussion and the issue of direc-
tives are the same. The Minister says
there was no directive issued. Shri
Banerjee should take that word when
the Minister says that the Centre has
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giyen no directions. What further
th}ng does he want me to put to ihe
Minister and elicit an answer?

Shrimati Renu Chakravartty: From
the statement, I fingd that again the
unfortunate city or Calcutta has got
the highest price of sugar. This is
mentioned in the table showing the
retail price of average quality sugar.
May I know why it is that in Gauhati
the price is Rs. 124 per kg, while in
Calcutta it is Rs. 1-26, and whether

it is also fixed by the State Govern-
ment?

Shri A. M. Thomas: The prices have
been based on the ex-factory price
p_]us transport charges and also a mar-
gin to the wholesale trader. The maxi-
mum has been fixed at Rs, 2'68 per
quintal.  Calculating all these things,
this price has bheen arrived at.

Shrimati Renu Chakravartty: But
the transport charges are more 1o Cal-
cutta than to Assam?

N o fag : wT AR #
aZ 79 & fF W I Ry F y3 fasy
q 3T A T w2 w47 A
fear s &1 wwr @ fas wifewm
ArE Jqq a’ﬁ’rmmaﬁg?
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W T . more wErew,
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Shri A. M. Thomas: From that uase,
we have procecded much further, be-
cause the excise duty has been doub-
led in certain cases and the cane cess
also has increased.

&Y UYRYIWAR : JAT I FT IAT
fer § fear o

SO WERT: Ig  TAFT AT
& FLAFA | JeA Bl & fF RS
T w T

Shrimati Savitri Nigam: Keeping in
view the scarcity, the blackmarketing
and maldistribution of sugar which
is prevailing in all the markets, may
1 know if the Government is thinking
of channelising  the  distribution
through voluntary agencies as had
been done in the past?

Shri A. M. Thomas: Wherever co-
operatives have come into existence,
that machinery is being used by the
State Governments for distributing.
We have also advised the State Gov-
ernments that in case the co-opera-
tives come in, they should be utilised
in the matter of distribution.

Several Hon. Members rose—

Mr. Speaker: It is for the hon.
Members to decide if they want to
stick on to this question and I should
continue. We are going to have a
statement on this matter and probably
a discussion over it . (Interruptions).

M EEAAR: W 9\ T
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st seTEl e siaE F
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Shri Bade: Question No. 53 about
the escape of Mr. Walcott may be
taken up just now, because there will
be some elucidation and it will throw
discussion at

more light for the
2°30 p.™.
Mr. Speaker: Unless the louse

agrees, I cannot take it up.

Shri Bade: The House will agree,
Sir. :

Mr. Speaker: Unless all the hon.
Members who are in between agree, 1
cannot take it up.

Agriculture in Asia and Far East

+
Shri B, P, Yadava:
[Shri Bishanchander Scth:
37, % Shri Chattar Singh:
Shri Vishram Prasad:
| Shri Yashpal Singh:
|_Shri Sidheshwar Prasad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that experts
connected with framing agricultural
projects in Asia and the Far East held
a meeting in New Delhi on 30th Sep-
tember, 1963;

(b) if so, the number of countries
participated in the meeting;

(c) the subjects discussed; and

(d) whether any proposal was put
forward by the Indian delegation?

The Minister of State im the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) Under the aegis
of FAO, a Meeting of Experts on
Agricultural Projections, i.e. forecasi
of requirements and production of
agricultural commodities, and not of
experts connected with farming agri-
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cultural projects; was held {from
September 30 to October 11, 1963.

(b) Experts from six countries par-
ticipated in the meeting.

(¢) The Agenda of the Meeting was
as under:

Agenda

1. Opening of the meeting and selec-
tion of Chairman and Vice-Chairman.

2. Adoption of the Agenda.

3. Brief Statements by the partici-
pants on their work.

4. Framework of economic growth.

5. Demand projections.

6. Production projections.

7. Trade projections.

8. Overall consistency of the projec-
tions and their policy implications.

9. Recommendations for future

work.

10. Adoption of the report.

(d) No proposal was expected to be
put forward and none was made, The
discussion was technical and related to
possible improvements in the techni-
ques of framing projections, on which
varioug views were expressed.

st Wo Wo giEm: T F W
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Shri Bhagwat Jha Azad: Item No. 6
of the agenda says “Production pro-
jections.” May I know whether in this
conference under this item or any
other item, any discussion was held
and any improvement suggested for so-
low a production as 2-15 per cent in
our country?

Dr. Ram Subhag Singh: As I said,
it might have been discussed, but no
resolution was adopted because it was
their internal meeting for exchange

of opinion between experts. Unless
and until we get any report or any
resolution from them......

Shri Bhagwat Jha Azad: Does he

mean to say Government have no in-
formation?

Mr. Speaker: That is what he says.

Dr. Ram Subhag Singh: That is ex-
actly the reply.

= yrTEA AT W : 8, @ s
fa@v o

Shri Vishram Prasad: In the agenda
it is said, “Opening of the meeting
and selection of Chairman and Vice-
Chairman, Adoption of the Agenda,
Brief Statements by the participants
on their work, Framework of acono-
mic growth” etc. But nothing is said
about what work was done and what
points were discussed. May I know
how much money was spent for this
discussion which lasted for 11 days?

Dr. Ram Subhag Singh: As I said in
the beginning, this was a meeting held
under the aegis of FAO.

Mr. Speaker: Was any expenditure
incurred?

Dr. Ram Subhag Singh: The Govern-
ment of India was the host for that
conference and it is a fact that money
was spent.

Shri Vishram Prasad: How much
money was spent?

Dr. Ram Subhag Singh: I would
require notice.
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Shri Ranga: Are we to understand
that the Government knew that there
was no agenda, there were no proh-
lems to be discussed or resolutions to
be passed and yet they sent their
officers there to this “joy conference”
or whatever it is, or another Scuth-
East-Asian Diwali Conference or some-
thing like that?

Mr. Speaker: Order. order. No in-
ferences are to be made.
Dr. Ram Subhag Singh: I wonder,

Sir, because Dr. Deshmukh and Prof.
Ranga, both of them, are in the habit
of passing insinuations ard they sec
the entire universe wiin their own
iaundiced eye.

Mr. Speak=:r Order, order....

Shri Ranga: Moy 1 make this pro-
test, Sir, th.t he is not entitled to
make this remarks in regard to me.

Mr. Speaker: That is exactly what
I am telling him. I have already taken
notice, of it, but I had also taken
notice of the infercnce and innuendo
that the hon. Member also made.
(Interruption). In questions these
things are not be brought into; only
the facts are to be asked and the
answers given. When hon. Members
go astray and tread into paths that
are forbidden certainly difficulties
arise for themselves also, but more for
me.
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Shri Ranga: You would see, Sir 1
gave them an alternative. It would

have been open to them to say that it
was not so.

Mr. Speaker: What about the
“Diwali festival” and all those things?
(Interruption).

Shri Ranga: What conference was it
then? Did they know anything?

Shri P. R. Patel: I want to kv
who took part in the meeting ond i
that respect I would like further ‘o
know whether the representatives of
the farmers’ organisations in the coun-
try were included in this delegation;
if not, may I know whether the Gov-
ernment is of the view that these far-
mers’ organisations are not necessary
for the improvement of agriculture in
the country?

Dr. Ram Subhag Simgh: As [ said,
this was a conference of experts ana
some of our experts participated 1n
this conference. Along with the e¢x-
perts the Secretary of the Departinem
of Agriculture was clected Chairman
and he presided over it. So the ques-
tion of giving representation to any
voluntary organisation or farmers’
organisation does not arise.

Shri Hari Vishnu Kamath: The
statement laid on the table refers to
recommendations for future work ana
adoption of the report—9 and 10--
but the Minister said earlier that there
were no proceedings, no reports or
anything of that sort. Here, Sir, what
docs it stand for? What does u

mean? What recommendations were
made then? What report was adopt-
ed?

Dr. Ram Subhag Singh: The meet-
ing was held from 30th Septembei 10
11th October. That was their internal
meeting and they exchanged opinions
regarding all this agenda. But they
did not adopt any resolution, and as
they did not adopt any resolution we
have not yet received any report of
the nature of decisions of the confer-
ence asking us to implement them ir
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India as recommended by that confer-
-ence.

Shri Bhagwat Jha Azad: Sir, we
want a ruling from you. The meeting
lasted for 12 days and so much amount
was spent on it. Stil] the Govern-
ment, after two months, have not got
any report. What is this (Interrup-
tion).

Shri Hari Vishnu Kamath: A moun-
tain in labour did not bring forth ever
a mouse. CF

Mr. Speaker: Order, order. Hon.
Members put the whole burden on me.

Shri Bhagwat Jha Azad:
the final authority.

You are

Mr. Speaker: No.

Shri Bhagwat Jha Azad: How can
the Government . . .

‘Mr, Speaker: In a democracy it is
the House that has to take action, if
the Government fails to discharge its
duties.

Shri Bhagwat Jha Azad: Here it is
a dispute between the Minister and
the Members.

Mr. Speaker: I am only a referee
‘between the 'two parties playing the
game, only watching and ensuring
that the game is played according to
the rules of the game.

Shri Tyagi: You have to
when there is foul play.

whistle

Shri Hem Barua: You are the cus-
todian of our rights.

Mr. Speaker: Shri
IChaturvedi.

Shri S. N, Chaturvedi: May I know
‘what benefits Government derived, or
€xpected to derive, by playing host to
these eminent experts on agriculture
Wwho have made no recommendation?

1400 (Ai) LSD—32,

Order, order.
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Shri Tyagi: Publicity.

Dr. Ram Subhag Singh: When sucn
a conference meets, it proves to be of
immense value to tne Government in-
asmuch ag it contributes towards for-
mulating certain programmes:

Shri Hari Vishau Kamath: But no
real work was done here.

Dr. Ram Subhag Singh: Those hon.
Members who feel agitated on this
question, if only they go into the
working of that conference, it will
allay all their misgivings and anxiety.
The conference has expressed its opi-
nion on various subjects which will
be percolating to the countries con-
cerned. Also, those representatives
who have participated in that confe-
rence, will naturally write about
their reactions which will be of im-
mense help to the countries concerned.

Mr. Speaker: Really, I am surprised
that Members should feel so concern-
ed that a meeting hag been held, it
was convened at our request, we play-
ed the host, so much money has been
spent and nothing has come out of it,
or at least Government does not know
anything about it. Hon. Members
must remember that they have their
own remedies. Any hon. Member can
give notice of a molion to discuss this
question. Why should this be brought
up again and again, every Member
repeating the same question?

Shri Hem Barua: After twelve days
of labour they should produce some-
thing.

Mr. Speaker: He can help them in
that production. Next question.

Nt A ;T wERE, e
T ) 3 forar &3

Shri Tyagi: How is it that you

‘dlways have a kindly eye on him?

This is something which encourages
him.

Mr. Speaker: That does not satisfy
him. Next question.
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Village Volunteer Force

+
Shrimati Savitri Nigam:
Shri Surendra Pal Singh:
Shri P, R. Chakraverti:
*38. Shri Sidheshwar Prasad:
1 Shri D. D. Puri:
| Shri B. K. Das:
| Shri S. C. Samanta:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether it is a fact that there
is a proposal to merge the Village
Volunteer Force in the Defence Labour
Bank to ensure better utilization of
the country’s manpower; and

(b) if so, the main advantages likely
to result from this merger of the two
organisations?

The Depaty Minister in the Ministry
of Community Development and Co-
operation (Shri B. S. Murthy): (a)
and (b). The Village Volunteer Force
consists of all the able-bodied adults
in the village who volunteer to join
it. The Defence Labour Bank, based
on the voluntary donation of free
labour at the rate of 1 day per month
from every able-bodied adult or mone-
tary contribution in lieu, is an inte-
gral part of the Village Volunteer
Force. It has been suggested to the
States that the minimum donation of
labour at 12 days’ per annum should
be made a pre-condition for enrolment
in the Village Volunteer Force. This
will ensure minimum donation of
labour from every member of the
Village Volunteer Force for imple-
menting productive programmes.

Shrimati Savitri Nigam: May I
know whether the hon. Minister has
received complaints that though the
volunteers are ready to work, they
are not being given good plans or
schemes
by them and, if the answer is in the
affirmative what remedies Govern-
“ment propose to have in this mafter?

Shri B. S. Murthy: Though there
are no such complaints, our own
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assessment shows that the Volunteer
Force is not being fully utilized and
the main drawback or snag is want of
organisational effort to plan agricul-
tural programmes. At the same time,
I may inform the hon. Member that
exemplary work has been done by the
volunteers in some cases. For
example, in Tanjore district of Madras,
in Kottur Block village, one fine
morning 15,000 pcople gathered and
they widened a six-mile road in five
to six hours, costing Rs. 20,000.

Written Answers

Shri Tyagi: They have beaten
China.
Shrimati Savitri Nigam: May I

know if Government is intending to
form advisory mobile parties which
may go from place to place and advise
the people on chalking out plans se
that the volunteer force people who
are sitting idle may get suitable jobs?

Shri B. S. Murthy: The mname
‘Village Volunteer Force’ indicates
that it is in the village. They have

to plan and the Panchayats are being
charged with the responsibility of
chalking out programmes and using
this as' an instrument for developing
agricultural programme. Therefore
these mobile vans will be of no use.

WRITTEN ANSWERS TO
QUESTIONS

Sleeping Berths

Shri S. M. Banerjee:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:

*39. Shri Heda:
Shri Rishang Keishing:
Shri D. J. Naik:
Shri Maheswar Naik:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that sleep-
ing berths are likely to be introduced
in second class coaches on all trains;

(b) if so, from  when; and

(c) what will' be the additionak
charge?’
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The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). As an experi-
mental measure, Second class Sleeper
Coaches have been introduced on two
pairs of trains—on Nos. 29/30 Delhi-
Lucknow Mail and 37/38 Madras-
Howrah Express trains with effect
from 10th October, 1963 and 1st Nov-
ember, 1963 respectively.

(c) A surcharge of Rupees five per
berth per night or part thereof is
levied for sleeping accommodation
provided.

Railway Zones

Shri Surendranath Dwivedy:
*40.

Shri Harish Chandra Mathur:

Shri P. C. Borooah:
{_ Shri P. R. Chakraverti:

Will the Minister of Railways be
pleased to state:

(a) whether there is any proposal
to divide the entire Railways into ten
Zonal regions;

(b) whether in this division, it is
proposed to locate the headquarters of
each zone in a State in which the
particular zone has the largest mile-
age of railway lines; and

(c) if so, the names of the new
zonal railways and the probable loca-
tion of their headquarters?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No, Sir.

(b) and (c). Do not arise.

afas w@m wfe qad

r!ﬁmﬂﬁ:

st amare fag
=t fasrwex &5 :
lﬂ'i\ﬁo o A :

| St TR gwT
\‘t-Jﬁﬁ" T'o AT
ot g v
sitwet wnfast i

Written Answers KARTIKA 28, 1885 (SAKA) Written Answers

294

ot FgIAT AW
l’iﬁ qto do TA:
Llﬁ g

T | a4 FfW 5A 0 W,
98%3 F qITTHT q &7 qUs &
IAT T FEE § A IO FY FAT HG
f& sfaw wdw sy gar F1 AT
F 9y ¥ I A wf<w fom +3@ #
@ = qar wfa gf R 7

T T4 FfY dxwg 9@ sy /A
(1o TR W FAg): 30 W, 9883
! gf Toal F gy wfadi % s
gaifs d5%  § mfew adw Ffy
aar wrfud #39 F faeqm w7 ax 9=
g 9T | T TwEE s ¥ @
IR ) AT a7 F fqu At ¥ g
Afaat a1 fo@r mav | 7 qw 99 T
TR & IO T TG gu € |

Air Accident near Agra

Shri Chattar Singh:
[Shri Bishanchander Seth:
Shri B. P. Yadava:
Shri P. C. Borooah:
Shri Prakash Vir Shastri:
*42 ! Shri Onkar Lal Berwa:
ﬂ Shri Gokaran Prasad:
U Shri Vishwa Nath Pandey:
j Shri P. C. Deo Bhanj:
Shri Morarka:
Shri R. S. Pandey:

Will the Minister of Transport be
pleased to refer to the statement made
in the House on the 11th September,
1963 regarding the accident near Agra
and state:

(a) whether the report of the court
of enquiry has since been received by
Government; and

(b) if so, the findings thereof?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) No, Sir.

(b) Does not arise.
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Theft of Explosives

(Shri Hari Vishnu Kamath:

Shri Kachhavaiya:

Shri Bade:

Shri Buta Singh:

Shri Bishanchander Seth:
.43 % Shri Dhaon:

") Shri B. P, Yadava:

Shri Onkar Lal Berwa:
Shri Gokaran Prasad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
| Shri B. K. Das:

Will the Minister of Railways be
pleased to refer to the statement made
in the House in response to a Calling
Attention Notice on the 20th Septem-
ber, 1963 and state:

(a) whether investigation into the
theft of explosives from a sealed rail«
way wagon has since been concluded,
and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) The case is still pending
investigation with the police who
have made further arrest of three
outsiders, making a total of 7 arrests.

(b) Does not arise.
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Package Programmes

Shri Warior:

*45. { Shri D. C. Sharma:
(_ Shri Imbichibava:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the working of the
package programmes for food pro-
duction has been reviewed by Gov-
ernment; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). A state-
ment giving the up-to-date progress
of the Intensive Agricultural District
Programme (Package Programme) is
laid on the Table of the House.
[Placed in Library. See No. LT-1829/
63].

Post Offices

( Shri Raghunath Singh:
Shri Balkrishna Wasnik:
Shri P. R. Chakraverti:

Lthﬂ P. C. Borooah:

Will the Minister of Posts and Tele-
graphs be pleased to state:

*48.

(a) whether it is a fact that the
Central Advisory Board for National
savings has advised Government to
open a separate wing in Post Offices
for savings in Posts and Telegraphs
Department; and
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(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) No such recommen-
dation has so far been received by
this Department.

(b) Does not arise.
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Liquor Permits for Tourists

J Shri Heda:
*48. \ shri Maheswar Naik:

Will the Minister of Transport be
pleased to state:

(a) the measures taken to
liquor permits for tourists;

issue

(b) the steps taken to climinate the
lengthy procedure in India; a.nd_

(¢) whether any survey
made of its
trade?

has been
effect on the tourist

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). Tourists will
shortly be able to obtain liquor per-
mits with All-India validity from
Indian Missions overseas along with
their Visa or Tourist Introduction
Cards. Those tourists who, for any
reason, arrive in India without the
permit, will be able to obtain them
from the Govt. of India Tourist Offices
at Delhi, Bombay, Calcutta and
Madras.

(c) No survey as such has been
conducted. However, from the obser-

vations made by visiting foreign
travel agents and other important
persons connected with the travel

trade, it has been gathered that with
the elimination of time-consuming
formalities, the effects in general will
be conducive to promotion of tourist
traffic.

Birth Anniversary Stamps

( Shri Swell:
*49. { Shri P. C. Borooah:
( Shri Bibhuti Mishra:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether it is a fact that a
serious flaw was discovered in the

birth anniversary stamps of Dr. Annie
Besant;

(b) if so, the nature of the flaw;
and »



299  Written Answers

(c) the reasons therefor?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). The year
of birth was wrongly printed in the
Annie Besant stamp issued on th2 1st
October, 1963 as 1837 instead of 1847.

(c) The error took place due to the
wrong year having been noted on

records.
Avro-748 for 1.A.C.
Shri Ramachandra Ulaka:
*50 Shri N. R. Laskar:

Shri Dhuleshwar Meena:
LShrimati Savitri Nigam:

Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 17 on the 13th
August, 1963 and state the decision
that has since been arrived at regard-
ing the number of Avro-748 aircraft
to be purchased by the Indian Air-
lines Corporation from the aircraft
manufacturing depot at Kanpur?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
No decision has yet been taken.

Shipping Service on India-UK.
Continent Route

Shri Morarka:

Shri Ravindra Varma:
Shri Raghunath Singh:
Shri Vasudevan Nair:
Shri Sidheshwar Prasad:

*52.

Will the Minister of Transport be
pleased to state:

(a) whether Apeejay Lines is
intending to run a parallel service on
the India/UK. Continent route in
competition with the Karmahom Con-
ference to counter the effects of 12}
per cent freight increase on West-
bound cargoes;

(b) if so, the number of vesgels
that will be placed on this route; and

(c) the part that Government will
play to help these Lines to counter
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the freight increase of Karmahom

Conference?
The Minister of Shipping in the
Ministry of Transport (Shri Raj

Bahadur): (a) The circumstances in
which Apeejay Lines made this offer
related directly to the India-U.K. Con-
ference increasing the freight rates by
124 per cent. The Conference has
since reduced the increase to 10 per
cent as against 73 per cent recom-
mended by the Maritime Freight Com-
mission. The question of providing
protection to sensitive commodities in
export trade has also to be settled
satisfactorily. The offer of the Apee-
jay Lines and certain other shipping
companies is under consideration.

(b) 6 ships (i.e. 1 ship a month for
the next 6 months) have been offered
for the service by 4 shipping com-
panies to begin with.

(c) Government will give every
possible assistance to Indian tramp
shipping consistent with their pre-
vious commitments and the require-
ment of our national trade.

Escape of Mr. Walcott

Shri Hari Vishnu Kamath:
Shri Kachhavaiya:

Shri Buta Singh:

Shri Bade:

Shrimati Renu Chakravartty:
Shri Y. D. Singh: )
Shri Yashpal Singh:

Shri P. C. Borooah:

Shri Bishanchander Seth:
Shri B. P. Yadava:

Shri Dhaon:

Shri Chattar Singh:

Shri Hem Barua:

Shri Vishram Prasad:
Shri Indrajit Gupta:

Shri Bhagwat Jha Azad:
Shri D. N. Tiwary:

Shri S. M. Banerjee:

Shri Sudrendra Pal Singh:
Shri Prakash Vir Shastri:
Shrimati Renuka Barkataki:
Shri Rameshwar Tantia:
Shri C. K. Bhattacharyya:
Shri Maheswar Naik:

Shri Bibhuti Mishra:

-—



Shrimati Savitri Nigam:
Shri Ram Ratan Gupta:
Shri Wartor:

Shri S. N. Chatarvedi:
Shri A. V. Raghavan:
Shri Pottekkatt:

Shri Sivamurthi Swamy:
Shrimati Renuka Ray:
Shri Mohan Swarup:
Shri D. C. Sharma:

Shri D. D. Puri:

Shri G. Mohanty:

Shri Koya:

Shri Brij Raj Singh:
Shri Vasudevan Nair:
Shri Vishwa Nath Pandey:
Shri Balkrishna Wasnik:
Shri Ram Sewak Yadav:
Shri Heda:

Shri Sarjoo Pandey:
Shri P. R. Chakraverti:
Shri R. S. Tiwary:

Shri K. C. Pant:

Shri Sidheshwar Prasad:
Shri A. N. Vidyalankar:
Shri M. N. Swamy:

Shri Omkar Lal Berwa:
Shri Krishnapal Singh:
Shri Basumatari:

~Shri H. C. Soy:

Will the Minister of Transport be
Pleased to state:

(a) whether it is a fact that one
Mr. Walcott, an American citizen,
escaped from India in his impounded

-plane; and

A .

®53.

(b) if so, the detailed circum-

-stances of the incident?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). An order by the Com-
mercial Sub-judge, Delhi dated 3lst
January, 1963 in the suit between the
Associated Hotels of India and the
“Trans-Atlantic Airlines and others
restrained Mr. Walcott and others
from taking out of India the aircraft.
‘“The Collector of Central Excise, New
Delhi had also issued an order detain-
ing Mr. Waleett’s plane till such time
as Mr. Walcott paid the amount of
penalty imposed on him for violation
.of customs regulations. A police guard
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was also provided in pursuance of the
order of the Collector of Central
Excise. On Mr. Walcott paying the
penalty imposed on him for violation
of Customs regulations, the order of
the Collector of Central Excise, was
vacated on 24th September, 1963. The
order of the Commercial Sub-judge
was also vacated en the 25th Septem-
ber, 1963. On the same day, i.e.,, 25th
September, 1963, an order was passed
by Sub-judge, Delhi in a private suit
filed by Tata Sons (Private) Limited
on Mr. Walcott to the effect that the
aircraft should not be removed from
the Safdarjung airport. A copy of
this order was furnished to the Aero-
drome Officer on 25th September,
1963. In view of this order clearance
was not given for a flight by the aero-
drome authorities when Mr. Walcott
approached them on 26th September,
1963. Despite the refusal, Mr. Walcott
made an unauthorised flight on 26th
September, 1963 at 12 hours 17 mts.
By making this unauthorised flight
Mr. Walcott has violated the follow-
ing provisions of Indian Aircraft

Rules, 1937:—
(1) Rules 25-A—Fuelling of air-
craft.

(2) Rule 15—The requirement to
have  Certificate of Air
Worthiness.

(3) Schedule IV Para 3.5.1.1—
Compliance with Air Traffie
Control Clearance,

(4) Schedule IV Para 3.2.6.2—
Prior authorisation by Aero-
drome Control Tower for
manoeuvre preparatory or
associated with taxying or
take off etc,

(5) Schedule IV Para 3.2.2.5—
Take-off requirement to avoid
apparent risk of collision.

(6) Schedule IV Para 3.26.1—
Requirement for operation on
and in the vicinity of an
aerodrome,

(7) Rule 6—Licensing of person-
nel.
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(8) Rule 21—To avoid dangerous
flying.

He has also violated Rules relating
to Customs clearance and Rules relat-
ing to Immigration clearance, in parti-

cular rules under the Foreigners
Registration Act.

Action has been taken through
diplomatic channels with United

States authorities for the return of
Mr. Walcott and his Piper aircraft.

Additional Funds for Agriculture
Shri Yashpal Singh:
[Shri Ramachandra Ulaka:
Shri N. R. Laskar:
.54, % Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:
| Shri Mohan Swarup:
| Shri P. Venkatasubbaiah:
{_ Shri Daji:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 603 on
the 10th September, 1963 and state:

(a) whether the question of addi-
tional allocation of funds for agricul-
tural programmes has since Dbeen
considered by the Planning Commis-
sion; and

(b) if so, the nature of the decision
taken?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). For the
current year (1963-64), an additional
allocation of Rs. 19.15 crores has been
sanctioned to State Governments for
accelerating agricultural production
programmes. As far as the remaining
two years of the Third Plan are con-
cerned, no particular decision has so
far been taken by the Planning Com-
mission. Every effort will, however,
be made to ensure adequate financiali
provisions for agricultural programmes,
through the annual plans.
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Cooperative Farming

rShri Surendranath Dwiv>dy=
Shri Yashpal Singh:

Shri P. Venkatasubbaiah:
Shri Sidheshwar Prasad:
Shri P. C. Borooah:

Dr. L. M. Singhvi:

Shri Warior:

Shri Heda:

Shri P. R. Chakraverti:
Shri Eswara Reddy:

Shri A. K. Gopalan:
{Shri Koya:

55, 2
T

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) the names of the States wht?re
Co-operative farming has been tried
and the results thereof;

(b) whether Governmeni propose

to popularise the scheme; and

(c) if so, the nature of incentives
and encouragement Government pro-
pose to give?

The Dcputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar Misra):

(a) Cooperative Farming is being
tried in all the States. A statement
indicating the number of societies

organised is laid on the Table of the
House.

(b) Yes, Sir:

(c) A statement indicating the-
incentives and encouragement Gov-
ernment is giving is laid on the Table-
of the House. [Placed in Library.
See No, LT-1830/63].

Prices of Foodgrains

Shri S. M. Banerjee:-
Shri P. C. Borooah:

Shri Yashpal Singh:

Shri Prakash- Vir Shastri::

*56. Shri Shree Narayap Das:.
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Shri P. Venkatasubbaiah:
Shri D. C, Sharma:
LShri H. C. Soy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that there
has been further rise in the prices of
foodgraing throughout the country in
October 1963 despite all steps taken
by Government; and

(b) if so, how this compares with
the prices prevailing in August and
September, 19637

The Deputy Minister in the Minis-
try of Fooq and Agriculture (Shri A.
M. Thomas): (a) The prices of food-
grains generally maintained the up-
ward trend during the first three
weeks of October, 1963, but they
showed a declining tendency in the
fourth week of October.

(b) The All-India Index Number of
wholesale prices of cereals, which was
1153 in August, 117.3 in September
and 119.3 in the third week of Octo-
ber, declined to 118.2 in the fourth
week of October.

Delhi Milk Scheme

*57. Shri Warior: Wil] the Minister
of Food and Agriculture be pleased
to state:

(a), whether the attention of Cov-
ernmet has been drawn to an article
in the Stateman dated the 4th Octo-
ber, 1963, that soda and even kerosene
are being 'mixed with milk supplied
by the Delhi Milk Scheme to prevent
the milk from becoming sour;

(b) whether it is a fact that some-
times buffalo milk is mixed with
cow’s milk and sold as cow’s milk by
the Delhi Milk Scheme as alleged in
the same article;

(c) whether any enquiry has been
instituted into this matter; and
(d) if so, the findings thereof and

the action taken thereon?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri A.
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M. Thomas): (a) Yes. The allegation

in the article has been found to be

baseless.

(b) to (d). Enquiries made in the
matter showed that the Delhi Milk
Scheme had to resort to the practice
of mixing some buffalo milk with cow
milk, especially because the supplies
of cow milk were not received from
Bikaner on two days, viz., Purnima
and Amavas, in a month and some
bulffalo milk was added to the stocks
of cow milk with a view to meeting the
full demand of the consumers on the
basis of milk cards issued to them.
This practice has, however, been com-
pletely stopped since 13-7-1963.

P. L. 480 Agreement

rShri Ya:hpa] Singh:
| Shri Bishanchander Seth:
*58. Shri Dhaon:
Dr. L. M. Singhvi:
Shri Ram Sewak Yadav:

Will the Minister of Food and Agri-
culture be pleased to refer to the re-
ply given to Starred Question No. 6
on the 13th August, 1963 and state:

(a) whether the reacticn of the
U.S. Government to their proposal for
extension of period of shipment of
wheat under P. L. 480 Agreement has
since been received;

(b), if so, whether they have agreed
to the proposal; and

(c) the years upto which the rice
of P. L. 480 has been sold and how
much quantity is still lying in Gov-
ernment stores?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) No, Sir.

(b) Does not arise.

(¢) The stocks of rice with the Gov-
ernment received in different years,.
are not kept separately. The stocks
of American rice with the Govern-
ment as on the 1st October, 1963 were-
about 62,000 tons.
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Railway Accidents Committee

Shri Yashpal Singh:
Shri S. M. Banerjee:
Shri Umanath:

*59.

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 153 on the 20th
August, 1963 and state:

(a) whether the Railway Accidents
Committee has submitted its complete
report;

(b) if so, the findings of the Com-
mittee and ther recommendations
made by it; and

(c) the steps taken by Government
to implement these recommendations?

The Deputy Minister in the Minis-
try of Railwayg (Shri S V. Rama-
swamy): (a) Part-II of the Report is
awaited; and

(b) and (c). Do not arise.
Telephone Service in Balaghat

*60. Shri Hari Vishnu Kamath: Will
the Minister of Posts and Telegraphs
be pleased to refer to the reply given
to Short Notice Question No. 17 on
the 21st September, 1963 regarding
telephone service in Balaghat &nd
state:

(a) whether the investigation has
been completed;

(b) if so, whether any report has
been submitted to Government; and

(c) the 'main findings thereof?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) to (c). The Magis-
trate appointed by the Government of
Madhya Pradesh has completed the
enquiry and furnished his report to
the State Government. The report is
under the examination of the State
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Government. The State Government
have not yet communicated to the P.
& T. Department either their decision
or the findings of the Magistrate.
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C.D. Blocks

( Shri Sarjoo Pandey:
67. { Shri Vishram Prasad:
LShri Vishwa Nath Pand:y:

Will the Minister of Community
Development and Cooperation be
pleased to state the total amount given
to Government of U.P. during 1962-
63 and 1963-64 so far for the Com-
'munity Development Blockg in the
State?

The Deputy Minister in the Ministry
of Community Development and co-
operation (Shri B, S. Murthy): 1962-83:

308
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Central assistance given to the
State Government was Rs. 872.20
lakhs (Rs. 546.67 lakhs as grant and
Rs. 325.53 lakhs as loan).

1963-64: Central assistance allocat-
ed is Rs. 623.80 lakhs (Rs. 376.00 lakhs
as grant and Rs. 247.80 lakhs as loan).
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Research Scheme

70. Shri Sarjoo Pandey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any research schemes
were sanctioned or are proposed to
be sanctioned in U.P. by the Indian
Council of Agricultura] Research dur-
ing 1962-63 and 1963-64; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). A state-
ment giving the information required
is laid on the Table of the House.
[Placed in Library. See No. LT-1832/
63].

Assistance to U.P.

r Shri Vishwa Nath Pandey:
71 { Shri Balgovind Verma:
[ Shri Sarjoo Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the financial assistance given by
the Centre to Government of U.P.
for development of animal husbandry,
dairying and fisheries during 1961-62,
1962-63 rand 1963-64 so far; and

(b) the amount of 'money actually
spent by the U.P. Government during
the same period?

The Minister of State in the Minis-
try of Fooq and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). A state-
ment showing information with re-
gard to the amount of central assis-
tance given to the Government of
Uttar Pradesh for animal husbandry,
dairying and fisheries development
schemes during 1961-62 and 1962-63
and that allocated for 1963-64, is laid
on the Table of the House. [Placed
in Library. See No. LT-1833/63],
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Western Style Accommodation for
Tourists

72, A. V. Raghavan: Will the
Minister of Transport be pleased to
State:

(a) the number of applications re-
eeived so far from each State for the
grant of subsidy for providing econo-
mical Western style accommodation to
tourists in principal cities in India;

(b) the names of organisations selec-
ted for the purpose and the =amount
sanctioned; and

(c) whether hotels run by indivi-
duals are also eligible fcr thi- grant?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) to (c). The required in-
formation is given below:—

The scheme included in the Third
Plan for Tourism is intended for putt-
ing up economical] Western style ac-
commodation for middle and low in-
come group foreign tourists only in
six principal cities of India viz,
Delhi, Bombay, Calcutta, Madras,
Agra and Jaipur. It was intended to
give subsidies to reputable organisa-
tions experienced in running inexpen-
sive and clean accommodation suitable
for middle and low income group
foreign tourists for putting up simi-
lar accommodation in the cities men-
tioned above.

Requests for subsidy for putting up
such accommodation were received
from 9 orgaisations and 3 State Gov-
ernmentg as per the table below:—

Name of State Organisa-

ation

State
Govt.

Delhi

UpP. .
Madras .
Andhra Pradesh

West Bengal ° . . 1
Rajasthan .

W NN
-

-

TotaL . . 9 3
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A subsidy of Rs. 3'75 lakhs was
sanctioned to the Y.W.C.A,, New Delhi
to meet part of the expenditure on
construction of a Guest House for
tourists at New Delhi. The Guest
House is already in commission. A
subsidy of Rs. 1-50 takhs was sanc-
tioned to the Andhra Mahila Sabha
Madras for construction of a hostel
for foreign tourists at Madras which
is expected to be inaugurated by the
end of December, 1963,

The question of giving subsidies to
organisations has been reviewed and
the present view 1is that instead of
giving grants loans on easy terms may
be offered to these organisations ard
where such organisations are not
willing to take a loan Government
may put up such accommodation them-
selves. A loan of Rs. 8.00 lakhs has
been offercd to the YYM.C.A, New
Delhi on easy terms,

Hotels run by individuals are not
eligible for such loans under this
scheme.

Special Stamps

73. Shri A. V. Raghavan: Wil] the
Minister of Posts anq Telegraphs be
pleased to state:

(a) whether it has been decided to.
issue a specia] series of stamps on
social reformers and renowned musi--
cians of India;

(b) whether a list of such persona--
lities has been prepared; and

(c) if so, the mames selected and the
dates when the stamps will be issued?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes Sir.

(b) and (c). The list is under pre-
paration.

P. & T. Buildings

74. Shri A. V. Raghavan: Will the
Minister of Posts ang Telegraphs be
pleased to state:

(a) the progress made regarding
construction of new buildings for post
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ang telegraph offices and telephone
exchanges in the Malabar regions of
Kerala from 1960-61 to date; and

(b) the names of projects that are
now in progress and when they wiil
be completed?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). The fol-
lowing buildings are under construc-
tion:—

1. Kozikode HPO building.

2. Quilandy Telephone Exchange.

3. Calicut HPO
Block.

and Amenity

Land has been purchased and plans
and estimates are under preparation
in respect of:

1. Cannanore—Telephone Excha-
nge.

2. Cannanore—Head Post Office.

3. Palghat—Telephone Exchange.

4. Tellichery—Post Office.

5. Calicut—Telephone Exchange.

6. Nemara—Post Office.

Sites are being acquired in:

1. Badagara for Telephone Ex-
change.

2. Ponnani for Telephone Excha-
nge.

3. Perinthalamanna for Post Offi-
ce.

4. Tirur for Telephone Exchange.
5. Kanhangad for Telephone Ex-
change.

Other cases under consideration are:
1. Mannantoddy for Post Office.
2. Vythiri for Post Office.

3. Kallai for Post Office.

Waltair Station

75. Shri P. C. Deo Bhanj: Will the
Minister of Railways be pleased to
state:

(a) whether there are any proposals
for the expansion and development of
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the railway station and the yard at
Waltair on the South Eastern Railway
during the Third Plan period; and

(b) the total amount Government
propose to spend over the above-men-
tioned development and expansion
scheme?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). It is proposed to
remodel the station building at Wal-
tair at g cost of Rs. 6-28 lakhs and to
provide additional lines for stabling
coaching rakes at a cost of Rs. 2:96
lakhs, The works are in vrogress.

Cultivable lands along Railway Tracks

76. Dr. P. Srinivasan: Will the
Minister of Railways be pleased to
state:

(a) whether cultivable lands are
available along the Railway tracks in
the country;

(b) if so, the details thereof;

(c) whether there is any proposal
to utilise these lands for cultivation;
and

(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes.

(b) Total area of such Railway
land is approximately 78,580 acres.

(¢) and (d), All spare Railway
lands suitable for cultivation are
handed over to the respective State
Governments for allotment to indivi-
dua] cultivators. As the responsibi-
lity for allotment vests Wwith the
State Governments, the details are not
known,
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Crops Damaged by Floods

Shri Yashpal Singh:
Shri Subodh Hansda:
1. Shri S. C. Samanta:
Shri M. L. Dwivedi:
L Shrij Prakash Vir Shastri:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have as-
sessed the damage done to the stand-
ing crops by the recent floods in the
country;

(b) if so, the total estimated loss;

(c) which are the
States; and

(d) the type of aid given by the
Centre?

The Deputy Minister in the Ministry
of Food ang Agriculture (Shri A. M.
Thomas): (a) to (c¢). Any scientific
assessment of the extent of damage
to standing crops as a result of the
recent floods can only be made after
the final estimates of all crops be-
come available towards ihe close of
the Agricultural Year (July—June).

(d) In accordance with the policy
laid down by the Central Government
for assistance to States affected by
natural calamities, the State Govern-
ments set aside from their own re-
venues a reasonable amount to meet
expenditure on account of such cala-
mities. A State Government can ask
for Central help only when the total
estimated expenditure exceeds Rs. one
crore. The Centre’s share is limited
to half the expenditure on gratutious
reliet over and above the amount set
apart for this purpose by the State
Government from their own budget.
Ad-hoc grants and loans are also
sometimes given.

worst-affected

Closure of Sugar Factories

78. Shri Yashpal Singh: Will tne
Minister of Food and Agriculture he
pleased to state:

(a) whether it is a fact that a num-

ber of sugar factories in the country
have been closed recently;
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(b) if so, their number and the rea-
sons for their closure; and

(c¢) the specific steps Central Gov-
ernment have taken to run those fac-
tories?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A, M.
Thomas): (a) No, Sir.

(b) and (c). Do not arise.

Price of Fertilizers

9 Shri Onkar Lal Berwa:
Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be plcased to state:

(a), whether It is a fact that Gov-
ernment have decided to reduce the
prices of fertilizers; and

(b) if so, the prices of various kinds
of fertilizers fixed after reduction?

The Minister of State in the MiniStry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). The
matter is under active consideration.

Village Volunteer Force

Dr. L. M. Singhvi:

80. Shri Yashpal Singh:

Will the Minister of
Development and
pleased to state:

Community
Cooperation be

(a) the number of persons enlisted
in the Village Volunteer Force, State-
wise, up-to-date; and

(b) the expenditure incurred on this
scheme so far?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
The details are given in the state-
ment laid on the Table of the House.
[Placed in Library. See No. LT-1834/
63].

(b). No expenditure has been in-
curred specially for implementing the
Village Volunteer Force scheme. The
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existing departmenta] programmes and
training schemes have, however, been
adapted to meet the requirements of
the scheme.

Money Order Forms

Shri Bishanchander Seth:
Shri Yashpal Singh:
[Shri Dhaon:
81, Shri Ramachandra Ulaka:
Shri N. R. Laskar;
Shri Dhuleshwar Meena:
LShrimati Savitri Nigam:

Will the Minister of Posts and
Telegraphs be pleased to refer to the
reply given to Starred Question
No. 726 on the 17th September, 1963
and state:

(a) whether Government have con-
sidered a proposal to allow private
parties to print money order forms
against free space for advertisement
on them; and

(b) if so, the result thereof?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes, Sir,

(b) The response received from the
private parties is being studied.

Leaf Drying Disease in Paddy Fields

['Shri R. G. Dubey:
82. { Shri Vishram Prasad:
LShri Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to state:

(?) whether Government have
decx@ed to launch a campaign for con-
trolling the leaf drying disease which
pas broken out in some paddy fields
in Shahabad district of Bihar; and

(b) the measures taken in this
direction?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
S!zbhag Singh): (a) and (b). Imme-
diately .atter the symptoms of the
leaf-drying  disease of paddy in

318

Shahabad during the Kharif season
this year were noticed, the Central
and State experts carried out detail-
ed field survey of the extent of
spread of the disease and its possible
The cause of the disease is

causes,
still under investigation. In the
meantime as remedial measures, a
few measures were suggested and
widely publicised:—
(i) Stirring the soil thoroughly
with a paddy weeder.
(ii) Draining water out of the
fields,
(iii) Application of 40 1lbs. of
nitrogen, preferably Urea,

and 40 lbs. of phosphoric acid

and 20 lbs. of muriate of
potash.
(iv) Irrigating the fields after ap-
plication of fertilizers.

The above measures were under-

taken on a campaign basis in the
affected areas. With a view to help-
the 1963

ing the cultivators during
kharif season, the Government of
India announced an increase in its
share of subsidy on the cost of pesti-
cides from 25 per cent to 50 per cent.

In order to locate the casual factor
responsible for the disease, services of
two Japanese Experts have been
obtained for about a month. These
experts are at present in the country
and have already visited Shahabad.
After their detailed investigation and
discussion with Central and State
experts further line of work in the:
causes and remedies of this new paddy
disease would be worked out.

Shipping Corporation
83, Shri Umanath: Will the Minis-
ter of Transport be pleased to state:

(a) whether Government have a
plan to expand the Shipping Corpora-
tion of India; and

(b) if so, the details thereo®?

The Minister of Shipping in the-
Ministry of Transport (Shri Raj
Bahadur): (a) and (b), The pro-

N
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posals for the further expansion of
shipping tonnage so far formulated
‘by the Shipping Corporation of India
envisage the acquisition of 16 over-
seas ships, 3 coastal colliers and 2
-overseas tankers, aggregating to
about 2,23,000 GRT.

Collision of Trains near Kanpur

-84 Shri P. C. Borooah:
] Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether the 108 down passen-
ger train bound for Lucknow ran into
an empty stationary train at Ajgain
Railway Station near Kanpur;

(b) if so, the number of casualties
suffered and other loss involved in
-the accident; and

(c) the cause of the accident?

The Deputy Minister in the Minis
try of Railways (Shri S. V. Rama-
-swamy): (a) to (¢). On 21-9-1963 at
-about 22.50 hrs. while train No, 108
Up Lucknow-Jhansi Passenger was
starting from line No, 1 at Ajgain
station, it entered the siding due to
incorrect setting of points and collid-
-ed with an empty rake stabled there.

As a result, 9 persons sustained
minor injuries. Cost of damage to

railway property was estimated at
Rs. 6,430.

N.EF. Railway

85. Shri P. C. Borooah: Will
Minister of Railways
state:

the
be pleased to

(a) whether attention of the Rail-
‘way authorities has been drawn to
the unsatisfactory catering service
provided by the refreshment rooms at
various stations on the North-East
Frontier Railway and the absence ot
tea-stalls at other stations on the
.same Railway;
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(b) if so, the action being taken to
improve the conditions; and

(c) the names of stations in Assam
where catering arrangements do not
exiIst?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawasz
Khan): (a) and (b), A few com-
plaints regarding catering arrange-
ments at certain stations on North-
East Frontier Railway were received
and necessary remedial action in res-
pect of such of them as have been
substantiated on completion of en-
quiries, has been taken.

Tea stalls have been or are being
provided at stations where need exist-
ed or has developed from the point
of view of travelling public.

(¢) A statement is laid on the Table
of the House. [Placed in Library.
See No, LT-1835/63].

Rail Link between
Jogighopa

Siliguri and

86. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) the progress made in the work
of laying of an alternate rail-link
between Siliguri and Jogighopa on
N.F. Railway; and

(b) when it is likely to be com-
pleted?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). Preliminary
Engineering and Fina] Location Sur-
veys for the new broad gauge line
from Siliguri to Jogighopa have been
completed. A good proportion of
tenders for work were received and
settled by end of September 1963 and
construction work has commenced
from the beginning of this working
peuson—October, 1963. Every effon
is being made to adhere to a time
schedule of two working seasons for
completion of thig line.’
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Passenger Trains from Gauhati to
Upper Assam

87. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether night Ttunning of
passenger trains from Gauhati to
Upper Assam has since been revived;

(b) if so, since when; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). The suspension
of night running of passenger carry-
ing trains on Lumding-Mariani sec-
tion of the N. F. Railway still conti-
nues,

(¢) For security reasons.
I ;A TR
st faam w@E
Y TWo fio g& -
st srATOEer I

te. J st WAER ST awa

=t o fag
st g0 Ao wgEdt
ot woitfaget

T @& WA AZ FAA AT FU

~=

F1q fui

(%) Fa1agaa ¢ fr gac @I
TF FH a9 & g 7 29 s, 9esa
F AT q AT WF F A F FA
auwe fag;

(@) afz g, @ war g7 wmae &
% AT FOE TE §; AR

(w) afcgr,dvsaF 77 aform
frar AT forede safat & faez

Fa7 FHATE FY T ?
R dAwarerw § I (st -
Tt &) 0 (F) St 4@ TTEA

1400 (Ai) LSD—3,

KARTIKA 28, 1885 (SAKA)

Written Answers 322

qd %g & fr gaw @y F aIQAEA
a:rrq‘r:r (Air-conditioning workshop
& fatelt & s & my oo A oy
¥ graeg ¥ IWg AT I F HCAH
A[IAr mai (Crime Intelligence
Branch ) ¥ 33 affafaaardt &1 9ar
AT 91

(@) = (7). faaw gfaw
fgsa=%1 79 ATHA &1 S FT @Y
A7 AV 39T FTHIOT FITIAT ATET
fast ¢ qfemr fraemd o wmEAT F27E)
g

Hindustan Shipyard

89. Shri Eswara Reddy: Wil] the
Minister of Tramsport be pleased to
state:

(a) the progress so far made in im-
plementing the expansion scheme for
the Hindustan Ship-building Yard at
Visakhapatnam;

(b) the expenditure so far incurred
in this respect; and

(¢) when the scheme is expected to
be completed?

The Minister of Shipping in the
Ministry of Tramsport (Shri Raj
Bahadur): (a) The Third Five Year
Plan envisaged the expansion of the
Hindustan Shipyard at an estimated
cost of Rs, 244 lakhs. Against this
provision, Government have so far ac-
corded administrative approval to a
programme of works costing about
Rs. 96-08 lakhs. Out of this the
execution of civil works costing
Rs. 20.50 lakhs has been postponed
on account of the Emergency. The
Shipyard is planning a programme
for further development works against
the balance Plan provision and has
every hope of utilising it.

(b) The expenditure incurred so
far is as follows:

Rs.
1961-62 . 8,73,000
1962-63 . . . . 6,64,500
1963-64(Budget Estimates) 28,94,000
ToraL 44,31,500
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(c) By about the end of the Third
Plan period.

Marine Weather Station

Shri Dhaon:

Shri Bishanchander Seth:
Shri B. P. Yadava:

Shri Oza:

90.

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
first automatic marine weather sta-
tion has recently been launched at
Madras;

(b) if so, from where that
brought and at what cost; and

was

(c) the purpose for which it will
be utilised?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) Yes; on the 24th September, 1963.

(b) The automatic weather station
is the property of the U.S, Navy, who
have, as a gesture of international
co-operation, made it available to the
India Meteorological Department for
operations during the International
Indian Ocean Expedition.

(¢) It wi]] record and transmit auto-
matically, at fixed intervals, weather
observations consisting of pressure,
wind speed and wind direction, air
and sea surface temperature.

Survey Vessel for Indian Navy

(Shri B. P. Yadava:
o1 Shri Bishanchander Seth:
* ) Shri Bade:
Shri Buta Singh:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that high-
level Committee set up by the Hindu-
stan Shipyard has suggested that
work on a survey vessel for the
Indian Navy should be expedited to
make it possible for its delivery by
October, 1964;
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(b) if so, the steps taken to complete
the vessel as suggested by the Com-
mittee; and

(c) whether it is also a fact that it
has been decided to complete the
vessel without the assistance of
foreign consultants?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) Yes.

(b) As suggested by the Committee,
a separate office called ‘Darshak
Office’ has been opened under the
supervision of a competent officer
from the Indian Navy, assisted by
adequate and qualified staff, to super-
vise the progress of work according
to schedule. This office does advance
planning and scheduling of work, con-
nected with the completion of this
vessel alone, and also prepares draw-
ings on the basis of workspot co-
ordination,

(c). Yes.

Dairy Cooperatives

( Shri B. P. Yadava:
92.{ Shri Dhaon:
LShri Bishanchander Seth:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Centre
has asked the State Governments to
pursue a positive policy in favour of
dairy cooperatives and the number of
States who have agreed to the pro-
posal;

(b) how far this will help the dairy
development in the country; and

(c) whether there is any State
which has not accepted this view and
if so, whether any reason has been
put forward by it?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and (¢). Yes. The
proposals have been generally ac-
cepted by the State Governments of
Madras, Bihar, Andhra Pradesh,
Kerala, Uttar Pradesh, Gujarat and
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Mysore, Replies from the other

States are awaited.

(b). The organisation of dairying
on cooperative lines will help to pro-
vide an assured market at remunera-
tive prices to the producers which
will act as an incentive to the im-
provement of cattle and increased
milk production. This will also en-
sure adequate supplies of milk to the
dairy plants and supply of milk and
milk products of dependable quality
at reasonable prices to the consumers.

Sugarcane Cultivation in Alkaline Soil

93 Shri Surendra Pal Singh:
*Y Shrimati Savitri Nigam:

Will the Minister of Food and Agri-
<culture be pleased to state:

(a) whether it is a fact that the
Indian Institute of Sugarcane Research
has evolved a new method of grow-
ing sugarcane in alkaline soil; and

(b) if so, the main features of this
new method and the cost involved in
making alkaline soil suitable for the
growing of sugarcane?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Yes, Sir.

(b) Under this method, cane is
planted in deep furrows and given a
light irrigation immediately. After
completion of germination, a thick
layer of chopped cane trash is laid in
the plantedq furrows., Further irri-
gations are given into the trash-
packing. The cost of this method of
planting is estimated to be Rs. 50 to
Rs. 100 per acre over and above the
cost of usual flat-planting method.

D.T.U.

94, Shri Surendra Pal Singh:
‘Will the Minister of Transport be
Pleased to state:

(a) whether there is a proposal
under the consideration of Govern-
ment to allow private bus owners to
ply their buses on certain routes in
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and around Delhi for the convenience
of the public; and

(b) if so, the main features of this
proposal and when this scheme will
be put to a trial?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) No.

(b) Does not arise,

Central Warehousing Corporation

95. Shri S. M. Banerjee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a regional office is
likely to be opened under Central
Warehousing Corporation at Calcutta;
and

(b) if so, when and its purpose?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) No, Sir.

(b) Does not arise.

P. & T, Employees

9% Shri S. M, Banerjee:
‘1 Shri Umanath:

Will the Minister of Posts and Tele-
graphs be pleased fo state:

(a) whether it is a fact that a deci-
sion has since been taken to restore
the reduction in pay and stoppage of
increments in respect of those Posts
and Telegraphs employees who took
part in 1960 strike; and

(b) if not, the reasons for the delay?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) No such decision has
been taken. It was, however, decid-
ed on 22nd November 1962 that all
petitions from officials who partici-
pated in the strike in July 1960 and
where the penalties imposed were
current and the period of punishment
was two years or more on that date
should be reviewed by the President,
irrespective of whether they had al-
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ready been reviewed or not, and ac-
tion is being taken accordingly.

(b) Does not arise,
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Track betweea Church Gate and
Grant Road Stations

98. Shri Shree Narayan Das: Will
the Minister of Railways be pleased
to state:

(a) the stage at which the matter
with regard to laying of a third track
between the Churchgate and Grant
Road Stations on the Western Rail-
way suburban section stands, a deci-
sion about which was taken long ago;

(b) whether any, if so, what pro-
gress has been made so far; and

(c) whether any time limit for im-
plementing the proposal has been
fixed?
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The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) to (c). With a view to
meet the growing suburban traffic on
the Western Railway, it is proposed to
lay a third line and in later years
also a fourth line between Church-
gate and Grant Road. It has been
decided to acquire about 8 acres of
land required for this purpose at a
cost of about Rs. 143 lakhs and this
has been included in the Works Pro-
gramme for 1963-64, The acquisition
of land is in progress. Construction
of third line will be taken up after
the land is acquired. No target date
has been fixed for this work yet, as
it will mostly depend on the progress
made in land acquisition,

Calcutta Helicopter Service

Shri Shree Narayan Das:
Shri Vishram Prasad:
Shri R, G. Dubey:

Shri Bhakt Darshan:

Will the Minister of Transport be
pleased to state:

(a) whether the question of operat-
ing helicopter service between Cal-
cutta City and Dum Dum airport for
quick transport has been examined;

(b) if so, what are the commercial
and operational possibilities of such
operation; and

(c) the decision taken in the matter?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (¢). The economics of heli-
copter operations between Calcutta
City and Dum Dum Airport are being
examined by the Director General of
Civil Aviation,

Irradiation of Wheat

100. Shri Shree Narayan Das: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that inten-
sive research by the U,S. Atomic
Energy Commission and the Agricul-
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ture Department has led to a dis-
covery of a food processing by irradi-
ating wheat in bulk which will des-
troy all the wecvils and their eggs
leaving grains themselves unaffected;

(b) if so, whether the American
wheat now coming to India before it
is shipped is being processed like
that; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Destruction of spoil-
age causing organisms in food arti-
cles through irradiation has been
known for quite some time. It is
generally agreed that weevils and
their eggs if present in foodgrains can
be controlled through irradiation.
The treatment is, however, likely to
leave a residue in the grain and it is,
therefore, necessary to see that the
residue left is within safe limits,

(b) and (c). American authorities
recently invited objections, if any,
from all concerned about the adapta-
bility of the method in general and a
decision is yet to be taken, Wheat
received in India is not being treat-
ed by this method.
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Radio-Photo Link

105. Dr, L. M. Singhvi: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) the countries with which India
hag direct radio-photo links;

(b) whether radio-photo service is
accessible to press correspondents and
private individuals in this country;

(c) whether the Government of
India have any radio-photo links with
the People’s Republic of China; and

(d) whether Government
to discontinue the same?

propose
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- accentuated the
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The Deputy Minister in the Depart-
ment of Posts ang Telegraphs (Shrk
Bhagavati): (a) India has direct
Radio-photo services with the Peo-
ple’s . Republic of China, France,
Federa] Republic of Germany, Italy,
Japan, Poland, UK. and U.S.SR.

(b) Yes.
(c) Yes,

(d) There is no proposal at
sent to discontinue the service.

pre-

Milk Crisis in Delhi

Dr. L. M. Singhvi:
Shri Onkar Lal Berwa:
: Shri Gokaran Prasad:
| Shri Sidheshwar Prasad:

106

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are aware
that there was an acute milk crisis
in Delhi during the last three weeks
of September and in the third week
of October, 1963; and

(b) if so, the precautionary mea-
sures taken to ensure against recur-
rence of similar breakdowns in fu-
ture?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Because of heavy
rains on 15-16th September, 1963,
which resulted in serious flooding of
areas which constitute the milkshed
of the Delhi Milk Scheme, supply of
milk to Delhi suddenly went down
very seriously. Flooding caused des-
truction of fodder crops and outbreak
of diseases, both parasitic and infec-
trous, amongst milch animals, which
position regarding
short supply. Further more, the posi-
tion became more acute because of
the increased demand on account of
festivals.

(b) The shortage was basically due
to circumstances beyond the control of
Delhi Milk Scheme. But for that, it
was hoped, the milk supply position
wag showing signs of being very easy
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this year. Ag a precautionary mea-
sure, for the future, the Delhi Milk
Scheme is being equipped with a
Deep-freeze room for storing nearly
100 tonnes of butter, which will be
used for the preparation of recom-
bined milk to tide over brief periods
of short supply of milk like the one
mentioned above,

Cooperative Rice Mills

107, Dr. L. M. Singhvi: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that Gov-
ernment are giving preferential treat-
ment to co-operative rice mills in dif-
ferent paddy growing districts;

(b) whether such preferences, are
being shown to the detriment or dis-
crimination of existing rice mills and
processing units in the private sector;
and

(c) whether it is a fact that there
are only a few co-operative societies
coming forward for starting rice
mills?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam  Dhar
Misra): (a) The State Governments,
with a view to facilitating the marke-
ting of paddy through cooperatives,
have been advised to give reference
to co-operatives in establishing rice
mills in suitable areas keeping in view
the requirements of the hand pound-
ing industry.

(b) The total number of rice mills
In the country is of the order of
40,000. Since the new rice mills ex-
pected to be set up in the cooperative
sector during the Third Plan will be
about 350, their impact on the private
sector mills will be negligible.

(c) The advice to give preference
to cooperatives was communicated to
State Governments only recently, It
is expected that a number of coope-
rative marketing societies that gene-
rally instal rice mills, will avail of
this facility.

334
Package Programme in Kerala

108. Shri A. K Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the progress made in implemen-
ting the Package Programme for food
production in Kerala; and

(b) the extent of financial assistance
so far given to the State Government
in this connection?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-1836/63].

Minor Ports in Kerala

109. Shri A, K. Gopalan: Will the
Minister of Transport be pleased to
state:

(a) the total financial assistance so
far given to Kerala Government for
developing minor ports in the State
during the Third Plan;

(b) how much of this amount has
been spent so far; and

(c) the progress so far made in im-
plementing the scheme for which the
assistance was given?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Babadur): (a) The amount of loan so
far given to the Kerala Government
is Rs. 2'92 lakhs,

(b) The total expenditure incurred
by the State Government on centrally
assisted schemes is Rs. 616 lakhs.

(¢) The progress of implementation
of these schemes so far is indicated in
the attached—laid on the Table of the
House, [Placed in Library. See No.
LT-1837/63].
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Rice Purchased from US.A,

110 f Shri A. V. Raghavan:
"\ Shri Pottekkatt:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Unstarred Question No.
1731, on the 10th September, 1963 and
state:

(a) the amount of loss suffered by
the Government of India so far by
purchasing rice from the U.S.A, under
the P.L, 480 agreement; and

(b) the steps taken to procure rice
at the rates prevailing in India?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) An amount of Rs.
17-88 crores was borne by the Gov-
ernment of India from 1956-57 to
1962-63 as subsidy on the rice imported
from U.S.A. under the P.L. 480 agree-
ment.

(b) The rice is purchased by India
in the US.A. in the open market
through tenders at the lowest prices.
We have to buy the rice at the prices
prevailing in the selling country.

Transport of Iron Ore

/ Shri Maheswar Naik:

11 \ Shrimati Savitri Nigam:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railway administration has already
completed survey operations regard-
ing railway lines for transport of iron
ores;

(b) which specific areas have been
so surveyed;

(¢) whether cost structure of the
construction of railway lines in those
areas has been worked out; and

(d) when actual construction is ex-
pected to begin and in which of the
areas”?
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The Deputy Minister in the Min-
istry of Railways (Shri S. V. Rama-
swamy): (a) to (d). The Railway
lines for the transport of jron ore
are surveyed as and when the need
for constructing the individual lines

is felt. The following lines have
been under construction during the
recent years:
Cost of
Line Milcage construction
of the line
o (Rs‘._i_n
crores)
(1) Sambalpur-Titila- 113 1458
garh BG (opened
to goods traffic on
15-4-63).
(&) Bimlagarh-Kiri- 26 6-07
buru B.G. (opened
to goods traffic on
16-4-63).
(117) Kottavalasa-Bai- 270 5532
ladilla BG (Line
under  construct-
ion).

Surveys for the following new lines
have been sanctioned recently:

(1) Mangalorc-Hassan Final Location Survey
(MG) 128 Milcs.

(77) Rail line connce- Preliminary Enginee-

ting Tomka'Daiteri ring and Traffic
and Navagarh arcas surveys.
with DParadip Port.
(BG) 250 milcs
approx.
(#11) Sini-Pendrasali Do.

and  Gombharia-
Asanboni avoiding
lines (BG ) 50 miles.

The costs of construction of these
new lines will be known only after
the surveys have been completed and
the reports examined.

Mail for Port Blair

Shrimati Savitri Nigam:

2. Shri Maheswar Naik:

Will the Minister of Posts and
Telegraphs be pleased to siate:

(a) whether complaints have been
received from any News Agent at
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Port Blair registered packets ad-
dressed to Newg Agents they are de-
livered to them five to ten days after
arrival of sea mails; and

(b) if so, the action Government
propose to take to effect quick de-
livery?

The Deputy Minister in the De-
partment of Posts and Telegraphs
(Shri Bhagavati): (a) Yes. A comp-
laint from one News Agent only, viz.,
Mrs. Kiran Kumari, was received.

(b) Owing to infrequent sailings
of ships to Port Blair, a large volume
of mail ig received at one and the
same time. Unregistered articles of
the letter mail including newspaper
packets, mragazines etc. are, however,
delivered on the day following the
date of receipt by Port Blair H.O,,
while registered articles containing
newspapers, magazines etc. are nor-
mally delivered within 3 to 4 days
of their receipt. Orders have since
been issued, for closing separate bags
with registered newspapers and ma-
gazines only and arranging their
prompt delivery to the addressees.

Freedom from Hunger

( Shrimati Savitri Nigam:
113, Shri Yashpal Singh:
{
Shri Maheswar Naik:

Will the Minister of Food and
Agriculture be pleased i{o state the
contributions which have been made
to the Freedom from Hunger Interna-
tional Fund by the voluntary organi-
sations in India and by the Indian
Government ever since the inception
of the Fund?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): So far as the
Government is aware, no voluntary
organisation in India has made any
contribution to the International Fund
for the Freedom from Hunger Cam-
paign. A contribution of Rs.2,00,000
was made by the Government of
India to the Fund during 1960-61.
The Government have also donated
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one lakh special commemorative
postage stamps of 15 n.p. valued at
Rs.15,000 which were issued on 2lst
March, 1963.
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Railway Accidents

115. Shri D. B. Raju: Will the Min-
ister of Railways be pleased to state:

(a) the number of railway acci-
dents that took place in September,
1963 on Southern Railway; and

(b) the circumstances under which
each accident occurred?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Twenty nine, in the
categories of collisions, derailments,
fires in trains and trains running into
road traffic at level crossings.

(b), Out of these accidents, 2 were
caused due to the failure of the Rail-
way staff, one was due to the negli-
gence on the part of the driver of a
motor vehicle and one was acciden-
tal for which none has been found to
blame. The remaining cases wre
under investigation.

Drought in Rajasthaa

( Shri Subodh Hansda:
Dr. P. N. Khan:
116. { Shri S. C. Samanta:
Shri M. L, Dwivedi:
Shri H. C. Soy:

Will the Minister of Food and Agri-
culture be pleased to state:
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(a) whether it is a fact that a
large number of cows died this year
due to drought in Rajasthan and
Gujarat;

(b) if so, which areas were badly
affected;

(c) whether these areas do not also
usually have enough rainfall; and

(d) if so, what precautions are
taken against such calamities?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (d). Informa-
tion is being collected from the State
Governments and will be laid on the
Table of the Sabha in due course.

Jute
Shri 8. C. Samanta:
Shri Subodh Hansda:
pr. P N. Khan:
LShri M. L. Dwivedi:

Wili the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that yield
per acre of jute in our country is
very low;

(b). if so, therefore;

angd

the reasons

(c) how Government propose to
step up the yield per acre?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The average
yield per acre of jute in India is
lower than that of other jute-grow-
ing countries.

(b) The main reason for lesser
yield of Indian jute crop is the low
fertility of the soils in some of the
jute growing areag in which jute cul-
tivation has spread on ‘marginal lands.
Where the soil conditions are better,
the yields per acre compare favour-
ably with other countries.

(c) The yield per acre is proposed
to be stepped up by adopting inten-
sive cultivation meagures, including



341

distribution of improved seeds, ap-
plication of fertilizers spread of im-
proved agricultural practices and
plant protection measures. Suitable
price incentives and subsidies|loans
are being given to farmers for this
purpose.
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Rail Link Between Cape Comorin
and Tirunelveli

J Shri Koya:
11s. °\_ Shri Umanath:

Will the Minister of Railways be-
pleased to state:

(a) whether the survey of a rail
link between Cape Comorin and.
Tirunelveli has been completed;

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a), Not yet.

(b) Does not arise.

Dry Dock, Visakhapatnam

120, I Shri‘ A. V. Raghavan:
am | Shri Pottekkatt:

Will the Minister of Transport be-
pleased to state:

(a) whether any decision has been

taken to provide a dry dock at Visa-
khapatnam;
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(b) if so, whether it is in addition
to a floating dock proposed earlier;
and

(c) the cost of this project and
when the same will be commissioned?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) Yes.

(b) No.

(c) The cost of the project as ori-
ginally estimated some time ago is
Rs. 269 lakhs. However, the whole
scheme is now being revised so as to
accommodate larger ships now being
registered under the Indian Flag.
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Cattle Breeding Farms in Rajasthan

122. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether two more cattle-breed-
ing farms are proposed to be set up
in Rajasthan;

(b) if so, the details thereof; and

(c) the amount sanctioned for the
purpose?

The Deputy Minister in the Minis-

try ot Food and Agriculture (Shri
A. M. Thomas): (a) No.
(b) and (c¢). Do not arise.
R.MS,
123. Shri G. Mohanty: Will the

Minister of Posts and Telegraphs be
pleased to state the names of Stations

on Howrah-Waltair line of the S.E.
Railway where Government propose
to open RM.$. Offices during this

year?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): It has been decided to
open sorting mail offices at Panskura
and Bhadrak railway stations on the
Howrah-Waltair line of the S.E.
Railway as soon as suitable accom-
modation for the proposed offices is
available.

Rice Procurement through
Cooperatives

124. Shri G. Mohanty: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the difficulties encountered in
adopting a scheme of procurement of
rice through cooperative marketing
societies; and

(b) whether the scheme of pur-
chase through agents is adopted in
procurement of wheat?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Mainly the diffi-
culties arise from the comparatively
small number of such societies and
their small coverage; their lack of ex-
perience and financial position the
quality of their '‘management are also
other considerations which have to be
taken into account.

(b) Yes, Sir. In the current year,
arrangements for price support pur-
chases of wheat were made in three
of the major wheat-producing States
viz., Punjab, Uttar Pradesh and
Madhya Pradesh. In Uttar Pradesh
the Cooperative Marketing Federa-
tion, and in Madhya Pradesh the
Apex Marketing Society, was ap-
pointed as the agent of the Govern-
ment for procurement of wheat. In
Punjab, apart from cooperative socie-
ties, associations of Pucca Arhatias
and reputed traders were also ap-
pointed as agents.

Wheat Loan from Canada

125. Shri Vishwa Nath Pandey: Will
the Minister of Food and Agriculture
be pleased to state:

(a), whether it is a fact that the
Canadian Government have offered
wheat loan to India on the lines of
American PL 480 Agreement; and

(b) it so, the details of the offer?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). No, Sir.
The Government of Canada have,
however, offered $1.5 million for the
purchase of wheat under the Colom-
bo Plan programme for the year
1963-64.
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Transport Cooperative Societies

( Shri Kapur Singh:
128, { Shri Krishnapal Singh:
LShri Gulshan:

Will the Minister of
pleased to state:

Transport be

(a) the number of registered trans-
port cooperative societies in different
‘States;

(b) the number of such societies of

Scheduled Castes and Scheduled
“Tribes;
(¢) whether any special facilities

are being given to the societies of
Scheduleq Caste people; and

(d) if 50, the details thereof?
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The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) 826 as at the end of June,
1962,

(b) The information required is
being collected and will be laid on
the Table of the Sabha as soon as it is
available. However, 4 such societies
were registered during the lust three
years.

(c¢) No.

(d) Does not arise.

Agricultural Societies

f Shri Kapur Singh:

129. 7\ Shri Gulshan:

Will the Minister of Community
Development and  Cooperation be
pleased to state:

(a) the number of registered agri-
cultural societies in various States;
(b) the number of such

run by Scheduled Caste and
duled Tribe people;

societies
Sche-

(c) whether any financial or other
help is being given by Government to
these societies; and

(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra):

(a) A statement showing the num-
ber of agricultural cooperative socie-
ties in the various states of the coun-
try as on 30-6-1962 is laid on the
Table of the House;

(b) Cooperative societies are not
classified on the basis of caste and as
such the number of socicties run by
Scheduled Caste and Scheduled Tribe
people is not available;

(c) Yes, assistance is given to cer-
tain types of agricultura] cooperative
societies.

(d) A statement is laid on the
Table of the House, [Placed in the
Library. See No, LT-1838/63].
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Konkan Ferry Service

Shri Raghunath Singh:

Shri Bade:

Shri Kachhavaiya:
 Shri Nath Pai:

130.

Will the Minister of Transport be
pleased to state whether it is a fact
that Konkan Ferry Service has been
resumed on the promise that Maha-
rashtra Government would pay the
subsidy for 1961-62 in lieu of the in-
crease in fares and cost of repairs and
that for the period 1962-63 will be
determined by a Committee?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): The Konkan Coastal steamer
service has been resumed on the
understanding that—

(i) for 1961-62:

(a) the subsidy in lieu of in-
crease of fares would be paid by
the Government of Maharashtra.

(b) the subsidy on account of
excess cost of repairs of ships
would be paid by the Government
of Maharashtra and the Govern-
ment of India in equal shares; and

{i1), for 1962-63 onwards the quan-
tum of subsidy to be paid would be
determined by a Committee to be
appointed.

Lanka Station

f Shri P. R. Chakraverti:
\ Shri P. C. Borooah:

Will the Minister of Railways be
pleased to state:

131.

(a) whether an aviation spirit
wagon at Lanka station (N.EF.R.)
caught fire on or about the 9th Octo-
ber, 1963 causing a number of casual-
ties;

(b) if so, the number »>f
killed and injured; and

persons

(¢) the cause of the fire?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas

350

Khan): (a) Yes. But the incident oc-
curred on 8th October, 1963.

(b) Out of 13 injured, 7 succumbed.

(c) According to Government Rail-
way Police report, the cause of the
fire wag due to one person having
filled his Cigarette Lighter with leak-
ing aviation spirit from one of the
wagons, tested the lighter, which
produced the naked flame. This caus-
ed the aviation spirit gas to lignite,
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Loan for Agricultural Purposes

134. Shri Kappen: Will the Minister
of Community Development and Co-
operation be pleased to state:

(a), whether it is a fact that the
Reserve Bank is fixing annually the
cred't limit for concessional finance
for agricultural purposes to the Cen-
tra] Co-operative Banks; and

(b) if so, the basis for fixing ke
credit limits?

The Deputy Minister in the Minis-
try of Commn.nity Development and
Co-operation (Shri Shyam Dhar Misra)
(3) and (b). The information is given
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in the statement laid on the Table
of the House. [Placed in Library.
See No. LT-1839/63].

Secong Pay Commission

135. Shri Balkrishna Wasnik: Will
the Minister of Posts and Telegraphs
be pleased to state:

(a) whether representalions have
been made that the recommendation
of the Second Pay Commission in res-
pect of promotion from Class III
Cadres to the Gazetted cadres and
the conveyance allowance in big cilies
be implemented without delay; and

(b) if so, the reaction of the Gov-
ernment thereto?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). Some offi-
cialg of the P. & T. Depariment as
well as one Service Association have
represented that gazetted posts in
Circle and Administrative Offices may
be reserved for non-gazetted clerical
staff. These representations and the
question of grant of conveyance al-
lowance in big cities are under consi-
deration.

Tuliha] Aerodrome

136. Shri Risang Keishing: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that special
scheme to improve and cxtend the
Tuliha] Aerodrome at Imphal has been
proposed;

(b) the acreage of land to he re-
quisitioned and the amount of com-
pensation to be paid; and

(c) the time by which the scheme
will be completed and the Aerodrome
will be ready for use?

The Deputy Minister in the Minis-
try of Transport (Shri Ahmed Mohi-
uddin): (a) Yes, Sir. A proposal to
improve and extend the Tuiihal Aero-
drome js under examination,
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(b) No acquisition or requisition of
lgnd will be involved as sufficient
land is already available with the
‘Civil Aviation Department.

(c). The work wil] take more than
12 months for completion from the
-date of commencement.
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Cooperative Package Programme

Districts

139. Shri P. Venkatasubbaiah: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) the arrangements wmade for
effective functioning of _Cooperative!
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in the Package Programme Districts;
and

(b) the special schemes put into
force for easy availability of credit
from the cooperative societies to the
agriculturists engaged on special agri-
cultural programmes?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar Misra):
(a) The following arrangements have
been made:

(1) Production plan for each mem-
ber of the cooperative in the area of
operation of the programme is being
prepared. For preparing these plans
additional Village level Workers have
been appointed in these arcas. These
plans show details about expenditure,
income, repaying capacity etc. of the
farmer.

(2) Cooperatives provide loang on
the basis of these plans in cash and
kind wviz. fertilisers, seeds etc., to en-
sure effective utilisation.

(3) For the effective impicmenta-
tion of these plans the normal credit
limitg of members are being libera-
lised wherever necessary,

(4) Additional staff of supervisors
has been made available in these
areas for more effective supervisicn
and recovery of loans.

(5) A more effective linking of
credit and marketing jg being arrang-
ed.

(b). (1) The Reserve Bank provides
additional concessiona] finance for
agricultural production in the areas of
the programme taking into account
the requirements as reflected in the
production plans.

(2) To encourage cooperatives to
lend adequately on the basigs of the
plans, particularly to the Weaker sec-
tions of the community, outright
grants are being given to them at
enhanced rates viz. 4 per cent of the
additional lendings in the case of
primary societieg against 3 per cent in
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other areas and 2 per cent to the cen-
tral cooperative banks against 1 per
cent in other areas,

Wagon Repair Factory

140. Shri Raghunath Singh: Will
the Minister of Railways be pleased
to refer to the reply given to Unstar-
red Question No. 1747 on the 10th
September, 1963 and state:

(a) whether Government have fina-
State Governments wherever requir-
factory at Raipur in Madhya Pradesh;
and

(b) if so, the details theresf?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). The matter is
under consideration and a final deci-
sion will be taken after a  proper
study of the operational .and financial
aspects of the scheme.

Stamps on Wild Life

141, Shri Swell; Will the Minister
of Posts and Telegraphs be pleased
to state:

(a) whether wild-life stamps have
been issued; and

(b) if so, the animals featuring on
these stamps?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shr#
Bhagwati): (a) Yes, Sir.

(b) Gaur (Indian Bison), the Hima-
layan Panda, Tiger, and the Gir Lion.

Bridge at Golthemj Ghat (Bihar)

142, Shri Vishwa Nath Pandey: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that Gov-
ernment are considering to construct
a bridge over Chhoti Gandak at Gol-
themi Ghat (Bihar) which will con-
nect Bihar and Uttar Pradesh States;

(b) if so, when construction and
other works will begin; and

(c) the total cost of the bridge?
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The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahaduar): (a) Yes.

(b) The site and the design of the
proposed bridge have been settled in
eonsultation with the Governments of
Bihar and Uttar Pradesh but the
question of the allocation of cost of
the bridge among the Centre, Bihar
and Uttar Pradesh Governments is
under consideration. The construc-
tion of the bridge will be taken up
a8 soon as the financial aspects are
settled,

(¢) About Rs. 25 lakhs.

Damage to Crops

143 Shri Bade:
: Shri Kachhavaiya:

Will the Minister of Food and Agri-
emlture be pleased to state:

(a) the approximate value of the
damage to crops by insects, rodents
and other animal pests during 1961-
82 and 1962-63;

(b) the steps being taken to check
such damage; and

(c) the amount spent on checking
this damage during 1961-62 and 1962-
63?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) No accurate
assessments have been made but it is
estimated that overall losses ~aused by
insects, other animzal pests and dis-
eases of crops come to about twenty
per cent of the value of the crops,
which works out to approximately
rupees 1,000 crores annually at the
current prices. Separate figures for
the years 1961-62 and 1962-63 are not
available,

(b) Plant Protection is primarily
the responsibility of State Govern-
ments. Plant Protection Organisations
have been set up in all States for
taking effective control measures
against plant pest and diseases. The
Central Government also help the
Btate Governments wherever requir-
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ed by way of technical advice and
giving them aerial operation facilities.
For the distribution of pesticides and
manually operated sprayers|dusters
the Central Government gives a sub-
sidy of 25 per cent,

(c) The total expenditure incurred
by the State Governments on the vari-
ous plant protection measures during
1961-62 and 1962-63 is not available.
It is estimated that pesticides worth
Rs. 7 crores in 1961 and Rs. 7.5 crores
in 1962 were formulated in India for
use in the agricultural sector. Ap-
plication equipment worth over a
crore of rupees was manufactured
and sold in the country for applying
these pesticides each year. The
figureg for 1963 are not yet available.

Hindustan Shipyard

J Shri Eswara Reddy:
144. 1 Shri Bade:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
construction of ships at the Hindu-
stan Ship-building Yard Vishakapat-
nam has been affected by the shortage
of steel; and

(b) if so, the steps taken by Gov-
ernment to improve the situation?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) Yes.

(b) The steel requirements of the
Hindustan Shipyard for ship construc-
tion are arranged by the Iron dnd
Steel Controller, Calcutta on high
priority basis to the extent possible

from indigenous suppliers; and for
the balance, import licences are
issued,

Timely action is taken by the

Hindustan Shipyard in placing in-
dents and keeping the Iron and Steel
Controller|/Producers informed from
time to time about the Shipyard’s re-
quirements. The question of short
supplies has been taken up with the
Departments concerned and is engag-
ing their attention.
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Road Development Delhi-Bulandshahr Rail Link
145 Shri Maheshwar Naik: 147, Shri Kachhavaiya: Will the

Shrimati Savitri Nigam:

Will the Minister of Tramsport be
pleased to state:

(a) whether it is a fact that the
plan provision for road development
has been revised;

(b) if so, the revised figure; and

(c) the off-take during these years
of the plan and the achievements?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) Yes, Sir.

(b) About Rs. 416 crores,

(c) Expenditure aggregating about
Rs. 220 crores is expected to be incur-
red during the first three years of the
current plan period upto the end of
1963-64. In physical terms, about
17,600 kilometres of surfaced roads
were added in the current plan upto
the end of March, 1963.
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Minister of Railways be pleased to
state whether there is a proposal te
connect Delhi directly with Buland-
shahr (U.P.) by Railway line?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
Swamy). No.

Research on Paddy Seed

148 [ Shri B, K. Das:
’ "LShri S. C. Samanta:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether radio-activity has so
far been tried on paddy seed or piant
in any of our research laboratories;
and

(b) if so, with what result?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subbag Singh): (a) Yes. Radio-
active sources have been used im
paddy crop at (i) Indian Agricultural
Research Institute, New Delhi, (ii)
Bose Institute, Calcutta, (iii) Atomie
Energy Establishment, Trombay
(Bombay) and (iv) Central Rice Re-
search Institute, Cuttack.

(b) Some high-yielding, non-lodg-
ing varieties have been evolved and
are under experimentation.

National Highway No, 37

149. Shri R. Barua: Will the Minis-
ter of Transport be pleased to state:

(a) whether the design and cons-
truction of Highway No. 37 and is
pavements are subjected to scientifie
investigation; and

(b) whether the quick deterieratiom
and constant corrugation of pave-
ments of this road ever attracted
attention of Government for utilising
the services of the Central Road Re-
search Institute?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
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Bahadur): (a) The pavement of
National Highway No, 37 was laid in
‘a hurry during the Second World War.
The thickness of the pavement was
only 3 to 4 inches. No scientific inves-
tigations appear to have been done
before laying this pavement.

(b) The Government of India are
already aware that the pavement as
laid during the War is inadequate for
the present day traffic and the road
has, ‘therefore, developed corruga-
tions. In certain stretches the thick-
mess of pavement has already been
increased to about 12 inches to cater
to the present day traffic and it is
now proposed to widen and streng-
then the pavement of the entire length
of this National Highway.

The work of strengthening the
pavement is carried out as and when
funds become available. Due to lack
of funds it i3 many a time not possi-
ble to provide full thickness of pave-
ment as required from design con-
siderations. The problems relating to
this road are simple and do not re-
quire any special consultation with
the Central Road Research Institute.

Air Services to Assam

150. Shrimati Jyotsna Chanda: Will
the Minister of Transport be pieased
to state:

(a) whether it is a fact that the
Indian Airlines have recently stopped
plying to North Lakhimpur, Assam
and a private airlines has been allow-
ed to ply there;

(b) if so, the reasons therefor; and

(c) whether Government propose to
develop Agartala Aerodrome imme-
diately to facilitate easy landing of
aircraft during rainy season?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) No, Sir,

(b) Does not arise.

(c) The aerodrome at Agartala has
already two all weather runways,
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First Class Accommodation in Trains

151, Dr. P. Srinivasan: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there
is no First class accommodation in
some passenger trains; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) Yes.

(b) First class accommodation has
not been provided on some passen-
ger trains as there is no traffic justi-
fication for this class by those trains
and also as a matter of policy on
Janta trains,
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Sugar Quota for Punjab

153. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Punjab has
sought an increase in its
sugar;

recently
quota of
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(b) if so, the decision taken in this
regard; and

(c) the total quantity of sugar
allotted to Punjab during September,
October and November, 1963 separa-
rately?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Yes, Sir,

(b) Having regard to the avail-
ability of sugar it was not possible to
increase the quota for the present.

(c) Quantity of sugar allotted to
Punjab in Scptember, October and
November, 1963 is as under:

Month Quantity of sugar
allotted (M. Tons)
September 16,630*
October 17,810
November 7,418

(Upto 7th November)

*Released on 30th August for Sep-
tember.

Appointments in Northern Railway

154, Shri Daljit Simgh: Will the
Minister of Railways be pleascd to
state:

(a) the number of applicatioms re-
ceived in the Headquarters of Nor-
thern Railway for filling up Class I,
II, IIT and IV posts reserved for
persons belonging to Scheduled Castes
and Scheduled Tribes between Janu-
ary, 1962 to September, 1963;

(b) the number of candidates cailed
for interview and the number of
candidiates selected; and

(c) the number of
appointed and the
those kept on panel?

candidates
number of

The Deputy Minister in the Minis-
try of Railays (Shri Shahnawaz
Khan): (a) to (c¢). No recruitment is
made by Northern Railway head-
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quarters office for Class I and II posts.
Hence no applications were received
by them. As regards Class IIl and
IV posts, the information is being col-
lected and will be laid on the Table
of the Sabha.

Medicinal Herbs

155, Shri Hem Raj: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that rare
medicinal herbs are produced in the
Punjab and Kashmir hills besides
Himachal Pradesh and Uttar Pradesh;
and

(b) if so, the amount of grants or
loans given to the Punjab and Jammu
and Kashmir Governmecents during the
Second Five Year Plan for their pro-
duction and deveclopment?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Infor-
mation is being collected from the
concerned States and will be laid on
the Table of the Sabha when received.

Realignment of Kangra Valley

156 Shri Hem Raj:
. Shri P, C, Borooah:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 1389 on the
3rd September, 1963 and state:

(a) whether the project report and
the estimates of the realignment ef
the Kangra Valley Railway have been
received by Government;

(b) the route proposed for it} and

(c) the estimated cost and when
will it be undertaken?

The Deputy Minister in the Minis-
try of Radlways (Shri S. V. Rama-
swamy): (a) Not yet.

(b) Does not arise.
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(¢) The actual work of realignment
of the railway line can be taxen in
‘hand only on hearing from the State
Government and after getting their
acceptance of the cost.

Broad Gauge Limes upto Ramnagar

157, Shri K. C, Pant: Will the Minis-
ter of Railways be pleased to state:

(a) whether Government propose to
examine afresh the proposal to ex-
tend the broad gauge nectwork upto
Ramnagar and Kathgodam in the
District of Nainital; and

(b) if so, the steps taken so far in
this direction?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Kama-
swamy): (a) No.

(b) Does not arise.

Accident at Dhanamandal

( Shri Rama Chandra Mallick:

Shri P. C. Deo Bhanj:
Shri G. Mohanty:

Shri Vishwa Nath Pandey:
Shri Balgovind Verma:

158,

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that trains
could not run on 16th October, 1983
on account of an accident at Dhana-
mandal (Orissa) Railway station;

(b) it so, the causes of the accident
.and the number and nature of casual-
ties inflicted;

(c) the loss sufferedq by the Rail-
‘ways in that accident; and

(d) whether any enquiry has been
dnstituted?
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The Deputy Minister in the Minis-
try of Railways (Shri 8, V. Rama-
swamy): (a) Through running of
trains was interrupted on 16th Octo-
ber, 1963 on account of the accident.

(b) and (d). Cause of the acci-
dent is under enquiry. Three per-
sons sustained minor injuries,

(c) Rs. 14,500 (Approximately).

Revitalization of Village Societies

(Shri B. P. Yadava:
Shri Bishanchander Seth:
Shri Dhaon:

|_Shri Chattar Singh:

159,

Will the Minister of Community
Development ang Co-operation be
pleased to state:

(a) whether it is a fact that Centre
have issued a circular to the State
Governments to accord highest prio-
rity to the programmes of the re-
organisation and revitalization of vil-
lage societies; and

(b) if so, the reactiom of the State
Governments thereto?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (a) Yes Sir. In a circular
letter issued to state governments in
October, 1963 regarding the prepara-
tion of the cooperative plan for 1964-
65 the importance of reorganisation
and revitalisation of village societies
has been re-emphasised and the state
governments have been advised to
accord high priority to the creation of
viable societies at the village level.

(b) The programmes to be formu-
lated by state governments will be
discussed, with the representatives of
the state governments during annual
plan discussions in November-Decem-
ber, 1863.



Written Answers

367

Silchar-Imphal Shattle Air Service

160, Shri A. N. Vidyalankar: Will
the Minister of Tramsport te pleased
fo state:

(a) whether Government are aware

that the communication facilities
available to the people of Manipur
are extremely poor and the only

facilities of quick
through the air;

transport  arz

(b) whether Government have re-
eeived repeated representations from
efficial as well as non-official agencies

to increase the air transport facilities;
and

(c) pending a permanent solution
of the problem whether Government
propose to accept the suggestion made
n these representations to increase
the number of shuttle plane services
between Silchar and Imphal?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (c). Representations have
been received from Manipur State
Administration and others for provid-
ing more capacity for Imphal. The
Corporation at present operates a
daily Dakota service on the route
Calcutta|Agartala|Silcher|{Imphal  and
has plang to introduce a Friendship
service on this route as soon as
Imphal airport is ready to receive
that aircraft. In the meantime, the
Corporation propose to increase the
frequency of the Dakota service from
7 to 11 per week with effect from
1-1-1964,

Post Office at Goilkera
161, Shri H. C. Soy: Will the Minis-

ter of Posts and Telegraphs be pleas-
ed to state:
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(a) whether it is a fact that a Posts
and Telegraphs Office had been sanc-
tioned at Goilkhera on S, E. Railway
some years ago but no steps have
been taken to implement the sanction
so far; and

(b) if so, the steps being taken te
expedite the matter?

The Deputy Minister in the Depart-

ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). A Post
Office already exists at Goikera.

Sanction for telegraph facilities at
Goilkera was issued early in 1962, but
the work could not be taken up due
to electrification of railway track.
Telegraph facilities are expected to be

provided by January, 1964.

Box-Wagons

162. Shri Raghunath Singh; Will'
the Minister of Railways be pleased
to state:

(a) whether Government are aware
that the producers of coal are finding it
difficult to load rakes of Box-wagons
within the prescribed time-limit; and

(b) if so, action taken in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri S. V., Rama-
swamy): (a) Yes—formerly when the
free-time was 5 hours,

(b) From 1-2-1963 the free-time for
loading was increased from 5 work-
ing hours to 10 working hours for
rakes of 20 Box-wagons or more.
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12 hrs.

RE. MOTIONS FOR ADJOURNMENT
AND CORRECTION OF RECORDS

Mr. Speaker: Calling-attention
motice—Shri S. M. Banerjee.
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T & qF F7% TAOT AL

Lo TW #|ART =ifgar @ &
W R g, AfF ag g9 F Fw
T HTOSAT 76T |

weger WgEd : § F T 9 F
q1 | 38 9T 39 1 f% 37 #1 J83a
& 2w fafew ¥ &1 oy @, ar
I9 FI S F AW I IEQ T L,
Fifs Z99 # 99 9T F1E FEAT TG
FAT 2 ot fafer & ot T Arwer
¢, 99 #1 AR 919 AT A&, a7 98 @
eI R EFAZ | T I A A
g g T §

@A AT WT X A FEF FA
# 3 wer fo =it araars &1 Y A
a1, if% ag sfaue Afexw a1, wlfag
# 39 ) a1 §, 3¢ faaw o @ W
OqIT #T I I TAAS § | W T
T 3 fr o Y S wwdl g,
I T &I TG @ arfga e Fwv
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st TRTECE AT 9T fAae
g sifau—us fame & fog ¥ fAae
g7 «ifsg

WA AR & A 5 TRea 1<
® AT | AT §IE@ q5 qH |

Shri Indrajit Gupta (Calcutta—
South-West): Yesterday when Mr. Nath
Pai’s adjournment motion was admit-
ted, I had asked you here on the floor
of the Housc as to what would be the
fate of the other adjournment motions.
You wcore good enough to say that
they would be taken up and disposed
of today. Before the Calling Atten-
tion notice comes up, I would like to
know the position because we have
tabled an adjournment motion on a
very important question regarding the
abnormal rise in rice prices in West
Bengal,

Mr. Speaker: I was informed that
the Minister wag going to make a
statement. In order to come to a deci-
sion, I can ask the Minister to give
me the facts. The adjournment mo-
tion can come up only on the facts
that are admitted or established, And
if the Speaker finds that he should
know something further from the
Minister and the statement should be
made, then he can ask the Minister.
But, incidentally, the Minister had
also said, in response to other notices,
that he would make a statement. I
have kept the adjournment motion im
abeyance. I have not decided it. I
shall just listen to the statement and
then I shall take a decision on that.

Shri S. M. Banerjee (Kanpur): May
I make a submission? Previously, what
used to happen in regard to adjourn-
ment motions was this. Actually, the
Speaker used to read that out and
then allow us to make a statement or
the Minister  to make a statement.
You, Sir, in your wisdom have changed
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[Shri S, M. Bannerjee]
the procedure, and you want simply
to hear the hon. Minister before ad-
mitting the adjournment motion. Now,
Rere is an opportunity that you are
giving to the hon. Minister to make
a statement, and then you will be
deciding whether the adjournment
motion is to be admitted or not, When
ence the hon. Minister makes a state-
ment, may I know whether it will be
oconsidered that the adjournment mo-
tion still remains there, and we have
a right to censure the Government
and demand that they should re-

Mr. Speaker: There is one other
thing that I must bring to the notice
of the hon. Members. Though there
is an element of censure involved in
the adjournment motion, yet, it is not
a direct censure motion. When the
Members insist that they want to cen-
sure Government, why do they not
eome forward with a direct motion

for censure of Government? They
have that right.
Shri Indrajit Gupta: An adjourn-

ment motion is a censure motion.

Mr. Speaker: An adjournment mo-
tion is not a censure motion, but it

is quite distinct. I differ from the
fhon. Member.
Shrimati Renu Chakravartty (Bar-

rackpore): May I plead with you one
thing that if you would kindly look
into the earlier debates, you will find
$his? I remember that Shri Mavalan-
kar on many occasions told us that
he would not permit us to move the
adjournment motion, because it had
an element of censure in it. So, there
is in an adjournment motion clearly
an element of 3 censure motion, There
can be a no-confidence motion and
there can be an adjournment motion,
but we have no such thing as a cen-
sure motion.

Mr. Speaker: We have. A censure
motion can always be brought for-
ward by any Member of the House.
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Though I do not recollect the ruling
given by Shri Mavalankar, my dis-
tinguished predecessor, yet, I too have
said that an adjournment motion has
an element of censure about it. 1
have also said that, but it is not &
censure motion.

Shrimati Renu Chakravartty: There
is no censure motion provided for in
our rules. Where is the censure mo-—
tion provided for?

Mr. Speaker: I can convince the
hon. Member that we have that pro-
vision. A censure motion can always
be brought forward by any Member
against the Government. That is open
to him.

Shri Hari Vishnu Kamath (Hoshan-
gabad): There is only provision for
expressing want of confidence,

Mr. Speaker: A motion for expres-
sing no confidence is a different thing.

Shri Hari Vishnu Kamath: There
is no word ‘censure’ occurring in our
Rules of Procedure.

Shri S, M. Banerjee: Where is the
censure motion provided for in our
Rules of Procedure?

Mr, Speaker: We can discuss it and
thrash it out. I shall tell the hon.
Member where it is provided for,

So far as Shri S. M. Banerjee's
question is concerned, namely whe-
ther after the statement has been
made by the hon. Minister, the ad-
journment motion stands as a valid
one or whether it disappears, I would
like to say that the adjournment mo-
tion remains. It may be possible that
after a statement has been made in
detail and all the factg given, then
occasion may arise when there ought
to be an adjournment motion; that
also is possible. After the statement
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& made, there might be a possibility
for that as well. But it will depend
swpon the circumstances. It is not that
it would be there because I had said
that and, therefore, the occasion had
arisen, but that would depend upon
$he circumstances.

Shri Ranga (Chittoor): What about
the other adjournment motions? You
had said that they would be taken
up today. So, all of them are still
there,

Shri Hem Barua (Gauhati): May 1

M. Speaker: Now, we should pro-
eced with the Order Paper.

Shri Hem Barua: May I submit that
1 had tabled an adjournment motion
on the breakdown of the Gauhati re-
finery incurring a loss of Rs, 63 lakhs?
This morning, I am told that permis-
sion has been withheld for it on the

ground that there is an unstarred
question. . ..
Mr. Speaker: Should I then give

Shri Hem Barua: That shows that
the attempt is to treat it lightly. An
unstarred question cannot replace an
adjournment motion.

Mr. Speaker: Order, order. Now,
the hon. M:mber shculd sit down.

st TRTICER ¢ W o oF e
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sMgnaemasmegfd &
qar & 4T 97 fF & 7 geaEdT WA
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fFaRaREE AT 7 AW
wrE F31 gE 71 faar 1 87 aga ax
ITE@TE T g, agd I FAr g WK
w fefege AR gwadifae
qifeamaefaT. . .

Shri Hem Barua: May I have it in
English? '

Mr. Speaker: I am very sorry that a
distinguished and experienced parlia-
mentarian like Shri Hem Barua
should get up again, when he has the
knowledge that consent has been with-
held to his adjournment motion, and
raise it in the House instead of com-
ing to me and discussing whether it

can be taken up or not. I have so
many times ruled it here. So 1 take
strong objection to such behaviour.

This should not happen.

Shri Hem Barua: On a point of
personal explanation, I just wanted
to know the procedure. I did not
want to butt in,

Y A S A i g A
fgar sTo W wAET wifgar & &g
3 O & N FEIEHT ST gar §
ag 9 &1 W g5 § 99 fF wW{iw
T FT AT #, ToF &7 @ F
IOHT FATAT 34T &, 9 a¢ AT BT
dar g o ¥ gred ¥ ar g av 7 @i
9T, 9g W@ 4 & Frfad § av @
T & Fifae 7€ € | FTOR FR wifE
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12:19 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ESPIONAGE ACTIVITIES BY PERSONNEL OF
PakistaN Hici COMMISSION

Shri S. M. Banerjee (Kanpur): I
call the attention of the Prime Minis-
ter 1o the following mattier of urgent
public importance and request that
he may make a statement thereon:

The recent espionage activities
by personnel of the Pakistan High
Commission in New Delhi.

The Minister of State in the Minis-
try of External Affairg (Shrimati
Lakshmi Menon): On November 8,
at about 7 p.m, the Delhi Police
apprehended one Abdul Majid, to-
gether with one Bijay Kumar Bhatta-
charya, an Assistant in the office of
the Deputy Financial Adviser to the
Ministry of Defence, The two were
taken to the necarby police station,
where Abdul Majid disclosed that he
had known Bhattacharya since March,
1959, when he used to accompany
Mohd. Latif Malik, a Second Sec-
retary in the Pakistan High Commis-
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sion, to Ram Lila Ground, where
Malik used to meet Bhattacharya.

Abdul Majid also stated that Bhatta-
eharya used to visit the office of the
Pakistan High Commission and, that
Bhattacharya had also been introduced
to Ghulam Haider of the Pakistan
High Commission. Abdul Majid re-
vealed that since February 1963, he
had been meeting Bhattacharya quite
frequently. During these meetings
Bhattacharya had given him docu-
ments and other information for
which he was being rewarded in cash.

Abdul Majid was allowed to leave
the Police Station, when it was esta-
blished on the strength of an identity
eard issued by the Ministry of Exter-
nal Affairs that he was a Pakistan
national working as a driver in the
Pakistan High Commission. Bhatta-
charya was placed under arrest, pend-
ing further interrogation and enquiry.

During preliminary interrogation,
Bhattacharya confirmed that he had
had continuing contacts with Pakistan
officials. He also confirmed that he
had received fixed monthly rewards,
as well as ad hoc payments in cash
and kind, in return for his furnishing
elassified information to Pakistani
officials. He named, in particular,
driver Abdul Maiid, Ghulam Haider
and Second Secretary, Mohd. Latif
Malik as his principal contacts iu the
Pakistan High Commission. He also
gave information of the type of
material which he had passed on to
the Pakistan officials.

On November 9, the Pakistan High
Commission presented a note to the

Ministry of External Affairs, com-
plaining against, what they termed,
the ill-treatment of driver Abdul

Majid by the Delhi police on the even-
ing of November 8. The Pakistan
note alleged that the driver had been
beaten up before he was taken to the
Police Station and later he was
stripped and searched in the Police
Station.

On November 12, the Commonwealth
Secretary sent for the Pakistan High

ta lalter of
Urgent Publie
Importance
Commissioner and informed him of
the circumstances under which a driver
of the High Commission had been ap-
prehended by the Delhi Polive. The
High Commissioner was told that
since Bhattacharya in his confession
before a Magistrate, had specifically
named three members of the High
Commission, the Government of India
was constrained to request the High
Commisioner to remove these three
persons from Delhi within 48
hours, The Commonwealth Secretary
repudiated the allegation that driver
Abdul Majid had been beaten up or
otherwise ill-treated. No pressure
was put on the driver to induce him
to make any disclosures, and he was
allowed to go away as soon as he had
established his identity.
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On November 15, the Pakistan
Forcign Office requested our High
Commissioner in Karachi to withdraw,
within 48 hours, three officers of al-
most identical rank, glleging that these
officers had indulged in “organised
espionage and subversive activities”.
Our High Commissioner was¢ banded
over a note in which these officers were

named, it being said that G. R.
Iyengar, a Second Secretary im
our High Commission, had been
devoting his time to ‘espionage

and subversive activities since June
1962”. Our High Commissioner ac-
cepted the note but observed that the
allegation made therein, were without
any foundation or substance and said
that the action taken by the Pakistan
Government was clearly retaliatory.
The Pakistan official who received
the High Commissioner said that the
action taken against the Indianr officials
in Karachi was independent of what
had been done in Delhi.

It will be recalled that in Septem-
ber 1963, the Government of India
had been obliged to ask for the with-
drawal of the Air Adviser to the
Pakistan High Commission in New
Delhi and three others, on the basis
of certain revelations made by Pilot
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Officer Sharma of the Indian Air Shrimati Lakshmi Menon: I do not
Force. This was followed by retalia- know what action was taken against

tory action by the Government of
Pakistan, a whole weck after the Pak-
istan Air Adviser and others were
involved in that incident. In the pre-
sent case, the Pakistan Government
have once again taken retaliatory ac-
tion, after the involvement of person-
nel of the Pakistan High Commission
had been discovered in espionage ac-
tivities.

It is clear from the timing of the
expulsion of our officers from Pakis-
tan, the ranks of the officers selected
for expulsion, as also their numbers,
that in both cases the Government of
Pakistan was solely motivated by a
spirit of retaliation and their action
on both occasions was not based on
the discovery of any unlawful activity
on the part of the staff in our High
Commission in Karachi.

Shri S. M. Banmerjee: After these
facts have been revealed to us that
there are Pakistani spies in the Indian
Air Force and also in the Minstry,
I would like to know what concrele
steps have been taken to screen some
of these agents, and what steps Gov-
ernment contomplate to take to tighten
security measures against such people.

Shrimati Lakshmi Menon: These
things do happen even when ade-
quate security measures arc taken
for screening of officials, etc. In this

case, as was pointed out, this has been
going on for some time, And 1t is
because of the security measures that
we have taken that we are ible to
detect such cases.

Shri Daji (Indore): In view of the
incidents coming up one after another
i{s it the Government's view that this
is an isolated instance, or, is there
a network of Pakistani espionage
growing, and in order to check that
espionage network, what action has
been taken against Pilot Officer Sharma
and whether he has been 3ent to
:court-martial or not.

Mr. Sharma.

Mr. Speaker: That is a
thing, but the rest of the
might be answered.

different
question

Shri S. M. Bamerjee: Last time, it
was raised.

Shrimati Lakshmi Memon: As soon
as we come across an incident like
that, the mechanism that we have at
our disposal is put into action and
every care is taken to find out whe-
ther there is any ring or organisation
engaged in espionage, and the result
will be known in course of time.

Shri Daji: She ras not given the
reply. My question was clear. What
is the Government’s conclusion about

it and whether attempts have been
made to check it.
Mr. Speaker: The question was

whether it is an isolated case, whe-
ther the Government considers this
as an isolated case or hether the
Government finds that there is some
ring or some conspiracy ,/0oing on in-
cessantly.

The Prime Minister, Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehrua):
We have no definite proof of any ring—
ring means connected links. Whether
there is some common mind behind it
is another matter. But so far as we
can see, these are isolated cases, no
doubt motivated by common thought
or common mind.

Shrimati Lakshmi Menon: Sir, 1
might add that Mr. Sharma is being
court-martialled.

Shri Balkrishna Wasnik (Gondia):
May 1 know, apart from Pakistan,
whether there are any otner countriee
which are interested in our secrets and
whether Government are taking -any
action in regard to them?

Mr. Speaker: Here, it is the Pak-
istan High Commission. Shri Bade.

Shri Bade (Khargone): Last time
also, the Pakistan Government had re-
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quested us to keep the matter secret
for three or five days, and after keep-
ing the matter for five days, they had
retaliated. This time also, il is report-
ed in the press that the Pakistan Go¢v-
srnment has again requested us to
keep the matter secret and then they
have retaliated. When these conven-
tions are not observed by the Pakistan
Government, may I know why we
should observe these conventions and
oblige them and then instigate them to
retaliate the action? At the same
time, why was the driver altowed to
go, because the driver is not a mem-
ber of the cmbassy?

Shrimati Lakshmi Menon: The hor.
Member is not correct when he says
that Pakistan has askad us to keep it
secret. There is a certain procedure
prescribed for such cases. When a
matter like this is brought to the
notice of the receiving High Commis-
sion, the High Commission of the
sending Government is asked to with-
draw those persons from the Mission.

Shrimati Renu Chakravartty (Bar-
rackpore): What about the date?

Shrimati Lakshmi Menom: W= give
them a reasonable time according to
the convention for diplomatic immu-
nity.

Mr. Speaker: What the hon. Mem-
ber feels anxious to know, so far as
I can understand, is, how was it that

Pakistan could bring forward their
complaint first.

Shrimati Lakshmi Menon: They did
not.

Shrimati Renu Chakravarfty: Just
in time.

Mr. Speaker: That is a mi-take
probably.

Shrimati Lakshmi Menon: Those
‘people left the place on the 14th;
Pakistan brought a complaint after

that.
1400 (Ai) LSD—S5.
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Shri H. N. Mukerjee (Caicutta Cen-
tral): There is another part of the
question—that the driver has no dip-
lomatic immunity. Is it the policy of
Government to allow people who have
no claim to diplomatic immunity to
be just sent out of this country?
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Shri Bade: So far as the driver is
concerned, he is not a member of the
embassy anywhere.

Shri Tyagi (Dehra Dun): 1Is the
driver a Pakistani nationai?
Shrimati Lakshmi Menon: Yes.

Shri Bade: But he is not imiaune.
Mr. Speaker: No arguments, please.

Shrimati Lakshmi Menon: We have

asked the Mission to withdraw those
persons and they have gone away.
(Interruption).

Some Hon. Members rase—

Mr. Speaker: Order, order. The

question is whether it was compuisory
for us to release the driver or whether
we could keep him under arrest when
he had no diplomatic immunity.

Shrimati Lakshmi Menon: All diplo-
matic personnel enjoy immunity from
court proceedings or the process of
law.

An Hon. Member: Driver a.so?

Shri Daji: Does the driver also en-
joy diplomatic immunity?

Mr. Speaker:
Brij Raj Singh.

Order, order. Shri

Shri H. N. Mukerjee: What is the
reply to the question I had put?

"Shri Daji: What is the reply to the
questjon?

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: 1 cannot
precisely say what the constitutional
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[Shrj Jawaharlal Nehru]

and the international
procedure is. There is a difference
between diplomatic personnel and
diplomatic immunity. It is the normal
convention for members of the staff—
even those who are not considered
part of the diplomatic staff—to have a
certain diplomatic immunity. How
far it goes and when it need not be
observed, I cannot straightaway say.
But I did enquire about it at that
time and I wag told that accord-
ing to normal international practice,
this is done and these people are ask-
ed to go away, even including the
driver.

procedure

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order, Sir. There
is an apparent inconsistency between
what the Prime Minister has said now
and what the Minister of State said
in answer to my question in the last
budget session. She said, if I remem-
ber aright, that cooks, menials, but-
lers, drivers, etc. do not enjoy diplo-
matic immunity and only the echelons
above enjoy it. Who is right—the
Prime Minister or the Minister of
State?

Mr. Speaker: The Prime Minister
has made a distinction between the
two. Diplomatic personnel are diffe-
rent from those others also who cn-
joy some kind of immunity from
arrest. (Interruptions). We can-
not argue about it. The answer has
come.

Shri Hari Vishnu
answer has not come. I
pointed question.

Kamath: The
asked a

Shrimati Lakshmi Menon: May I
say in answer, Sir, that there is ab-
solute immunity from  processes of
law for all persons of the diplomatic
mission. (Interruptions).
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A FFATE ...
st ATy - ey wEiEw, &
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wreqe wgieg - &7 Y g g
Fi g § AR F a9 E

st AW . g ANE -
@ fag #1 a1 3fw7 7t ag@my T
™ & R & #T I & AT AT A
g ?

SO VI . WIAATT I AT
AEIET & G & &1 w4 & Fifww
Fi FT 7E & 9% g afqy mag a3
L IBC IR |

»ft gwaw Tag : & AT AR §
f& 5@ 99 o s qwE #1 I ga
FTIIEY FATA ATFTL A &, qifweqrs
F1qgT Jeal IqT @7 N TE, qT AT
IFETT F 3H 919 FT 99 fF7a1 & f*
szlwgawrggavarwd 2 7 ay
THT Fi¢ TEHET AT M H FT0 7
w2 fama f& gard #Eaid@ 71 gar
IAFT AT FedV A F1Ar § 7

Y FATETA AGE - TH ATHA {
Fi§ 77 7t sfaen 3aF A8 g%
g &7 ®T GF OF ATOG &5, 107 &
I AT, WER o qIO@ @ OEAT,
@Y & g F ag frwe gu wgr-
I AT IF% W9 R 5w R
IF TR i3 ¥ W™ wma W
F¥E | 9g &T FT 99T grE FHWA H
T 3% 799 sfaer @ € o g
aYg A 9E) O 7ia &1 gfaan Iq67
21 ¢ ) gE U g4 98 AT7 3 aFA
g ZAea & ara FTFA § | RO
FO%F ¥ Fiag FT gHI 2 FHT q@r
Ig fwar & gmr ) aE qIggmiAT
qifeeqe TEENE ®i I &1 Fi qgk
g1 FTEAfRAT |

St THEAE Tax (ama‘ﬁ) :
& s =g fe wal w7 wgraiw &
mfee gaTaE &1 9 W< Ry ag
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Shrimati Lakshmi Menon: They
were certain classified documents deal-
ing with defence grants, posting of
officers, etc.

Shri Bade: I want to know whe-
ther there is a difference between
secret and classified documents?
Classified means not secret at all?

Shrimati Lakshmi Menon: It is

secret.
i e QERAS (AFAL)
9% i€ NF A0 1F TAW F T4Y 4T
fez-T# Fagt #1 SaTT qFEE AT
qfsedy wEE #F1 qF Af7d A
F1 13 A fggeara v A v Aw-
1T gz & fAo fersmma a1 avarm Y
Wt T AfT T AT Y 7

woW TgRA T TSI LA
Fa gir ?
Shri Hem Barua (Gauhati): From

these two successive cases of espion-
age by the Pakistan High Commission
in New Delhi, in both of which
Indians are involved, it is quite evi-
dent that there is a ring of espionage
operating in this country. Because
of that and in view of the present bel-
licose attitude of Pakistan, may I
know whether Government propos=
to institute c2pital punishmenti against

people indulging in treasonab’e
activities or not?
Shri Jawaharlal Nehru: Govern-

ment have not thought of this at all.
Government have been thinking in
another connection of abolishing the
capital punishment altogether.

Shri Hem Barua: 1 am asking about
those who indulge in treason.

Mr. Speaker: The Government have
not thought of it.
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it g fag (fvAm) o

AIFTTIART AFATS {7 e feefoi |

qifram & & gwi¥ @7 29 gl

frmama g =& fam a7 o1 ¥ 7

@R

Mr. Speaker: They are in regular
service and they will come back.

it SrATETETE AFE - @ 7@ it
STT g AR gEw H ¢

Shri Surendranath Dwivedy (Ken-
drapara): It is not an isolated matter,
as the Prime Minister would like to
tell us. About the mechanism which
the Minister of State said was put
into action, I want to know whether,
after they knew this, this mechanism
has been applied to find out if one
Mohammed Samser, who is the De-
puty Director of Intelligence Services
of Pakistan was here in Ladakh
Buddha Vihara for a number of days
and carried on espionage activity and
whether it is not a fact that this
Buddha Vihara is a shelter for foreign
tourists. . ..

Shri Hem Barua: Honeycomb.

Shri Surendranath Dwivedy:
and they are carrying on espionage
activities in this country. I also want
to know whether this intelligence ser-
vice man came as a foreign tourist
in the guise of a lama.

Mr. Speaker: That has nothing to
do with this. The question is ubout
espionage activity by personnel of
Pakistan High Commission in
New Delhi. ’

Shri Surendranath Dwivedy: This
is a very important questicn and it
hag some relevance to this, because
this person stayed during this period
when espionage activity was being
carried on. When the Prime Minis-
ter says it is an isolated matter, we
want to know actually whether they
have made enquiries properly or not
and whether they have come across
th's thing.
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Mr. Speaker: The question is very

important, I admit. But the ques-
tion is whether it is relevant to this
or not.

Shri Surendranath Dwivedy: It is a
connected matter,

Shri H. N. Mukerjee: You in the
Chair have certainly sufficient discre-
tion to amplify the ambit of a parti-
cular question which is under discus-
sion and when the question at tne pre-
sent moment is of very considerable
moment and is perturbing everybody.
Government included, a statement is
made by a leader of one of the oppo-
sition parties in the House, rightly or
wrongly, mentioning a certain alleged
fact which causes consternation. The
Government might very we!l tell us
that they have no information about
it or whether they are going to make
enquiries about it. But if the whole
thing is left hanging in the air and
the matter is going to be reported to
the country and very rightly so, it is
the duty of Parliament and of the
Speaker to find out and see that some-
thing is done.

Shri Ranga (Chittoor): Even if
they cannot make a reply now, they
can at least take note of it. (Interrup-
tions).

Mr. Speaker: This is exactly what
1 object to. One thing has been
brought to my notic> and belore

knowing my reaction, others stand up
one after the other and 1 would ay—
the House would excuse me—wasted
full 20 minutes.. ...

Some Hon. Members: We have not
wasted the time.

Mr. Speaker: No not in this.

Shri Ranga: | was only supporting
what Mr. Mukerjee was saying....
(Interruptions).

Mr. Speaker: What have I said to
which Prof. Ranga objects?
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Shri Ranga: How can we argue
with you, Sir? We cannot argue. I
am sorry.

Mr. Speaker: If that were the atti-

tude, certainly the procedure would be
very smooth and probably he would
also be satisfied, if that were the atii-
tude that arguments are not advanc-
ed.

Shri Surendranath Dwivedy: Let us
hear the Prime Minister’s reply, Sir.

Mr. Speaker: Is the Prime Minister
in a position to answer this?

Shri Jawaharlal Nehru: I have no
information about that. We get re-
ports from time to time of individuals
suspected of espionage or something
else. Some action is taken or they are
further examined and the matter is
enquired into. But I have no infor-
mation about the particular matter
mentioned by the hon. Member.

Shri Hem Barua: Will the
Minister enquire into it?

Prime

Mr. Speaker: That is exactly what
I am going to ask. Becuause the House
feels concerned and, as stated by the
leader of one party, the matter ap-
pears *» be a very sensational and
import:-=t one, they desire that it
might be enquired into.

Shri Jawaharlal Nehru: It is natu-
ral, Sir, to do so.

The Minister of Home Affairs (Shri
Nanda): Without the House being so
concerned, Sir, anything that comes
from any source is a matter which
has to be pursueq intelligently and
pursued with proper vigour. 1 do not
think any assurance is required on
that account.

st gt et ( fasE)
GFE FTA ¥ AT F 79 TFIX & Ageaqur
FeAifas et & fedt wxdw A
qar e fawer &1 faww &, agEd
Fag & a@R ¥ qg AWAT |ATEAT
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£ 5 o fam &8 99 Y geami &
qTq T A% FT FEH T AT HaATHT
R aAfrs A ¥ @ oER &
T AT 2 fF FI @ THR F A FA-
ardy &t et gu adf & Ak s ag W
arq Y & fF fead =-gew 3@ 7
aiffeart gaTaE oW S § -
g A ¥ S ARG qF W T M-
feeaTt qamame AU &, ;WOST FAT
SEFA T@H FT g fFar F owar
T

oY AT qge - Aifee @ f
T FT AT A AT & ) B TF Ay
facaq a1 & 78 &g 9w fw gv d* &<
Taq frme & qmq &, dfFd gaeas
whae AT @w aR) ¥ fedg fafre
A7z F ag FMAT F A F — TR
o oz Ffrar A gu - f8
3T 9 FB 7 FY famg |

! FEEEI AR - W q@TT g
a1 fF 59 92T ¥ geA F 9 GG
F qw FE F A faaw Sefeax
uere far & a1 &Y 0

ot JEEEE qgE o faew giw
AT ¥ a1 7% fave DA R T
fear &1

«ft sTeTTE Tre o gg g A
T 75 8 1 98 AT FY geAr 9ey
@iggAN QA

Mt AEEIAE ALE . ¥F A

A AAATT 956 ¥ T geAT FT FT L |
™ AT AR W T § !

Shri D. C, Sharma (Gurdaspur):
May I know if the Pakistan Govern-
ment ‘s going to take any action
against those persons who have been

involved in this incident and also
whether the Pakistan Government
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took any action against the person
who was involved in the incident

where Shri Sharma was involved?

Shri Jawaharlal Nehru: Against our
nationals?

Mr. Speaker: Against their nationals
whom we have asked to withdraw.

Shri Jawaharlal Nehru: I do not
know. I cannot say. It is unlikely
that they will take any action.

st AigA e (dE)
# ag ST =ngar § R e @ A<
F qTHATT 210 & W TIUTEE HIGH A
FOEE A AT I §, a1 |7 &R
TUEE IO w1 gIfEmd W TS W@ F
fea ofus 318 ¥ *1¢ sagew FA
o AR G §

N RIS AgE . FEs-
FA agd & | dFe qOF @
Q@3 U9 g &, 219 219 "I
N I IV AR I g1 T I
qE FEF AR AT KX @ A0 § | AT
w91 w7 fegaa ag Sy & f argfmr
T A I FY FHA IAC qHA & |

o WA Sifgmr ( wRwr-

TR) : AR T|ET ¥ AT T gy
™ ga ¥
= A A E AT

e A foegw e sgT & o5 a9 &Y
IO T TE EN §, I A T
# Mg 9¥ Jar g

it T wge fgwn T I
CEIE I -
Shri Hem Barma: What are the

papers the Pakistanis are interested
in?

Mr. Speaker: Let us proceed with
our business now.

—
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12.43 hrs, 17th August, 1963, under sub-section

PAPERS LAID ON THE TABLE

DocUuMENTS UNDER THE TARIFF CoM-
MISSION AcT, 1951

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): Sir, on behalf of Shri Manu-
bhai Shah, I beg to lay on the Table
a copy each of the following papers
under sub-section (2) of section 16 of
the Tariff Commission Act, 1951: —

(i) Report (1962) of the Tariff
Commission on the review of
protection to the  Dyestuff
Industry.

(ii) Government Resolution No. 52

(1)-Tar/62 dated the 13th
November, 1963.
(iii) Statement  explaining the

reasons Why a copy each of the
documents at (i) and (i)
above could not be laid on the
Table within the period pres-
cribed in the said sub-section.
[Placed in Library, See No.
LT—1825/63].

NaTioNAL WELFARE BoARD ror
FARERS RULES, 1963.

SEA-

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): Sir, I beg to re-lay on the
Table a copy of the National Welfare
Board for Seafarers Rules, 1963 pub-
lished in Notification No. G.S.R. 1187
dated the 13th July, 1963, under sub-
section (3) of section 458 of the
Merchant Shipping Act, 1958. iPlaced
in Library, See LT-1625/63]

RIcE MILLING INDUSTRY (REGULATION
AND LICENSING) AMENDMENT RULES,
1963

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): Sir, I beg to re-lay
on the Table a copy of the Rice Milling
Industry (Regulation and Licensing)
Amendment Rules, 1963 published in
Notification No. G.S.R. 1369 dated the

(4) of section 22 of the Rice Milling
Industry (Regulation)  Act, 1958.
[Placed in Library, See No. LT-1561/
63]

DISPLACED PERSONS (COMPENSATION
AND REHABILITATION) EIGHTH AMEND-
MENT RULEs, 1963.

The Deputy Minister in the Minis-
try of Works, Housing and Rehabilita-
tion (Shri P. S, Nasker): Sir. I beg
to lay on the Table a copy of the Dis-

placed Persons (Compensation and
Rehabilitation) Eighth Ame.dment
Rules, 1963 published in Notification

No. 1634 dated the 12th October, 1963,
under sub-section (3) of section 40 of
the Displaced Persons (Compensation
and Rehabilitation) Act, 1954, [Placed
in Library, See No. LT-1562/GB]

12.46 hrs.

RE: RAILWAY ACCIDENT

Mr. Speaker: There was a notice
received about a railway accident from
Shri P. C. Borooah, Shri Mani Ram
Bagri, Shri Ram Sewak Yadav, Shri
Homi Daji, Shri Yashpal Singh, Shri
Vishram Prasad, Shri Hari Vishnu
Kamath and others. Is the hon. Minis-
ter in a position to make a statement?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan) rose—

Mr. Speaker: He may make the
statement at five o'clock because we
have already taken up one Calling
Attention Notice today. So this will
come up at five o’clock today.

12.47 hrs.

STATEMENT RE: RICE POSITION
IN THE COUNTRY

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
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A. M. Thomas): Mr. Speaker, Sir, as
the House js aware, the production

of rice in the khariff season of
1962.... .

it qrndy (fgame) © weme wERy,
# qge w9 w3 a1 § f& av @t fafaeex
Arga T8 frdy § =TT a3 #7 fo7
AT 9, TAT WA F  ATE I HT gy
AR T L |

Shri A, M. Thomas: A Hindi trans-
lation wil] be supplied to the hon.
Member,

Shri S. M. Banerjee (Kanpur): Sir,
T want to know one thing. Is he
making a statement on the increase in
prices? 1f that is so, I have to raise
a point of order.

Mr. Speaker: lHe {o!d us yesterday
that he was going to make many
statements one ufter the otner.

Shri S. M. Banerjee: May I submit,
$Sir, for your information that the
prices have been increased yesterday
and wc have come to know of it only
today. My point of order is this. Is
the Minister entitled to announce the
rise in prices outside the llouse first
when the Parliament is in session and
when there were Calling Attention
Notices and Adjournment Motions
pending on it?

Shri A. M. Thomas: The announce-
ment was made in answer i{o ques-
tions in the Rajya Sabha,

Mr,  Speaker: He says that no an-
nouncement was made by him outside
the House but it wag made in answer
10 questions in the Rajya Sabha.

Shri S. M. Banerjee: But the ques-
gion was coming up here also today?

Mr. Speaker: But how could he re-
fuse to answer in the Rajya Sabha,
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Shri A. M. Thomas: Mr. Speaker,
Sir, as the House is aware, the pro-
duction of rice in the Khariff season
of 1962 has shown a substantial fall
as compared to the previous year's
output. This was particularly marked
in Madhya Pradesh, Orissa and West
Bengal of which the first two are nor-
mally surplus States. The production
in West Benga] is estimated to have
been 3.9 lakh tonnes less. ithough
the crop cutting surveys show only
a ghortfall of 71,000 tonnes in Orissa,
the Orissa Government consider that
the actual shortfall ~was at least
3,00,000 tonnes. The shortfall in
Madhya Pradesh as @ result of simi-’
lar surveys is more than one million

tonnes.

Apart from this overall shortfall in
rice production within the country,
our normal imports of rice from
abroad, except PL 480 imports, were
cut down owing to difficult foreign
exchange position pariicularly after
the emergency. Attempts to raise
procurement within the counmry suc-
ceeded to a large extent and the total
quantities of rice procured in 1962-63
was much more than that of the
previous year but due to the nature of
the season it had to be cut down
drastically in the State of Madhya
Pradesh and it was below normal in
the otherwise heavy procurement
State of Punjab. In Orissa and Assam
the procurement was only abcut half
of what was expected by the State
Government. For the first time more
than 2,25,000 tonnes of rice was pro-
cured from the States of Andhra
Pradesh and Madras on a voluntary
basis. Even this procurcment was
made possible only at the cost of
trade stocks in dependent States like
Delhi, Maharashtra and Gujarat.
Moreover, the exports from Orissa to
West Bengal shrank to less than half
and in fact they were stopped alto-
gether by the Orissa Government
from the end of May to about the
end of September which had unfor-
tunate results on the rice economy of
West Bengal. Similarly, the
exports from Madhyva Pradesh to

\
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Maharashtra and Gujarat were réduced
to about half the normal volume. Only
in the Southern Zone was the rice posi-

tion satisfactory for the greater part
of the year.
The cumulative effect of this situa-

tion has been that the price situation
remained almost free from anxiety in
the south, Uttar Pradesh, Rajasthan
and Punjab, that in Maharashtra and
Gujarat remained substantially in
check due to the measures taken by
the State and Central Governments,
and that in Madhya Pradesh began to
cause anxiety some time in July and
resulted in the drastic slowing down
of movement to  Maharashtra and
Gujarat; there were some weeks of
high prices in Bihar, prices in Assam
remained more or less steady and those
in Orissa after some anxious period
settled down after May. The most
difficult situation, however, develop-
ed in West Bengal. After a continuous
decline of prices up to March 1963, the
prices in that State began to rise. The
situation was further accentuated by
the stoppage of rice from Orissa but
was brought under control by the addi-
tional supplies made by the Centre
and export of rice from Andhra
Pradesh and import of rice from
Nepal. In about six weeks of July and
August, in fact, the prices showed an
unusual quiet trend of steadiness mix-
ed with decline. It was expected that
the Aus crop would ease the situation
but according to the reports received
it appears there was cornering by
trade and withholding of stocks by
larger producers. Consequently, the
prices again showed a rising tendency
despite increased off-take from fair
price shops. Due to certain unfortu-
nale alarmist reports that appeared in
the press, the pressure on fair price
shops and trade increased. In the
meantime, due to the distribution of
identity cards for the ration of sugar,
which were allowed to be uscd “or tak-
ing rice and wheat as well, the pres-
sure on fair price shops was further
aggravated. Even though additional
supplieg were for the time being made,
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the situation began to assume very
serious proportions. -

It was, therefore, decided that I and
the Food Secretary should at once visit
the State. Accordingly, we did so. As
a result of arrangements made by the
State Government with trade, addi-
tional  supplies made by  the
Centre and the increased cover-
age of fair price shops parti-
cularly in Calcutta, the situation was
brought under control and prices
declined to nearly Rs. 32 to 35 per
maund. With the coming in, though
late, of Aus crop and the prospect of
a very good Aman crop, the declining
trend has been consistently maintained
ever since. Fortunately, the crop pros-
pects all over the country, despite
some cyclonic and untimely rainfall
damage in parts of Orissa, Madras,
Andhra Pradesh, West Bengal and
Bihar, are bright and as a result of
their impact, rice prices during the
last two or three weeks have generally
shown a declining trend except in
Andhra Pradesh. The crop situation
is particularly encouraging in Orissa,
Madhya Pradesh, Assam, West Bengal,
Punjab and Uttar Pradesh.

It might be added that during the
year 1962-63, apart from tighter regu-
latory measures for trade prescribed
by Central and some State Govern-
ments, the supplies made from fair
price shops were stepped up. The total
off-take from fair price shops in 1963
upto 19th October was 91 lakhs tons
as against 7°2 lakh tons during the
same period last year. The supplies
from Central stocks were in excess of
normal, particularly in the States of
Assam, West Bengal, Orissa Madhya
Pradesh and Maharashtra. West
Bengal in particular hag received more
than one lakh tons of rice and two
lakhs tons of wheat in excess of 1962,
thus more than making up the short-
fall in rice production but the gap left
by the stoppage of rice from Orissa
could be only very partially filled up
by imports from Nepal and Andhra
Pradesh. It might also interest the
House to know that in Calcutta and
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its environments out of a total popula-
tion of 58 lakhs persons, previously
about 27 lakhs and latterly about 40
lakhs persons have been drawing their
rations from fair price shops at sub-
sidised rates of Rs. 16 to 18 per maund
and that outside Calcutta similar num-

ber has been about 56 lakhs. (Inter-
ruptions)

Shrimati Renu Chakravartty
Barrackpore): What is he saying?

Shri A, M. Thomas: I am speaking
about the fair price shops.

Shrimati Renu Chakravartty:
Even in fair price shops, rice is not
available at that price. His statement
is absolute rubbish.

Shri Indrajit Gupta (Calcutta South
West): It may be in the other world,
perhaps.

Shri S. M. Banerjee: Let us have a
parliamentary delegation to  visit
Calcutta and let him also accompany
them.

Mr. Speaker: Order, order. Let
hear him.

us

Shri Indrajit Gupta: Let him give
me a maund of rice from the fair price
shop, at that price.

Shri Daji (Indore): 1 think the
figures have been changed from “60”
to “16” and “80” to “18".

Mr, Speaker: Order, order. Let him
continue.

Shri A. M, Thomas: Thus, it can be
safely stated that the vulnerable sec-
tion of the population has been more
than taken care of in the difficult period
out of which West Bengal has just
emerged.

Government have been considering
for the few weeks the measures in re-
gard to the food poliey during the
next year in the light of the present
crop position and the price levels which
are operating today, Our preliminary
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examination shows that the crop pros-
pects would allow us to step up our
procurement further. We have al-
ready had an encouraging response
from the State Governments and it
is likely that we shall be able to pro-
cure, unless something unforeseen
happens, more than a million tons of
foodgrains. Along with the imports
of foodgrains, this quantity should be
enough to allow for adequate distri-
bution of rice through fair price shops
in the next year and for building up
our buffer stock in an effort to build
it up to two million tons in the next
two or three years. It is clear that
profiting from last year’s experience,
not only in regard to the week points
in the administration of our food po-
licies in the States but also in taking
into account the manner in which in
some States these measures have been
enforced with some success, we shouid
evolve administrative and regulatory
measures which would enable us to
obtain a much better control over the
price situation, trade movement, trade
stocks, charging of margins and re-
ducing the disparities beaween post-
harvest and year-end prices. we
would also be taking further steps to
procure paddy in areas where growers
are unable to take advantage of pre-
vailing prices and to provide for the
exercise of greater vigilance by the
States in regard to price movement
from time to time.

Shri Mohammad Elas (Howrah):
Sir, on a point of order.

Shri Tyagi (Dehra Dun): Since this
is an important matter, I beg to sub-
mit that the House should be allowed
to have a discussion on this question.

Mr. Speaker: 1 will listen to him.
But, let me hear the point of order
first.

Shri Mohammad Elias: Though I
cannot quote the exact clause, sub-
clause or rule of the Rules of Proce-
dure, T feel very strongly that if any
Minister misleads the Housc by say-
ing something which is wrong, in-
correct or s an absolute lie
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Mr. Speaker: Order, order.

Shri Mohammad Elias: We should
follow the British Parliament in these
matters. Such a Minister should be
thrown out of the House. Why should
he be here afterwards? If it is prov-
ed that he has made wrong or incor-
rect statement, full of lies .

Mr. Speaker: Shri Elias should rea-
lise that the word “lie” could not be
used with reference to any Member
_or Minister here.

Shri Mohammad Elias: Sir, I am
correct and I can prove it

Mr. Speaker: “incoirect statement”
is all right but he should withdraw
the word “lic” which he has used.

Shri Mohammag Eiias: This is the
common talk of the people of Bengal.
Hc said that rice was be.ng sold at
Rs. 16 per maund, in the fair price
shops.

Mr. Speaker: I am asking the hon
Member to withdraw the word “lie”
which he hag used.

Shrj Mohammad Eiias: Is the word
“lie” not parliamemary?

Mr. Speaker: No.

Shri Mohammad Elias: 1f something
is an absolute lie, should he Dbe per-
mitted 0 say that here?

nir. Speaker: 1 have asked him to
withdraw the word “lie”.

Shri Mohammad Elias: What I am
say.ng is not something untruthful.
What 1 say is absolutely true. He is
telling an absolute lie. It is not at
al] true. When that is the position,
should we not gay s0?

Mr. Speaker: Is he withdrawing
that word or not?

Shri Mohammad Elias: If you ask
e to do that, all right, 1 will bow
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to your ruling. I withdraw that word.
But, then, may I point out. . . .

.Mr. Speaker: He should no! go on
like that. Let him sit down first.

Shri Tyagi: He is very much
tated.

agi-

Mr. Speaker: I know that he is very
much agitated.

Shri Indrajit Gupta: Rightly so.

Mr.  Speaker: May be rightly so; I
dn not disagree. I do not doubt his
sincerity. But, even then, when
we are aghated, we have to keep
ourse!ves under restraint. inside the
Housie, of course.

Shri Indrajit Gupta: Outside also.

Mr. Speaker: Qutside, there may be
police to take charge of that. Ilere, I
have to do it.  Therefore, I did not
sa, abou: “outside”. Now, what did
Shri Tyagi want to sav?

Shri Mohammad Elias: Sir, what
about your ruling on my point of
nrder™ You have not given your rul-
‘ng.

Mr. Spraker: Order, order. Now he
wii] sit down.

Shri Mohammad Elias: Sir, should
you not say something on whether he
is correct or incorrect?

Mr. Speaker: Will he not aliow me
to give that ruling? Now, the ques-
tion is according to some members on
this side of the House, the statement

Shri A. C. Guha (Barasa!): This
side of the House also. The statement
that the price in the fair price shops
is Rs. 16 to 18 is grossly incorrect.

Mr. Speaker: Then, shall I say mem-
bers from all sides?

Shri A. K. Gopalan (Kasergode):
Now, not only the people of Bengal
but even those who go to Bengal feel
the same wmay.
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Shri Warior (Trichur): The posi-
tion is bad not only in Bengal but in
other States also.

st wmet : Oya AT aE e T € a
& BT g4 A (&5 F T2 L

uaw A : w5 7T 4 |

In {he latler statement, ] om:ieqd the
word “Bengal”; 1 said “members
from all sides”. 1 did it deliberately.

There are some members, and quite
a substantial number so far as I could
make out from the voices, who feel
agitated that the statement that has
been 'made ig not according to facts,
accord.ng to the situation prevailing
4! the moment. ...

Shri Indrajit Gupta: Or .n the past.

s{Y FTTEr : Hemed WEIEW, UF o7-
FIGT FT 999 2

TUIW AL
e T &fem

uF KT AT FAEG

oft MAF ;W AAW W JTE
% faafas @ v 2

e wgew o ay A o7z T
aferer & fe & o 7% 1 § 97 «frew
§ AfT FTAT § a1 3 Fgy § frowm
TG TT FI | TF JI09T HT q9A &
I9 9T At Fo@E 2 @I g | nE WY
Fzd @S @ 9y § fr ¥ smmear &
I FT 9EF ¥ Afed

Wl W ¥AE gEE (TIEF )
ag wisn ey aeragy fafss e

g W v qad faa T 35 &) 6 |wan
g
13 hrs.

Mr. Speaker: He feels agitated; but
this does not amount to a point of
order. If an incorrect statement is
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made by an hon. Minister, a counter-
statement can be made by other hon.
Memberg or a discussion can be had.
Then, after hearing all that, both
the staiements canp come in and it
would be for the hon. Members to
draw or infer what the rea]l] facts
are...... (Interruption). Am I incor-
rect in that also?

Shrimati Renu Chakravartty: There
should be a discussion. The adojurn-
ment motion should be allowed. That
is my only submission.

Mr. Speaker: If there is a demand
from all sides, how can I prevent
it?

Some Hon. Members: Yo,

Shri Tyagi: My submiss.on is that
a general discussion may be permitt-
ed. Adjournment moticn means
censure, but there are people on this
side of the House also and they might
also differ with something. They
should have a fair chance of express-
ing themselves. They also represent
their constituencies. I, therefore,
suggest that it will be fair if we have
a general discussion on this.

Shri D. C. Sharma (Gurdaspur):
We should have it tomorrow.

Shri A. K. Gopalan: Sir, Shr: Tyagi
can be satisfied with a discussion; but
if you refer to the proceedings of the
House for the last six months, you
will find very many short notice ques-
tions, questions and other things
where it ig said that as far as the
food situation in Bengal and prices
ure concerned, they wil] take some
action. But no action has bcen taken.
That is why we say that it is not only
a question of a statement and of
understanding what the facts are.
Even ubout the prices it is understood
that the statement given is not cor-
rect. That is not said by us but by
all. So, it is quite necessary that a
discussion must be allowed by admit-
ting the adjournment motion. It is a
question of food.
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Mr, Speaker: From the reasons ad-
vanced by Shri Gopalan, I find that
there is no justification that the ad-
journment motion 'must be allowed.
First of all, he said that for the last
six months they have been

urging
upon the Government to take some
action. If that is the reason then

there is no precise recent action or
act of Government that ig to be criti-
cized and which can become the sub-
ject matter of an adjournment mo-
tion.

Then, about the
vanced by the parties, if the facts
are wrong, certainly they can be
thrashed out. 1 find that there ic a
genera] desire that there ought to

arguments ad-

be a discussion. May I know what
the attitude of Government is?

Shri A. M. Thomas: May I sub-
mit......

Shrimati Rena Chakravartty: May

I submit a small point before the
statement is 'made? Shri Gopalan
does not know all the facts. Thnerc ure
two very important matters nf recent
o.carrence as w result of wnich we
have given notice of this adjournment
motion. Frisily, on the 2nd October
a staternent was made by the Chief
Minister of West Bengal in which he
said, “I am not able to contro] prices;
1 cannot do anything. I cannot sup-
ply because the producers are not
disgorging.” When we had s« talk
with Shri Thomas, he told us that that
was one of the reason3 why the price
had shot up. Secondly, recently at
Jaipur Shri Biren Mitra of Orissa
clearly stated that they were supply-
ing rice at Rs. 16 a maund and that it
was being sold at Rs. 32 a maund.

Shri Surendranath Dwivedy
drapara): It is @ wrong statement of
facts. He does not know what the
price in Orissa is.

(Ken-

Mr, Speaker: Under all the circum-
stances. I feel that the Homn<e should
be satisfied if we have a discussion
and a time limit can be placed on it.
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Shri S. M. Banerjee: Please admit
the adjournment ‘motion.

Mr. Speaker: I do not allow that.

Shri S. M. Banerjee: You give a
ruling that it is not important.

Mr. Speaker: Order, order.

Shri S. M. Banerjee:
ruling?

Is that your

Shri Tyagi: I have formally propos-
ed far a d'scus:ion.

Shri A. M. Thomas: May I just sub-
m‘t a word? I am not against any
discussion, but any misapprehension
should not go around. It has been
s‘ated on a number of occas:ons on
the floor of this House that the com-
mon variety of rice is supplied to the
tair price shops at the rate of Rs. 16
a maund.

Shrimati Renu Chakravartty:
no.

No,

~

Shri A. M. Thomas: I have got beiter
information than hon. Members.

Shrimati Renu Chakravartty: No.

Shri S. M Banerjee: It is not so.

Shrimati Renu Chakravartty: 56 nP
per kilo.

Mr. Speaker: Order, order. When
the facts are disputed, there cannot
be any adjournment 'motion. That is
an additional reason.

Shri S. M. Banerjee: Why?

Mr_ Speaker: I the facts are dis-
puted, they shoulg be thrashed out by
a d'scussion. Adjournment motions
can be had only on admitted or estab-
lisheq facts.

Shri S. M. Banerjee: Sir. kindly hear

us.

Mr. Speaker: Please listen to me a
little further. A discussion can be
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had and the facts established. A dis-
cussion doeg bar an adjournment mo-
motion in certain circumstances. But
after the facts are established, as I
said earlier, an occasion might arise
that Members might come up with a
motion for the censure of the Gov-
ernment.

Shri S. M. Banerjee: We want to

censure the Government. Please al-
ww us. It is our right.
Shri HA N. Mukerjee (Calcutta

¢.ntral): The hon. Deputy Minister
of Food is very positive about his
price. Hon. Members on this side
and perhaps also on that gide are also
equally positive that the facts are
different. You are not surely going to
accept as established the fact which is
alleged by the hon. Deputy Minister.
In view of the discrepancy in regard
to the actua] state of facic angq in
regard to the recent occurrence in
West Bengal and other places which
is that in spite of the Government's
so-called desire to supply this thing
at fair prices it is not being supplied,
there is an element of urgency in
this matter. There is also an element
of censure as far as our motion is
concerned. Therefore 1 believe that
since you are agreeable to a discus-
sion and the House insists on a dis-
cussion, the element of censure will
not spoil the proceedings at all. We
cannot push them out of office and
they are there on account of certain
reasong which we cannot change.

Shri Indrajit Gupta: Sir, I would
request you not to reduce the impor-
tance of this adjournment motion to
a question of discussion of the dis-
puted fact whether they are supply-
ing rice to the fair price shops at
Rs. 16 or Rs. 18 a maund.

Shri A. M. Thomas: Now the ground
is changed.

Shri Indrajit Gupta: It is not a
change of ground. He has not even
admitted in his statement which he
:should have done—he omitted to
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mention that they have allowed the
price of rice to go up to Rs. 50 a
maung before he went to Calcutta.
These are the questions that we want
to raise and we want to censure the
Governrment,

An Hon. Member: They did it with
the Government’s connivance,

Mr. Speaker: How can he censure
the Government if the facts are de-
nied?

Shri Indrajit Gupta: He has avoid-
ed that. Please ask him whether it
went up to Rs. 50 a maund or not.

Mr, Speaker: Let us be patient.

Shri S. M. Banerjee: Sir, you should
hear us.

Mr. Speaker: Have I not heard him
yet?

Shri S. M. Banerjee: It is
tunate.

unfor-

Mr. Speaker: Then I am sorry, I
cannot hear him. I have heard him
three times.

Shri S. M. Banerjee: Always you
said, “Order, order” and I sat down.

Mr. Speaker: There is the record to
show that so many times he has been
given an opportunity and that he has
spoken. Even then he says that he
has not been heard. There ought to
be some limit. What I was saying
was that a censure ‘motion can be had
and discussed and the Government
can be criticized. But first of all let
us be sure of the facts. Now there
is a difference, rather very great div-
ergence between the two gides so far
as the statement of facts is concern-
ed. So, I was putting it to hon. Mem-
bers if they would have some discus-
sion. Of course, it is for the House to
fix the time and how long it wants
to discuss it. Then I do not know
what further is required of me when
they say that it must be in the form
of an adjournment motion. There are
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[Mr, Speaker]
two things that I have sa'd. One is
that there is no precise act of Gov-
ernment that could be criticized. It
would be the general things, their
policies and attitudes that will be criti-
cized. The second is that there is
divergence about the facts themselves.

Shri A. K. Gopalan: The question
involved in the adjournment motion
is not the question of price, whether
it is Rs. 16 or Rs. 18 a maund. That
will come up only during the discus-
sion. The question here is about the
failure of Government in spite of re-
peated requests to the Government to
distribute rice through fair price
shops and also to reduce the price.

Mr. Speaker: When was that request
made?

Shri A. K. Gopalan: Requests were
made continuously. ,

Mr. Speaker: Then, it loses the....
(Interruptions) When it is to be
argued, it should be argued patiently.
They have been made repeatedly.
When was the statement made by the
West Bengal Minister?

Shrimati Renu Chakravartty: On
2nd October.

Mr. Speaker: Were we in session
then?

Shrimati Renu Chakravartty: No.

Shri Prabhat Kar (Hooghly): Dur-
ing this period, when Parliament was
not sitting, the price of rice in West
Bengal went upto Rs. 50. There is no
denial on this question by the Minis-
ter. Then, the stocks in Calcutta were
forcibly opened by the people there
and the statement made by the Chief
Minister there is that the stock was
not there, That has also been proved.
There is no contradiction made by
the Minister. About the basic facts
on which we have placed the adjourn-
ment motion, there is no contradiction.
't should not be reduced to a mere
discussion. We want to discuss the
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policy of the Government. During
this period the price went upto Rs.

50 and the stocks were forcibly opened
by the people there.

Shri Tyagi: May 1 make a sub-
mission? I have put up the proposal
that there should be a discussion on
this. My only appeal to my friends
is—the censure motion might be consi-
dered by the Speaker whenever they
choose to put it—that they must
appreciate there are quite a few
Members on this side who also suffer
from high prices. We also want to
express our censure. By bringing
an adjournment motion, they are just
gagging us. We cannot then express
ourselves. I do not know what my
friends have thought about it, but if
they can get support from other cor-
ners, can't they put pressure on the
Government? But it should not be
by censure of the Government. I sub-
mit that the rest of the House should
not be deprived from expressing the
opinion and giving the suggestions.
A sort of a censure motion wiil simply
gag us.

Shri Hari Vishnu Kamath (Hosh-
angabad): Is it the Jaipur spirit?

Shri Indrajit Gupta: If a discussion
is held, at the end of the discussior
Mr. Tyagi will vote in favour of highk
prices. That is the whole trouble.

Shri Tyagi: How can it be?

Shri A. K. Gopalan: If that is the
spirit, we agree to it. But I want to
request my friend Mr. Tyagi that
next time, after some days. again we
will have to bring in an adjournment
mouon and I hope at least then he
wili favour it.

Mr. Speaker: That is between you
both. I need not interfere. If you
can get a guarantee, I do not stand
in the way.

Shri Tyagi: I am grateful to my
hon. friend that they have accepted
my appeal.



Statement re: KARTIKA 28,

413

Mr. Speaker: Now, what about the
Government’s attitude? There is a
general desire that a discussion must
be had.

The Minister of Parliamentary
Aflairs (Shri Satya Narayan Sinha):
We accept it since you also agree to
it.

Mr. Speaker: So, we will have that
discussion. So far as the allotment
of time is concerned, we wiil settle it
in the Business Advisory Committee.

Shri A. C. Guha: It
least for two days.

should be at

Shri Gauri Shankar Kakkar (Fateh-
pur): It should be for two days.

Shri Daji: It should be
days.

for two

Some Hon. Members rose—
ey 0F gFA & fAg g1ar
Frfzm

Mr. Speaker: All Members

should sit down.

Hon.

Shri Sham Lal Saraf (Jammu and
Kashmir): I have got a submission to
make in regard to this.

Mr. Speaker: First I might be heard.
The question is that any discussion
can be taken up by a regular motion.
Either it should come from the side
of the Government or from a Member.
Then, we will sit down and fix the
time according to the desire of the
House, whatever it might be. If the
Government is bringing this. ...

Shri Tyagi: Yes, Sir. The motion
should be: The Food Policy be consi-
dered.

Shri A, C, Guha: The Food, Sugar
and the Price Policy be considered.

Shri Satya Narayan Sinha: The
time also may be fixed.
Mr. Speaker: I am not fixing the

time yet.
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the Country
Shri Satya Narayan Sinha: If youw
had allowed the censure motion, the
House wouid not have got more than:
2} hours in any case.

Minister’
allow the

Mr. Speaker: Does the
then mean that I should
adjournment motion?

oY earey - @A AR w1 omifeay
FTAF g war

Mr. Speaker: I had not said any-
thing about the time, I have not
fixed that. The motion is to be

brought first.

Shri Satya Narayan Sinha: The Go-
vernment should sponsor the motion.

Mr. Speaker: The Government is-
bringing that motion.

Shri A. C. Guha: The motion should
be worded in a broad language to have
a discussion on food policy, sugar and
prices in general.

Shrimati Renu Chakravartty: Why
should it be an official motion? If it
is an official motion, that means the
Government is asking for a discusion.
The discussion is to be held on the
motion that we have tabled. It should
be in that form.

Mr. Speaker: I am asking the mem-
bers. They can give the motion.

Shri Tyagi: The motion is always to’
the effect that the food policy be dis-
cussed. The amendments may come
later on.

Shri S. M. Banerjee: The adjourn-
ment motion should be converted into
a motion for discussion.

Mr. Speaker: Motion for discussion.

Shri Sham Lal Saraf: If you could
include sugar also.

Y@t g AT oFgr dAer
go ?
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13. 15 hrs.
STATEMENT RE: SUGAR PROBLEM

Shri S. M. Banerjee
What about sugar?

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): I shall make the
statement today or tomorrow. This is
a long statement. :

(Kanpur):

Mr. Speaker: Tomorrow he might
make the statement.
Shri S. M. Banerjee: What about

the adjournment motion?

Shri A. M. Thomas:
shall make the statement.

Tomorrow I

Shri A. C. Guba (Barasad): Why
not he place it on the Taktle of the
House today?

Shri A. M. Thomas: I can place it
on the Table of the House.

Shri Tyagi (Dehra Dun): It can be
circulated to Members.

Mr. Speaker: He might place it on
the Table of the House.

Shri A. M. Thomas: Sir, I lay the
statement on the Table. [Placed in
Library. See No. LT-1846/63J.

13.15} hrs.

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDXIINT) BILL*

The D-~puty Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): Sir, on
behalf of Shri Mehr Chand Khanna,
I beg to move for leave to introduce
a Bill further to amend the Requisi-
tioning and Acquisition of Immovable
Property Act, 1952.

Mr. Speaker: The question is:

“That the leave be granted to
introduce a Bill further to amend
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the Requisitioning and Acquisi-
tion of Immovable Property Act,
1952.”

The motion was adopted,

Shri P. S, Naskar: I introduce the

Bill.
13.16 hrs.

MOTION RE: COMYITTEE ON
PUBLIC UNDERTAX'NGS—Contd.

Mr. Speaker: We will now take up
further consideration of the two
motions on the Committee on Pubiic
Undertakings. moved by the Minis-
ter of Industry. Shri Heda may
continue his speech.

st g (fremmas) « meaet we@za,
= & 7o afafa & afqw i & araa §

gy fa=are wFe FT @ 4T | AT 0@

fram ¢ fF = wfafa ) free soe-

= afafa 7\ &% a1 gfafs & aw=

gfugre 28 anfer | oy fer o

qOHET FT S 98 WA AT g 39y

argT A Y | UF a1d AT FE § AWK

ag gg 7 »fywe afafa #1 ar g

g1 sma o ag gfafa s Agaaqw

1z f ag afafa o 290 sa fady

FTAT AT IR T F AT AL F
fam @z gfms @ 99 afews

AR aI A I g g AP SH &

ey H AN 1 Tw A far § B
zg afafg &1 o Y fagzA g Sw
fraea #1 wgq Aged @ | Fwiag
77 fazam § f5 SRisaR #, FrEmE

# 37 Wt ofgw feq 9w, IfFT saF
wfusx gFaw afafq g7 % daEr
afafa & fFY S g6 7 78 @A

39 % ar & xg faaew &
=g g % ag afafa Qo s @At AT

*Published oin the Gazette of India, Extraordinary, Part II—Section 2,

dated 19-11-1963.
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Y TSF TT & Grad 7 AFT 05 o0
@ 8, {4 FT=9 %7 qg FRET o) FArE
o1 @ ¥ aw FTH A SE | afsw
72X fom v ¥ 97 wr g, T A%
wwafaat o EY & da1, FOT T
™ F A]L M @Y, 39 Y 3@ gu
9 gfafa &1 F10 qeqg § &iF @
gfafgs e afafa dasrga fs
&9 1

Y qEGT A 0 AT AT F AR Lo
ST AT F AEIT FT FFT AT 3o
Frad A1 gegy @+ 1 A1 99 F9) g,
& qwzan § f5 o A FEw diw gl
S # gw @ WY IEET d@ 7
W Fgr ST |

% a1 § AT fAagq &% 1 A &
TF IEET QAT F HRL 9GH H
faem | 99 #Y a9g ¥ TH qT NHFA
aear & f qafes d9eT & Y gARR @
9T FH 99 ¢ ¢ 39 # 5w T
afefeafa § | =t T @@ A OF aw
¥ g AT Fo ;o o ZTET & TgT
TTET | TET 3fEar @A & AR
& ATE HIX TG g2 TIGT QI 9
q@e fed. 3T § IFHIEATE | THLHY
fora® T gt o0 § 99 A F 397
Y WE o1 I feise faar § 5o
i fauw wrgarw fagr 1 A @@ A
S IEH AT fagr SEy S wiwe
e & & wvew gran & 5w
F qEdET 33 Sfqma g fear g
TR TF qafas dae Mowed uy §,
o & qATHE FT, F T 7 FfAF
WA TE TV IE gU AR W A A
wetor sgfaq w1 gfar AT I T AT
I5T | & AE AW § AT § AR qwr
TR 0F qEA & A faard 3 @ g
T F ATE GR F grer &Y F sier s
% €% fAfex 7 @ 9@ &1 Seow
fear fw ag =g W< faw F, s fF
1400 (Ai) LSD.—8
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TomEeET & §, Y quiear & FEe
2, fog #Y 9 #2 auwl ¥ R F9y
o & § AT " A age #Y Iy
@I T T §, Ty Wzae fwaAt F
grat & afe &7 RN § 1 g a9 9w
g F Fg qidare F agen
Y 3 T & 39 fa=r Y J@9 197 91 AR
T 7 X1 5 ag faw o=y v X @
A, 39 F W7 Fga dqwawF 4¥
AT g qATH o grfaw w1 oA
@ & a9 9% fafree agg & 0y
T &1 5 98 59 faw Y grgae
safe & gl § |19 37 T8 § | qew
g 2T ¢ fF R F a3 . g
g: AT Fwafaar & 37 &1 9 98 @
FHFTT AT grat & Hiar W7 |ved &
ug 741 €1 w1 & | § 9w fafaeex 9w
FY =9 ¥ § AT § | a8 99 IAfA-
o faard & & 1 ag # wiamd
feard & 7€ § | FfFT @ AR W
FT TF FfQITH FIW I9H F AT A7
i 79 gT ? W 7w ¥ F &
1O g1 gFaT § {5 S| T fF =
faett #1 9o & fou fo9 g9 &
FEEHT HIT AT FY @& &, 39
THIT F ATTYMTH IT F7 Ifeerah Fe
F A aE F dgT Al (A ay &
o & w0 ¢ fF 3= 5w g
FT FgH IS FI IT =

AEANT FAY, # T aQIGE, F AT
F g%req § & ag gfeewror J@ar g fF
S afse® §9e3 § FIE TG 3F qR
qz q 9T g1, Y 99 &t AL d fwar
§=g, TX@ gy AfE F garer fEar o
qeal & X IEF! FTAAE SAAT AT
gFa | fergeame # 93 o 5% w9
W & o 7% Y 9gT TEATET & 4T
I« W & | §T AT AT A TF q9
faet ®1 & Sy §, NFF a9 97 QY
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s &=1]

za wfafeq #1 e A Fw €,
AT A a8l Qoo T ¥ SYTRT IAT&A
& Wr AT AER A A A g ol
FT, g ImA A R
I ¥ AT TF AW e fawgarsr
¥ wWr g gw @ § i fegram
¥ uF &1 a3 &% 9T fax oA §
A FTEAET F GTE, RATT F 909,
a9 @Y &) qafey & grmar g fF
oqiyg g2W TaEe & fuu ag wwm
gmm—fwsr w& g Tif—F
Tz 51 o8 sTaEgTTE F JIH
gifas #T F oy o faq &1 F9g,
ﬁ%’%{q%’lﬂ'\%omoéhm
#: A ok ifear gETEwAw F
oo gfas 1 &1

areqq # afsas 92T &Y AT gUa
g, 99 ¥ 9t favwra 03 WY &, WX AR
wki § ¥ FgAT 90, AT CF Arag &
fr agt o faw 5917 & F19 F77 a1
afasrdnm g wifed, 3 9 Iy
&Y & mwT A ART A AT E, T
qo Yo THo HAMFT ¥ g1 & A
37 #1 e AR wfoeor quiaan aw
g ¥ 1 T HIIAT H T AT B AT
I a g § | FfFT agi e gm A
Ty fFwa medr wifgd, Sifs 9
fawg 76t avg IR WA G|

TF a7k g9 F47 § fF g¥ -
fras 1 a7 78T g, AfFT @A A<
areqa F FATgETE 7 O Faard wrgo
To THo FT T7H I § WX F&
faardf gNfaadr Y avw wmar &
ORT 97 FT I FTRI AT IF(T
T H TG AT A7 §, I AT
&1 gdo To THo & AVY FTA HTAT
9T & | A & 2w F gANfAa<i &
FEAEEAr gfyx § M7 FE™E F7Y
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FHAE! HR A(HEEET FTHEAT
gog gonfaac @ grm, dfea 9 &
Frasz grar 7€ & fF fafaad wv ardo
To THo ¥ TZT FTH FIAT 930 § |
# 5o 1 TF YIIET I @ AAATH
fF o7 g o™ fafaegt ¥ 0F aoaw &
A gaTFar g€, A wEo Tho Tdo
FIEyIA AT @05 39 F T3 faum
g 3@ A wgr fe & av faas ar
T9 9T qF I AT gaT AW K A
37 &t @ 5 o= wg gNfaaT 4,
AT AT ATEo Tho TAo &I 7% FaI
T | g1 A &g, 7 gfer g we A
Far ? ﬂTﬁ_ﬁ"{ frar oo To THo

& T FTY F7AT T30 | 7T AT ATSo

T®o THo ZI4 9T IAATT 1 AT A
FH FTT g | AT § ag a@Ey
ama £ 1 "R AT A1 0F 79 "I
o 9 T s & one
Ao To THo & TFAGA A TG 427
fear smar, 37 &1 e wT fRar

s fmaarg s T ad g0 wao

FT 90T H AF 33 A | TF TTH W
wga & fF I w1 MyariwEr wE@T

wifga, ag g faam &1 g § ")
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‘The Minister of Law (Shri A. K.

‘Sen): I would only like to deal with

a few points on the constitutional
position of this motion, which have
been raised by some hon. Members
on the other side, particularly, Shri
H. N. Mukerjee.

It has been suggested that the
Ministry of Industry has not consulted
the legal advisers of Government in
formuiating this motion. That, if I
may submit is incorrect, and the
Law Ministry has been kept in touch
with the formulation:of this proposal
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from the very beginning, and I per-
sonally had a large part to play in
the formulation of the ultimate pro-
posal last time as also this time.

The point raised was whether the
motion impinged upon the exclusive
financial rights of the Lok Sabha.
The exclusive financial rights are con-
tained in articles 109 and 110 dealing
with money Bills and article 113 of
the Constitution. In short, it means
that all money Bills have to originate
in the Lok Sabha, and all amendments
concerning the money Bills so intro-
duced as aiso all proposals for the
purpose of varying the original money
Bills or for repealing the money
Bills ought to originate in the Lok
Sabha and not in the Rajya Sabha.
Similarly, with regard to estimates
brought before the House, the Rajya
Sabha cannot amend or vary or repeal
any of the estimates. That means,
therefore, that the exclusive financial
rights of the Lok Sabha, as those of
the House of Commons, in England,
are related only to the initiation of
Money Bills.

Shri Sinhasan Singh (Gorakhpur):
As he is giving a legal interpretation
of the constitutional position, could
he also enlighten the House on article
117 which provides that no Bill which
comes within the definition of a
Money Bill can be introduced in the
Rajya Sabha? But this has been
going on. I once raised this point
here, but it was talked over. I have
raised this matter several times. Now
that he is giving an interpretation, he
may also cover that point, whether
any such Bill can be introduced in
the Rajya Sabha, and whether even if
a Committee is appointed, it can—
when we are not in session—make a
report and whether that report can
also be discussed in the Rajya Sabha,
whether the Report can be amended,
whether there can be misuse of money
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and all those things.
be looked into.

So 117 may also

Shri A. K. Sen: Article 117 has
nothing to do with the present posi-
tion. That article says that no Money
Bill shall be initiated without the
recommendation of the President.
What the hon. Member possibly has
in view is article 110, which I have
dealt with, which says that all Money
Bills shall have to be initiated only
in the Lok Sabha. Article 109 says
that a Money Bill shall not be intro-
duced in the Council of States. Arti-
cle 110 has defined what Money Bills
are. Article 113(2) says:

“So much of the said estimates
as relates to other expenditure
shall be submitted in the form of
demands for grants to the House
of the People, and the House of

the People shall have power to
assent, or to refuse to assent,
to any demand, or to assent to

any demand, subject to a reduc-
tion of the amount specified
therein”.

Shri Sinhasan Singh: Article 117 is:
similar.

Shri A. K. Sen: 117 only puts in the

provision concerning assent of the
President.
Mr. Speaker: Of course, that has

been worrying the hon. Member. He
brought it to my notice also. But
that would be the subject matter of a

separate discussion, not at this
moment.

Shri A. K. Sen: It is more or less
a limitation on the part of the Lok
Sabha to entertain a Money Bill;
though moneys are the exclusive

jurisdiction of the Lok Sabha, yet no
such Bill is to be introduced without
the recommendation of the President.
That has nothing to do with the pre-
sent position we are considering.
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Therefore, we have to see whether
any of those exclusive privileges as
contained in articles 109 and 113 are
impinged upon by the motion we
have proposed. If it did, such a
motion will be automatically invalid,
ultra vires the Constitution. There is
mno power which could take away a
privilege exclusively granted to the
Lok Sabha by a motion of the Lok
Sabha itself. Even the Lok Sabha
cannot divest itself of those exclusive
privileges—that is a well-settled
principle of law—whether by motion
or by law.

We shall see when we deal with
the functions of the Committee that
we are doing nothing by way of giv-
ing any powers to the proposed Com-
mittee which takes away the exclu-
sive powers of the Lok Sabha. In
fact, we could not. The power of the
Lok Sabha, as I said, is to initiate
Money Biils and to pass estimates
either with or without amendment or
to reject estimates as proposed by
Government. All that we want to do
is to give this new Committee func-
tions as mentioned in paragraph 2 of
the Motion, namely,

“(a) to examine the reports
and accounts of the public under-
takings specified in the Sche-
dule” . . .

All accounts are to be examined by
this Committee. That is not a matter
with which the Lok Sabha is concern-
ed exclusively.

“(b) to examine the reports,
if any, of the Comptroller and
Auditor-General on the public
undertakings” .

That is also a matter not exclusively
assigned only to the Lok Sabha.

“(c) to examine, in the context
of the autonomy and efficiency
of the public undertakings, whe-
ther the affairs of the public
undertakings are being managed
in accordance with sound business
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That means, while examining them,
we have to bear this in mind,

“(d) such other functions vested
in the Public Accounts Com-
mittee and the Estimates Com-
mittee in relation to the public
undertakings....”

as are covered by rules of procedure.

Shri A. C. Guha (Barasat): May I
seek a clarification? Article 113(2)
says:

“So much of the said estimates
as relates to other expenditure
shall be submitted in the form of
demands for grants to the House
of the People, and the House of
the People shall have power to
assent, or to refuse to assent, to
any demand, or to assent to any
demand subject to a reduction of
the amount specified therein”.

But in certain cases it may be that
the House may defer its decision and
may like to call for a report of the
Committee. If there are some ex-
penditures to be incurred on some of
these public undertakings, the House
may at any stage decide that it can-
not just at that time take any deci-
sion, but shall wait for a report from
the Committee going to be set up.
But that Committee will not consist
exclusively of the Members of this
House. What will be the position?

Shri A. K. Sen: The House can
inform itself through any agency. It
can take the evidence of experts, it
can even appoint, say, an accountant,
to help it or it can appoint even a
Committee wholly outside the House
to give it information regarding a par-
ticular matter. That has nothing to
do with the power to vote demands
or to reject the demands. That has
not been divested. In fact, we could
not allow the House of the People to
divest itself of that exclusive jurisdic-
tion. How can it do so without
amendment of the Constitution?
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Shri Morarka .(Jhunjhunu): May I
ask a simple question? How is it that
no Member from the other House is
appointed to the Estimates Committee?
Is it not because the Estimates Com-
mittee’s functions are considered to
be the exclusive prerogative of this
House? If that is so, since functions
of the Estimates Committee are also
going to be given to this Committee,
why should Members of the other
House be included in this Committee?

Dr, L. M, Singhvi (Jodhpur): This
was also the query made last time.
That was why the Government was
advised and persuaded to say in re-
gard to a specific provision under the
original motion brought forward by
Shri K. C. Reddy, the then Minister,
that in so far as the Estimatcs Com-
mittee’s functions were concerned, the
Members of the Rajya Sabha would
not be associated with it and would
not participate in it. If that were so,
the Estimates Committee’s functions
cannot properly be said to be per-
formed by this Committee with Mem-
bers of the other House.

Shri A. K. Sen: None of these mat-
ters was dicated by constitutional
requirements, but by requirements of
expediency and policy. Because of
the terrific opposition raised by some
hon. Members here about taking away
a part of the Estimates Committee's
jurisdiction and conferring it on a
Committee in which the Rajya Sabha
was also represented, we thought it
advisable at one time to bring about
a compromise between the Rajya
Sabha and the Lok Sabha to
bring about certain provisions of that
type; but they met with equal opposi-
tion in the Rajya Sabha, who are
equally jealous of their rights to go
into the accounts and business records
of public undertakings, as they are
entitled to. Therefore, as a matter of
compromise, ultimately we have
brought all these things into one mo-
tion so that it may have the accep-
tance of both the Houses.

Shri Sinhasan Singh: When the
legal position 1s otherwise, why was
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any compromise thought of? 1If it is
the sole prerogative of the Lok Sabha
to discuss a Money Bill and all those
things, why for compromise’s sake—
fust because some people claim the
right to discuss or pass anything con-
cerning Monel Bills—do this thing?
If it is the sole function of this House
to say whether the money of a parti-
cular company or undertaking is used
in the proper way as sanctioned by
Parliament, the compromise question
does not arise.

Shri A. K. Sen: If the speeches of
the hon. Members of the Rajya Sabha
as also the observations of the Cha'r-
man are read, it would convince the
hon. Member that they were not
claiming any right to deal with Money
Bills or deal with matters contrary to
what the provisions are in the Cons-
titution. What they said, as they do
even now, was that they had the right
to go into the working of public
undertakings. They are not estimaes,
they arc not money bills. They cer-
tainly can see, as one of the Houses,
whether a public undertaking is
managed properly according to sound
business principles, whether the
moneys of the public undertaking
have been properly utilised or wasted.
That has nothing to do with the ques-
tion whether the Lok Sabha alone is
the custodian of money bills or whe-
ther the Lok Sabha alone is the legis-
lative body to compose estimates.

As I said, I personally have know--
ledge of how the two Houses came to
loggerheads ton this matter because
of conflicting claims. One wanted to
keep the entire matter within its own
jurisdiction, the other
we must come to a compromise,
instead of allowing the two Houses to
quarrel over such a matter. I re-
member that the Chairman of the
other House then said that that House
would appoint its own committee to
go into public undertakings, in which
case these undertakings would have
to account before the committees of
the two Houses separately on the
same matter, a-procedure which would’

dig not and |
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keep them engaged throughout the in the Estimates Committee? Will
‘year. they be able to take it up?
Dr. M, S, Aney: Is it not by- Shri A, K. Sen: So long as the Lok
passing the constitutional obligation Sabha does not take away that power

that all matters relating to moneys
-should be the sole and exclusive mono-
poly of the Lok Sabha?

Shri A. K. Sen: No, Sir, I would
have been most completely opposed to
any attempt to curb the powers of
the Lok Sabha in regard to the pass-
ing of money bills or passing of esti-
mates. It has nothing to do with it;
it is merely a watch dog over the
affairs and business activities of pub-
lic undertakings,

Shri Tyagi (Dehra Dun): There is
one more clarification T wculd like to
ask. with your permission.

The Estimates Committee at present
is authorised to examine major Gov-
ernment policies and to suggest al-
ternative policies. That privilege is
not being taken away from the Esti-
mates Committee, because in the mo-
tion it is mentioned:

“Provided that the Committee
shall not examine and investi-
gate any of the following mat-
ters, namely: N

That means to say that it will have
all the powers of the Estimates Com-
mittee except going into matters of
major Government policy. That
means to say the whole of the Gov-
ernment can be examined, all depart-
ments can be examined on major
policies of the Government, but not
the public sector. Neither this com-
mittee nor the Estimates Committee
will examine it.

Shri A. K. Sen: The Estimates
Committee remains untouched.

Shri Tyagi: How can the Estimates
Committee examine it? Will the right
to examine major Government policy
as to these projects also remain vested

from the Estimates Committee, and so
long as rule 310 remains unamended
and the power of the Estimates Com-
mittee to examine questions of policy

and suggest alternative policies re-
mains, there is no question of the
Estimates Committee being affected

by this resolution.

Shri A. C. Guha: In reply to Shri
Morarka’s objection, the hon. Law
Minister stated that because last time
some Members took objection to the
inclusion of the Members of the Rajya
Sabha in this committee, they have
made some compromise, but it is not
only on that basis. Yesterday also I
referred to what the Prime Minster
himself stated in his speech in 1953.
In the course of the discussion on the
motion for the inclusion of Rajya
Sabha Members as Associate Members
of the Public Accounts Committee, he
stated clearly:

“There is another Committee,
the Estimates Committee. A dis-
tinction is made by us between
the Public Accounts Committee
and the Estimates Committee.”

So, he admitted that the functions of
the Estimates Committee should be
the exclusive right of the Lok Sabha,
and there the Rajya Sabha Members
should not have any right to interfere.
But, by this resolution, a part of the
Estimates Committee’s functions are
given over to a committee in which
the Rajya Sabha Members also will be
sitting. I do not know how the hon.
Law Minister can compromise this
position with the admission made by
the Prime Minister himself about the
rights of the Estimates Committee
and of the Lok Sabha.

Dr. L. M. Singhvi: My objection is
as to the constitutional propriety o:
investing the proposed committee
with the association of Members of
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the Rajya Sabha, with estimates func-
tions. It is said in paragraph (d) that
the proposed committee would have—

“such other functions vested
in the Public Accounts Committee
and the Estimates Committee in
relation to the Public Undertak-
ings specified in the Schedule..”

If, according to the statement of the
Law Minister, there is nothing to ex-
clude the new committee from under-
taking the functions of the Estimates
Committee, what are those functions
which are peculiar to the Estimates
Committee alone? What is the diffe-
rentiation, as was mentioned by Shri
Guha, between the functions of the
Public Accounts Committe, and the
Estimates Committee, and if there i
a distinction or line of demarcation.
how would that be preserved while
investing the new committee with the
functions proposed? Why was it con-
sidered all along the line that the
functions of the Estimates Committee
would not be performed by the Public
Accounts Committee? Is it not a fact
that if the interpretation of the Law
Minister is accepted, it would pave
the way for inclusion and association
of the Members of the Rajya Sabha
in the Estimates Committee also?

Shri Warior (Trichur): Will there
be any overlapping f the func-
tions of the Estimates Committee and
this committee on public undertak-
ings? Will the Estimates Committee
also go into the estimates of these
undertakings besides the committee
on public undertakings? Where is
the clear line of demarcation?

Shri Morarka: When answering
Shri Tyagi, the Law Minister said, if
I understood him correctly, that the
Estimates Committee would continue
to examine the policy of the Govern-
ment in respect of these undertakings.
Does it mean that so far as public

undertakings are concerned, the work
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would be done by two committees,
the Estimates Committee doing what
it is doing today and this new com-
mittee doing what is envisaged in this
resolution? If so, is it not a self-
defeating proposition, because the
Law Minister himself said that if the
two Houses had two separate com-
mittees, the public undertakings
would have to justify themselves be-
fore both and the entire year would
be spent only in that work? Is it the
intention of Government that the
Estimates Committee would continue
to do the work which it is doing at
present vis-a-vis public undertakings
in examining Government policy or
that functions would also vest in this
new committee?

Shri A. K. Sen: As 1 said, the
Estimates Committee was set up by a
resolution of the Lok Sabha, and the
velative rules are contained in rules
310 and 311 of our rules of procedure.
It says its functions would be—

‘4o report what economies, im-
provements in organisation, effi-
ciency or adminijstrative reform,
consistent with the policy under-
lying the estimates, may be
effected;

“to suggest alternative policies
in order to bring about efficiency
and economy in administration;

“t0 examine whether the money
is well laid out within the limits
of the policy implied in the esti-
mates; and

“to suggest the form in which
the estimates shall be presented
to Parliament.”

Public undertakings are not specifical-
ly mentioneq in rule 310 though the
sweep in wide enough to cover pub-
lic undertakings, and they have beem
going into the working of public
undertakings.

Shri A. C. Guha: Will you refer to
rule 308?
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Shri A. K. Sen: The question of
constitutionality would arise only if
we wanted to give any function to this
proposed body which in any way
curbs the exclusive rights of the Lok
Sabha. I have dealt with that point.

The next point is, as Dr. Singhvi
said, whether we are not giving this
committee part of the functions of
the Estimates Committee? The very
motion says we are. So far as the
functions of the Estimates Committee
relating to public undertakings are
concerned, we are giving them, sub-
ject to the limitation that questions of
policy and other functions will not be
within the purview of this Committee.
Therefore, questions of policy and
other things, so far as large under-
takings are concerned, still remain
with the Estimates Committee. But it
is expected as it is the cnvention
with regard to most of these com-
mittees, with regard to Committees
of both the Houses, that one does not
tread over the field covered by the
other already, and therefore, when
these Committees are set up exclusive-
ly, the work of going into the econo-
mies, workings and accounts of public
undertakings-—what has been covered
by the Committee of both the Houses
—it is expected, would not be covered
by the Estimates Committee; for its
own sake, only that part which is not
covered and that would be questions
of policy, administrative reform, al-
ternative economies and so on, might
be touched upon by the Estimates
Committee. That is a matter of con-
vention and not a matter of constitu-
tionality. On the merits, the hon.
Minister of Industry will no doubt
answer all the points which have
been raised. I intervened only for
the purpose of clarifying the doubts
raised by some hon. Members as to
whether we are not seeking to give
to this joint committee something
which is exclusively the privilege of
the Lok Sabha. That, I hope, I have
clarified, and the hon. Minister of In-
dustry will no doubt tell the House
about the rest.
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§hri Daji (Indore): Before Shri
Trivedi begins his speech, may 1
make a submission? You are the

custodian of the rights and privileges
of the House. With great respect, 1
may say that the position as explained
by the hon. Law Minister has not
carried us any further., In fact, so
many doubts have been left if not
duplicated. With great respect I
may say—perhaps it may be too n;uch
to say—that confusion hag been made
worse confounded. In the circum-
stances, when there is the question
of the rights and privileges of this
House under the Constitution, and
when you have been following since
vesterday the trend of the debate
which cuts across party lines, I may
submit that the discussion may be
fruittul in one way, but on this parti-
cular matter, we are nowhere nearer
solution. Now, we are told that the
Estimates Committee ghal] continue to
function.

Mr. Speaker: Let us cover the jour-
ney first. Shri U. M. Trivedi.

Shri U. M. Trivedi (Mandsaur):
Mr. Speaker, Sir, when I read this
motion, when it was brought
before the House in the last session,
I was wondering as to what was the

particular utility for which this
motion wag being put before the
House. We have got the Public Ac-

counts Committee and we have also
got the Estimates Committee. The
functions of the Public Accounts
Committee are prescribed in sub-rule
(3) of rule 308, as follows:

“It shall also be the duty of the
Committee—

(a) to examine the statement of
accountg showing the income
and expenditure of state cor-
porations, trading and manu-
facturing  schemes, concerns
and projects together with the
balance gheets and statements
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of profit and loss accounts
which the President may have
required to be prepared or
are prepared under the provi-
sions of the statutory rules
regulating the financing of a
particular corporation, trad-
ing or manufacturing scheme

...... ” etc.
A similar provision does not exist
for the Estimates Committee. Rule

810 is silent on the question of pub-
lic undertakings or what is now des-
cribed as State corporations. I was,
therefore, wondering whether this
motion is merely a ruse to secure for
the Government some—I will not call
it sinecure—solatium for such of the
Members who have been kept out of
position of power, just to give them
this crumb so that they may be satis-

fied.
13.54 hrs.

[MRr, DEPUTY-SPEAKER in the Chair]

Shri A. C, Guha: Including Opposi-
tion Members.

Shri Surendranath Dwivedy (Ken-
drapara): They are nowhere near!

Shri U. M. Trivedi: Opposition Mem-
bers are always there only to apply
brakes; they are not for greasing. 1
was, therefore, wondering and am
still wondering what useful purposc
is going to be served by duplicating
this power which hag already been
vested in the Public Accounts Com-
mittee and which can be enjoyed by
the Estimates Committee by wu little
change in the provisions of rule 310.
Why are we not doing i? Why has
this particular motion been brought
forward?

Just now, the hon. Law Minister
was pleased to say that the Estimates
Committee will continue to function
so far as the public undertakings are
concerned. That means we will have
duplication of work by the same Mem-
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bers of Parliament in one Committee
and by other Members of Parliament
in the other Committee except that
probably they will sit in two diffe-
rent rooms. The Minister has not
taken _pains to €xplain to us why this
necessity has arisen.

Then, let us examine why the limi-
tations are being put upon it. In
item (2) (c) of the motion, it has been
said as follows:

“to examine, in the context of
the autonomy and efficiency of the
Public Undertakings, whether the
affairs of the Public Undertakings
are being managed in accordance
with sound business principles and
prudent commercial practices;”

Any lawyer who has understood the
elementary principles of jaw will tell
vou what these words “prudent com-
mercial practices” mean. A man s
prudent if he discharges the duties
imposed upon him by way of trust in
his day-to-day affairs in the adminis-
tration of the work which has been
entrusted to h'm. But immediately
thercafier, a curb has bern put upon
the functions to be discharged, and in
the proviso under item (2), it has
been put down that this Committee
shall have nothing to do with matters
of day-to-day administration. What is
prudent commercial practice and
what is this non-interference in day-
to-day administration?

Shri Tyagi: “Night to night” can
be put!

Shri U. M. Trivedi: As Shri Tyag!
has put it, the only thing that this
Committee will have to do is some
benighted work.

Shm K. C. Sharma (Sardhana): Day
includes night.

Shri U. M. Trivedi: Reading it as it
is, I find that a long list of work has
been imposed upon this Committee.
What is the ultimate aim of this?
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We have the misfortune developing
upon us for the last 12 years—I have
been watching it—that the reports of
the Public Accounts Committee are
not lookeq into by the Ministries con-
cerned, day in and day out, year in
and year out, serious remarks. And
pointed remarks have been made by
the Public Accounts Committee and
the Estimates Committee. These re-
ports are not being looked into ex-
cept that they are issued to the Mem-
bers of Parliament most of whom
also—well, I do not know—do not
look into them and do not make pro-
per use of them. But a* least the
Government on whom a duty is cast
to look into those reports should do
so, but they too do not look into
them. So, the report of this Com-
miitee or whatever work will be done
by this Committee will be another
waste of paper. Whether it will be
a wasle of paper or whether there
will be some utility to be found in it
is a problem for any sincere and sane
person to consider. Is there any aim
behind it? Is there anything incum-
bent upon the Government that the
recommendations made by this Com-
mittee will be accepted by the Gov-
ermment,  or, is there any suggestion
in this whole drama that is being en-
acted here that this Committee
shall ‘make any recommendalion?
What is this committee going to do?
Read the report of the Comptroller
and Auditor General, put some ques-
tions and formulate its report saving
“we asked these questions and these
were the answers” and then we keep
quiet about it. Is this what the com-
mittce is going to do or is it going
to be invested with powers to make
suggestions and to see that the sug-
gestions are carried out? No; our
Minister is very much right when he
shakes his head.

14 hrs.

The Minister of Industry (Shri
Kanungo): That does not mean any-
thing.

Shri U. M, Trivedi: I thought he
was shaking his head meaning “no”.
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Shri Tyagi: They are oaly required’
to examine and not to report.

Shri K. C. Sharma: The result of
the examination would be reported.

Shri U. M. Trivedi: Mr. Sharma is
a very experienced lawyer and parlia-
mentarian. He knowg English much
better than I do. But I find that the
functions of the committee ghall be:

“(d) such other functions vested
in the Public Accounts Committece
and the Estmates Committee in re-
lation to the Public Undertakings”.

I know the reports of the PAC
are not worth the paper on which
they are written. With very great
respect to my hon. friend, Shri Tyagi,
I would say that Government does
not care a two-pence for the PAC and
the PAC has carriedq no weight what-
soever with the Government or with
anyone of us.

Shri Tyagi: I think the Minister
may clarifv. Is this committee going
to report to the House or to the Min-
ister?

Shri U. M. Trivedi: I will help my
friend, Shri Tyagi. Rule 310 of the
Rules of Procedure says: that the
functions of the Estimates Committee
shall be:

“(a), to report what economies,
improvements in organisation, effi-
ceincy or administrative reform,
consistent with the policy underly-
ing the estimates may be effected;

(b) to suggest alternative policies
in order to bring about efficiency
and economy in administration;

(¢) to examine whether the money
is well laid out within the limits
of the policy implied in the esti-
mates...."”

The Chairman of the Estimates Com-
mittee is here and he will tell wus
whether the provision which is con--
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‘tained in Rule 308 (3) is applicable to
Rule 310. This resolution says:

“(d) such other functions vested
in the Public Accounts Committee
and the Estimates Committee in
relation to the Public Undertak-

ings .

‘So far as public undertakings are con-
cerned, where is the function that is
being delegated in any manner to the
Estimates Committee? I have yet to
<ome across any provision where any
delegation of this function has been
made to the Estimates Committee.

Shri A, C. Guha: When the public
undertakings which involve invest-
ment and expenditure of Government
money, are not excluded, they auto-
matically come under the purview of
the Estimates Committee. The com-
mittee have been examining public
undertakings every year and the
reports are being placed before the
House. If the hon. Member does not
take care to see the reports of his own
committee, we are helpless.

Shri U. M. Trivedi: 1 am very
particular about it and I draw a good
deal of knowledge from it. But at the
same time, I am only pointing out the
legal position that exists, You may be
overstepping the limits.

Shrj K. C. Sharma: He never
oversteps; he is a cautious man.

Shri U. M. Trivedi: I know he has
been a Minister and he is cautious.

The provision which exists in Rule
308 (3) about the functions of the PAC
is not embodied in Rule 310. I would
like him to get that embodied, so that
we may be standing on a strong legal

footing.

Shri A. C. Guha: There has been
no question of the authority of the
Estimates Committes.
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Shri U M. Trivedi: Then, what
about the conflict between the two
committees, apart from duplication?
One committee will make one sugges-
tion and the other committee will make
another suggestion. Is it the idea of
the Government that these two com-
mittees should fight amongst them-
selves? One may pull one way and
the other may pull another way; one
will make one suggestion and the other
will make another suggestion. Gov-
ernment will laugh at both and say
“We are not satisfied with either of
you and so we put your suggestions
in the waste paper basket”. Would it
not be possible to lay down that
because this resolution is with refe-
rence only to the public undertakings,
therefore, the functions of the Esti-
mates Committee to that extent may be
curtailed, so that there need not be
duplication and conflicting reports by
two committees of the House?

We know a good deal of wastage of
money is taking place in public under-
takings, barring the State Trading
Corporation, which has a monopolistic
trade and carries on a cut-throat busi-
ness. Otherwise, what is the return
that we are getting from the public
undertakings that we have set up?
Rs. 1701 crores have been invested by
us in public undertakings. Most of
them are with interest-free loans for
a period of years. On an investment
of Rs. 1701 crores, we have got a return
of Rs. 1'9 crores. It is an eye-opener
to everybody. Here is the Income-tax
Officer who catches the throat of an
ordinary assessee if he makes a return
of less than 6 per cent. He will not
believe and he will say “You must
have a return of 6 per cent.” But with
this huge investment of Rs. 1701 crores,
the’ return is not even 1-9 per cent; it
is just Rs. 19 crores. So, it is all the
more reasonable that there should be
a greater probing into the affairs of
the undertakings. But can it come this
way? Unless and until you give
powers to interfere with the day-to
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day administration, it will not come.
It will not be possible when you do
not allow this committee to function
in the manner in which it should. With
all that, Government is still afraid of
this committee. Suppose some intelli-
gent man gets into it. So, a check is
again  put. Hindustan  Aircraft
Limited, Bangalore, Bharat Electronics
Limited, Mazagon Docks Limited and
the Garden Reach Workshop Limited
are not to be touched.

Shri Kanungo: If he reads the
motion as it is today, he will find that
there is nothing to prevent these com-
panies being looked into by the pro-
posed committee.

Shri U. M. Trivedi: Is
further motion?

there any

Mr. Deputy-Speaker: They are in-
cluded; they are not excluded.

Shri U. M. Trivedi: Is Part III

dropped out?

Shri Kanungo: My speech has made
it clnear that the distinction between
these things has been left to the good
sense of the Committee—that is to say,
without mentioning it they would look
after the security aspect of it.

Shri U. M. Trivedi: Do you mean to
say that they wiil have a right if they
want to?

Shri Kanungo: Yes.

Shri U. M. Trivedi: Very good. To
that extent, Sir, I stand corrected, be-
cause I have only got this resolution
that has been supplied to us.

Shri Morarka: But it would require
an amendment, as the hon. Member
is pointing out, because the motion as
it stands might give the meaning as
given by the hon. Member.

Shri Bade (Khargone): He has only
made it clear in his speech.
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Shri U. M. Trivedi: I have also not
made any faise allegation.

On the floor of the House I would
like to know where we stand.

Shri Surendranath Dwivedy: The:
motion itself must be amended. It
should be amended properly to make
clear the idea.

Mr. Deputy-Speaker: Where does it
exclude them?

Shri U. M. Trivedi: Here it is said:

“Every Government company
whose annual report is placed be-
fore the Houses of Parliament
under sub-section (1) of Section
619(A) of the Companies Act,
1956, other than the Public Under-
takings included in Part III here-
of.”

Shri Tyagi: Literally speaking they
are excluded.

Shri U. M. Trivedi: The normal
meaning I can gather is only this.

Shri K. C. Sharma: There should be
a clear provision to include these
undertakings. If there is no clear
provision, ipso facto they are exclu-
ded. Even the Minister’s speech does.
not carry any weight in view of the
provisions in the motion itself.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri U. M. Trivedi: Sir, I will take
some more time because this is a very
important motion.

Mr. Deputy-Speaker: He has already
taken 20 minutes.

Shri U. M. Trivedi: Sir, I crave your
indulgence for a few more minutes.

Shri Warior: Will the Minister move:
an amendment on this point?
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Shri Kanunge: The only amendment
I am moving is the one I have given
notice of yesterday.

Shri Surendranath Dwivedy: Are
you not giving an amendment on this
point?

Shri Kanungo: No.

Shri U. M. Trivedi: Then the posi-
tion stands as it is.

€4ri Surendranath Dwivedy:
let &; give an amendment.

Then

Shri U. M. Trivedi: Sir, I would,
therefore, ask this question. If army
estimates and defence expenditure can
always be a subject matter of enquiry
before the Estimates Committee and
the Public Accounts Committee and
if the powers of the Estimates Com-
mittee and the Public Accounts Com-
mittee are given to a committee of
the Houses, I see no propriety in mak-
ing this suggestion that this Com-
mittee, which is also a Committee of
this House, is to be excluded from
exercising the powers of the Es!imateg
Committee and the Public Accounts

Committee with reference to these
particular four undertakings. What
explanation is there available from

the side of the Government to keep
these undertakings out of the pur-
view of this Committee? 1 hope the
Minister will take care to properly
and satisfactorily explain why these
have been kept out of the picture.

There is another thing—that is the
constitutional position—which strikes
me as very strange. This struggle
between this House and the other
House for which the Government has
shown a good deal of solicitude has
been going on for the last ten years
since 1953. I do not see any reason
whatsoever to get over the constitu-
tional provisions and associating the
members of the Rajya Sabha with
this Committee. They are big peo-
ple. I have got very great regard for
them. All of them are very intelli-
gent and all of them are very good.
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But the only question is that here is
our Constitution which makes this
distinction that it is the Members elec-
ted by the people at large only who
are the real members of the House of
Commons of this country and who are
vested with the power of exercising
control over the expenditure by the
Government or over money Bills. No
amendment can be moved by any-
body else. That House has got no
power whatsoever to make any sug-
gestion or move any amendment to
the estimates. They have no power
to cut down a paisa or add a paisa to
the expenditure. What are the func-
tions of the Est:mates Committee?
The functions of the Estimates Com-
'‘mittee include certainly making re-
commendations of this type. They
can suggest alternative policies in
order to bring about efficiency and
economy in the administration. What
is economy in administration? 1t
means suggesting a cut or saying that
the expenditure should be curtailed.
Who is going to exercize that right?
In this Committee it will be the Mem-
bers of this House along with the
Members of the Rajya Sabha. That
means the Members of the Rajya
Sabha will have a voice in suggesting
a cut in the expenditure of the Gov-
ernment, Is that the constitutional
position? Is article 109 meant for it?
Ig article 110 meant for jt? Are these
the protection given in article 113? I
would therefore say, all this solicitude
apart, all these empty platitudes
apart, whatever explanation the hon.
Law Minister has given, there is
absolutely no justification and it is
constitutionally and in every way an
illegal thing that we are doing, that
in this motion we are saying that
Members of the Rajya Sabha be asso-
ciated with this Committee so that
this Committee may function proper-
ly. 1 say, Sir, from the very begin-
ning I have felt, and I do reiterate it
even now, that if the object of the
Government is only to satisfy some
people, to satisfy some Members of
the House saying that here is a crumb
thrown to them for showing their
power or satisfying their glamour for
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Government is that there should be
a check on the expenditure, on the
way in which money is expended by
the Goverrment, on the way in which
money is to be utilised from the funds
raised from the public, then I think
this motion to that extent is not fair.
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MOTION FOR ADJOURNMENT

Escare oF MrR WarcoTT

8hri Nath Pai (Rajapur): Mr. Depu-
ty-Speaker, I move:

“That the House do now ad-
journ”

¥irst of all, I should like to express
my deep sense of gratitude to this
House for giving 'me leave to move
my motion, yesterday. I was the reci-
pient of a rather unique honour be-
cause it was for the first time that an
adjournment moticn wag moved in
this House without a s'ngle dissenting
voice being raised.

8hri Tyagi (Dehra Dun):
of negligence.

Because

Shri Nath Pai: I beg to differ from
Shr: Tyagi, who is accusing his minis-
terial colleagues by saying that this
has happened because of their negli-
gence. It is possible that, so far as
the Ministers were concerned, what
transpired in the House ycsierday was
only a reflection of what is generally
happening in the country. They are
not generally aware of th=ir duties.

Shri Ranga (Chittoor): They are
caught napping.

Shri Nath Pai: It was rather sur-
prising to see Shri Nanda throwing
out his arms in all his true innocence
saying “I do not know anything” and
then pointing out his finger to the
M'nister of Transport. This i preci-
sely what happens in iiis Goooon-
ment; nobody knows exactly what his
duty is and, therefore, every duty
gety neglected and ignored. But, if,
so far as the Ministers were concarn-
ed, it is true that they were taken
unawares and by surprise in spite of
the fact that I had given my notice
on the 7th of November und it was
addressed to the Minister of Home
Affairs, so far as the general body of
M Ps. gitting behing the serried ranks
of the Ministers are concerned, their
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reaction, I think, should not be intes-
preted ag displaying lack of knowledge
as to the true significance of my
motion, nor it should be unchari-
tably interpreted us show:ng that they
were not alert to their duties. I think
the overwhelming number of Con-
gress M.Ps. realised what I was doing-
But nonethelesg they refrained from
opposing for the very simple reason
that once in a while they lapse into
their old habit of thinking patriot-
cally and not from the party point of
view. Yesterday it was patriotsm
that restrained their otherwise voci-
ferous tongue, and I am going to
plead with them, let not party disci-
pline today be allowed to undo what
patriotism guided them as their sup-
reme duty. I hope today they will
sustain me in my effort to focus atten-
tion on this very vital issue.

1 have stated in my motion, Mr.
Deputy-Speaker, that the main issue
is not this adventure of a seeker of
fortune from the United States, Mr.
Daniel Walcott. I want io focus the
attention of this House on the security
of thig country, because w+"! happen-
ed on the 26th of September has brou-
ght into contempt, into ridicule the
whole securily apparatus of this coun-
try and raised in the minds of the
public grave, serious doubts, alarm
and concern regarding security as a
whole.

Shri Tyagi: That is true.

Shri Nath Pal: I want the House,
Sir, to view this whole matter in its
proper perspective and keep a scnse
of proportion while discussing this.
Walcott is an insignificant individual,
but he helps in uncovering something
very dangerous that is happening in
the country. And here, before I am
accused of exaggerating and making
a mountain of a mole-hil], 1 should
like to draw the attention of the Home
Minister in particular, Mr. Deputy-
Speaker, to what happened in Eng-
land’s history. We know, and 1 think
he will recall, that England went to &
war which is known jp history as

v
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‘the war of Jenkins’' ear”. The ear
of a single English citizen, who was
not of English descent but of Greek
origin, was chopped off by a Turk.
And Palmerston's reaction was that
1 is not the ear of an Englishman
which is at stake but it is the rights
af the British citizen which are at
stake and therefore he justified
Britain going to war.

And in this Walcott affair we
should all, at least thinking Indians
should, give due attention to this
qQuestion of the security of our coun-
try. This has helped us to focus
attention on this issue,

But before I try to go deeper into
this I should like briefly to give the
facts of this case, One Mr. Walcott
came to this country, landed in a
DC plane and removed from this
plane five cases of cariridges, tran-
shipped them to another plane be-
longing to his company. They were
then removed from Palam airport
to Safdarjung airport where they
werc loaded again into a Piper
planc. It is an amazing thing how
this incident itself could have
happened, unless it be that there is
total indifference on the part of the
customs officials, or—and God forbid
i# I am right on this issue—that
there are some elements in the
oustoms who are not above board
and act in collusion when their
palms can be greased. I know the
full significance of what I am say-
ing. But when I take the House
in‘o confidence and tell the other
facts relating to this they will know
that I am telling nothing but the
truth.

There were five cases which
carried labels in white, written in
red ink “Explosives”. These ex-
_p!-osives were removed from a plane,
put on to a jeep, first removed to
apother plane and then from that
plane in a jeep brought to Safdar-
jung airport. It never aroused the
suspicions of customs officials. How
‘does it come to happen?
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Later on what happeng is this
This man, in search of customers,
makes enquiries in quarters where
he should not have made. He wants
to tranship some of these cartridges
to Kumbigram in Mizo Hills. And
you know for whom it was meant?
There was a lucrative bargain offer
where these cartridges were to be
sold to the Nagas. They were
among the many possible customers;
but they were not the only custom-
ers, What happens? It was this
sear-h for customers which gives s
tip to the police, and it is at that
stage that the police is alerted and
then they act. Then the man i
arrested.

It is very significant that it is not
the Intelligence Department, it i
not the cus oms authorities, it is
not the police who act: it is this
man’s own folly or his greed for
money which exposes him, No cre-
dit to the apparatus of security. They
did not detect him, they did@d not
catch him, they did not discover
him. It was his own folly, I repeat,
and his greed for money—he was
impatient to get the most lucrative
offer—which uncovered his plot.

Then this is what happened sub-
sequently. He is arrested. The trial

begins before a Delhi magistrate.
He is released on bail. He tries to
jump his bail. He comes back.

He is convicted and given a sentence
of six months, It is very interesting,
what happened when the magistrate
convicted this man, I shall quote
briefly the words of the magistrate.
“T cannot refrain from saying”, Mr.
Kakkar said, “that the accused has
been taking the law into his hands
and has been abusing the adminis-
tration of justice”. This is the ver-
dict of the magistrate who tried Mr.
Walcott, regarding his activities in
this country.

But nothing alerted, nothing awak-
ened Government to its duties
vis-a--vis this man. He went inte
appeal, and the court in its wisdom
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thought that the sentence he had

undergone was enough and there-
fore he was let free.

And then the incredible happened
which can happen only in this country.
We are told there is an emergency.

And when there is an emer-
gency, _in the capital of India
in  broad day-light, a man

convicted by a court jn India, a man
wanted by the police in France and
the United Kingdom, and a man
known in the aviation world as an
undesirable character, under the very
noses of our authorities quietly takes
a plane, takes off, then circles and
hovers over the jail in which he was
kept, calls the prisoners with whom
he had spent some days, “hello boys”,
drops them some chocolates and
cigarettes, says “Ta ta” and takes off
to Pakistan, Normally, hundred years
from today, Members of Parliament
sitting in this House wil] not believe
such a story had i: not been for the
fact that it would be recorded in the
annals of Parliament. I think many
people will be thinking in many a
country that this is something from
the Arabian Nights, that a convicted
man takes off in a plane in broad
day-light from the capital of India
and there is nothing to stop him,
nothing to check him, nothing to
restrain him nothing to intercept him;
he can safely go. This particular
plane was not a 104 F. Its maximum
speed varieq from 90 to 110 miles, It
is among the slowest-moving planes.
But in such a plane he can make
mockery of the security of the
defence, of the air defence of this
country and safely take off from
Safdarjang airport.

I would like to say here a few
things regarding how it happened.
We are in particular told in a written
reply placed before this House that
there was an order restraining him
from taking the plane, and because
he has taken the plane he has com-
mitted eight different offences. And
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what does this Government
to do? “Action has been taken
through diplomatic channels with
United States authorities for the
return of Mr. Walcott and his Piper
aircraft.”

propose

Can there be a more blatant ex-
ample of tota] abdication of its elemen-
tary duties by a government, tham
asking a foreign government to help
get back a crimina) who ever ought
to have been allowed to escape from
this country? I fully know that at
the time that he took off there was
no sentence which he had not under-
gone. So. let not the hon. Home Min-
ister make play with the world I just
now used. I say ‘criminal’ in a broad
sense a man whose activities had been
detrimenta]l to the interests of this
country and it is in that sense that I
am using it. Let not any pun be
made on the word ‘criminal’ and let
them not try to seek refuge under
the fact that he was no longer under
any sentence nor was he charged
under the Criminal Procedure Code
or the Penal Code of India.

He goes, but how did it happen that
he could go? Let us ask a few other
questions, What were the antecedents
of this company which was allowed
to operate in India? Very little Iis
known about this company, that is,
this Trans Atlantic Company, of
which Mr. Walcott was the Presi-
dent. He had allegedly an office in the
United Kingdom but letters sent to
that office come back marked
“Addressee unknown; office no longer
here”. God alone knows where thet
fictitious office, if it ever existed, was.

This company was given by the AIl
and the IAC the contract to operate
between New Delhi and Kabul
because of vur troubles with Pakistan
and because Pakistan would not allow
direct transhipment across her
territory. One can understand the
dificulty, But had anybody bothered
to find out the antecedemts, the repu-
tation and the qualifications of this
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institution or firm or of this man?
rNothing whatever was done. They
would have jmmediately found out

that the man was wanted by the

.authorities in the UK and France had
they bothered to find out his antece-
dents. But it is obviously nobody's
business.

What happened is this. Subsequently
this man on finding out that every-
thing is okay for him began to take
all the freedom of this country into
his hands, became very bold and
knew that there was no authority to
take cognisance of anything that he
would be doing in this country.
Mr. Walcott knew that he could act
in this country with impunity. This
company’s record was never investi-
gated and this knowledge was given
to him. 2 &1

Before taking up how he got in
collusion I want to end this chapter
here and ask the authorities this.
Were not enough warnings given to
them that Mr. Walcott will one day,
if given a chance and an opportunity,
take off angd make a mockery or fun
of and put to ridicule our security
spparatus? They will say that they
did not have any warning and I will
now gshow how many warnings he
had been able to give to this country.

Firstly, I know that in Decemrber
1962 Mr. Walcott with the help of
the Ground Engineer of his company
tried to take off between the 24th
December and the 31st December on

a day on which the hon. Minister
should know or the security
authorities, if any exist at all at

Safdarjung, should know that he tried
%o take off. In the morning he made
three efforts. The authorities were
informeq that he is about to take off;
either put a motor cycle or a scooter
before the plane so that he will not
take off. What happened was that
when he started the engine, a certain
official who had put the scooter before
# was afraid that if the plane took
_off the scooter would be damaged and
ke removed the scooter. Later om, of
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course, when Mr, Walcott was about
to take off—] know all my facts very
well—he saw a Dakota on the run-
way and he was therefore foiled.
Fate foiled him, not th: authorities
in India.

The second time he made an attempt
he was foiled by the arrival of a
jeep nearabout, The third time when
he started the engine a ground
mechanic gave alarm and he was
pulled from the plane. This happened
three times in a single day. The same
night he again made an attempt. He
could not get away because he knew
that his movements around the
aerodrome were observed. It was that
that stopped him. This was 1in
December.

What happened further? In March
1963 a complaint in writing was
lodged with the Superintendent of
Police, Teen Murti Marg, South Delhi.
No note was taken, No action was
taken. Nothing was done, The com-
plaint was lodged in writing and a
copy was delivered to the
Superintendent of Police. Nothing can
awaken this Government to its duty.
This is not the last of it. Here was a
man who unless prevented would
disappear in his plane breaking all
the obligations he owed to citizens
and to the Government of this country.

Furthermore in May again he
made an effort to take away the plane
as he did in the end, on the 26th Sep-
tember successfully, In May he tried
to beat the warder or the chowkidar
who was on duty. The chowkidar was
a Jat. He knows that his duty is to
return a blow for a blow. When he
got a blow, he was not very much
conscious that under the law he will
have to be very very polite to an
aggressor. He did not have such
wrong ideas about dealing with an
aggressor, So, the Jat turned round
and gave a blow. Therefore
Mr, Walcott could not take off in May.

Again, between
officials belonging

May
to, this

and July
company
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served many warnings to the Assist-
ant Customs Collector that unless
precaution was taken, unless
preventive measures were adopted
Mr. Walcott would take off. This is
where the three specific measures
which were suggested come in and
which commonsense would have dic-
tated, namely, firstly, remove the
spark plugs or the batteries from the
plane; secondly, hand over the plane
¢t the IAC or to the Delhj Flying
Club; and, thirdly, if you could not
do any of these two, what you could
have done was to remove the Piper
plane from the Safdarjung Airport to
an unknown destination so that he
could not reach it. Nothing happened.

Finally, on the 23rd September a
warning was given that Mr, Walco't
was about to go and “Please do take
precaution”. Nothing happened. On
the contrary, unless I am wrong, he
was allowed to charge his baltery
and to refuel the plane  How did it
happen unless somzbody was con-
niving, unless somebody was acting
in direct collusion and unless some-
body was interested in seeing that
Mr. Walcott could defy the authori-
ties of this couniry and escape from
this country?

This is how Mr. Walcott escaped
and now comes the question—here I
would like your patience a little
longer—as to what happened when
Mr, Walcott took off and the chowki-
dars raised an alarm. We were told
that at this late stage the Air Force
was alerted. Then, of course, the Air
Force got in t~'ch with the Foreign
Ministry and :hc Foreign Secretary,
it is said, orccred that Mr. Walcott's
plane must not be shot at. One is
gurpriseq as to how the Foreign Minis.
try comes into this except for the fact
that the culprit or the wanted person
happens to be a foreigner. But this
is absolutely on a par with what Shri
Nanda said yesterday, namely, that the
man has got away in a plane, so the
Home Ministry hag nothing to do; it
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is the Transport Ministry. Here a
foreigner is involved. Their reactions
are very simple; they are not coml-
cated, Because a foreigner is

80 it must be the Foreign Ministry.
The security of India is noboly's
concern. I woulg like to ask, because
it was a foreigner so it was the
Foreign Ministry and because it was
an aeroplane in which he got away
so it wag the Transport Ministry,
whether suppose he had got away
in a train perhaps it would be the
Railway Ministry which would be
responsible, What is the coordinatiom
of duties in this Government?

Now I want to ask this questiom
and I hope I will get a reply to it
How did this mixing up of authorities
come about? When the alert was
given, was it not the duty of the Air
Force to see that he was forced t®
come back? What 3 mockery of the
so-called defence preparedncss of
India that impudently, arrongantly,
impertinently a man comes from your
capital and when the Air Force Is
alerteq nothing can be done to stop
him. And the countrv is ascured,
right now some Shiksha is going ol
and every day it is being droned inte
unsuspecting ears that the nation is
being prepared! What a demonstra-
tion of preparedness in this country
they give!

Now we are told that Mr. Walcott
could fly at a height of between 2,000
and 3,000 feet and at a speed of 99
to 110 miles per hour at which rate
it takes a minimum of 90 minutes te
reach Pakistan border. But there we
were seeing him going and we could
not act. We were petrified; we were
stupefied; we were paralysed. We
were just to observe like observing a
comet or a soutnik orbitting in admi-
ration ang say. “What can we do
about him; nothing can be done te
stop him"”

Two planes were sent by the Alr
Force. Now we want to ask as te
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what authorised the Foreign Secretary
to say that it was not to be intercepteq
by shooting. It is the right of lnwa
fo bring back a wanted person even
¥ cecedgary by shooting. But it was
the same old story perhaps. We had,
at course, issued orders to the soldiers
at the border that they shall not shoot
at the Chinese unless shot upon. I do
uot know if Mr. Walcott was supposed
%0 shoot upon our planes before the
planey could be ordered to shoot back.
1 do not know the meaning of it. What
ig the meaning of the word ‘warning’?

That is again what I want to know.

What warnings will be sufficient in
this country? What ig the meaning of
the word ‘warning’? What will alert
this Government to do its duty?

Given umpteen number of warnings,
#till they will never see the danger;
they will never see the path of duty.
Here I gave five examples of warn-
ings, attempts made. If this was not
enough in regard to this case. there
wag the flouting of the authority of
this country. No warning was heeded.

But this again is a pattern. We are
tamiliar with this plea of the Govern-
ment. “We are taken by surprise; the
ocountry and the Government were
taken unawares. When the Chinese
came, we were taken unawares. What
could we do? The enemy took us

by surprise. About Walcott case,
what could we do? We were taken
by surprise.” Now, all potential

enemieg and evil-doers of India must
know that it they want to do harm
to thig country the hon. Ministers of
this country must be given due warn-
ing. We know, they still continue to
live in the world of satyagraha, The
satyagrahj is supposed to give warn-
ing. They have not been able to
come out to the world of realism, the
world of today that there is no warn-
ing that an aggressor gives, that an
invader gives or even tha evil-doer
glvas, They expect that that warning
will be given. But nobody will be given
the warning. And once again, we
‘will be put to this kind of ridicule.
s this something new? That is the
agpect that 1 want to take before
ending my remarks. This is not
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something new. This Government
basically hag never awakened to the
problems of security. This is a
security-blind regime. They do not
know what security is. They have
never applied their mind to the prob-
lem of security in a modern State. 1
would like to say how lamentable is
the record of this Government. We
remember the case of Laik Ali and
the case of Walcott is on par with
that. Laik Ali was detained in
Hyderabad. But one day this country
was shocked to know that Laik Al
was having breakfast in Karachl
Then, of course. thig House tried to
bring in an adjournment motion, but
at that time it was not successful, Ne¢
lesson was learnt; no lesson was
drawn; no precautions were taken.
But now let us take....

Shri Tyagi: This time we were
not so vigilant on thig adjournment
motion.

Shri Harl Vishnu Kamath (Hoshang-
abad): That meansg there is deterio-
ration,

Shri Nath Pai: That was the Laik
Ali case.

I will try to take the House again
back to another incident. We know
the tragic way in which a Canberra
of IAF was shot down. How did it
come about? The plane was air-
borne only 8 minutes. By the simple
fact that there is no security in this
country, the Pakistani Air Force was
alerteq that a Canberra will be up in
the air, that they could go up, meet
it and bring it down. We at that time
showed the dangerous implication of
that. Not only our sorrow and agony
that an innocent pilot was kil'ed, that
the value of the aircraft was lost, but
we showed a more dangerous signi-

ficance to this episode that there is
Without the

Pakistani espionage.
help of thig long arm of Pakistani
espionage, the Canberra could not

have been destroyed, But it was pooh~
poohed. We were laughed at. We were
called alarmists and the nation was
agsured that everything was all right

Then, came again the case of Nagns.
The Nagas crossed 150 strong into
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Pakistan. The warning was given to
the security police. Once again, they
faileq to stop the Nagas from crossing
and no less an authority than the
Prime Minister gave a reply to my
question, I had asked, “Mr. Prime
Minister_ do you realise the signifi-
cance of the Nagas crossing, even
when you had the warning, from our
country into Pakistan? It means
that an enemy who will never give a
warning can cross into this country.”
The reply given was, “Mr. Nath Pai
is completely wrong. The Nagas
crossed into Pakistan because things
were becoming very hot for the
Nagas.” That was the reply. Things
were becoming uncomfortable for the
Nagas. Therefore, they were running
away. The total impotency of our
defence arms, of our security measures
was covered behind this rhetoric thag
we were making things difficult for the
Nagas and, therefore, they had to run
away.,

Then, came the question of Goa.
What happened to the security
again? How badly Parliament, Gov-
érnment and the defence forces were
informed? To the last day, till they
went and took Panjim, they did not
know the true strength of the Portu-
guese. They had an insignificant
force of 2400. Haq they consulted
any of the youngmen who were brave-
1y operating in Goa, they would have
got more reliable information than
what the so-called Intelligence
Service of India provided, Exagger-
ated figures of Portuguese strength
were given. And we were put to
ridicule before the eyes of the world.
We went with a hammer where a
needle would have sufficed. We para-
ded tremendous strength there. But
we sealed our lips because we did
mot want foreign adversaries and criti-
cs of our policy to benefit. This
wuth must be told to Parliament.
There was a total, complete, colossal
failure on the part of Intelligence
fasvice during the Goa liberation.

The same tning nappened in regaid
t¢ China. Even the De?ence Minigter
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had to grudgingly admit before
House that the Intelligence  Service
completely failed. But have the
lessons been drawn regarding the
security? The only time, it seems,
we can get a foreign saboteur is if
we see him actually exchanging the
documents, as the other day when
Mr. Bhattacharyya was caught. But
this is not how modern sabotage is
carried on. It ig far more subtle, far
more complicated, far more intricate,
far more scientificc What pretection
have we against this? The alarming
question is: What must be the con-
clusion drawn in the Capital of China
and of Pakistan? It will be “Look
at these Indians. They simply do not
know the A.B.C. the elementary rules
of defence and security. Anybody
can take away a plane.” It means
anybody can land and take possession
of Palam and Safdarjung Airports.
If a wanted man can run away, the
obvious conclusion that an aggressor
can draw is, what is the security of
thig country, what is the Air Force
of this country what is the Intelli-
gence Service of this country? If a
wanted ard known crim‘nal who is
obviously under surveiliance can get
away like this, an unsuspecting
Capital can be taken by surprise. I
hate to say this. You will forgive me
for that. But these are the doubts
which haunt every Indian. The
people hung down their heads in
shame when the Walco*t affair vras
flashed by the papers. Is it how we
are being looked after? Is it how
we are being defended? What hap-
peng to all the assurances? It is not
an exaggeration. If this ig the fate
of the country durirg the Emergency
when everything i3 geared up to the
one thing, the security of the country,

this

what must be happening in normal
times?
Before I conclude, Mr. Deputy-

Speaker, I would like to make one or
two points. Just as the Fiousr magni-
ficently regarded the question of
security and the prestige of this
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country, what is involved in the
Walcott affair js the prestige of this
country and the prestigc of this
country is not the prestigs of ‘A’
Member or ‘A’ Minister or ‘A’ Party.
It is the prestige of India that jg in-
volved and I hope all will acree in
supporting that. What is involved is
the security of this country and that
again, like prestige, is not the mono-
poly or the concern of onc individual
or one group or one Minister or one
Party. We equally share the respon-
albility and oblizations towards our
country regarding its security. I am
afraid, the recorq of this Government
has been far from satisfactory.

I may state one or two things more.
-I have a few things which I am keep-
ing in reserve btulore I conclude.
Please save ug this sharme. In your
written reply, you say—I will read
R—through diplomatic channels
America has been asked to give back
the culprit. How far is this country
dependent on America? America
must feeq India; America must clothe
India; America must defend India and
now America must defend India not
against foreign aggressor but America
must help ug to get back criminals
whom we want. What a wonderful
pecord! What a brilliant perfor-
mance! I think it i3 high time that
we discard our self-complacency: call
a gpade a spade.

I would beg two things of the Home
Minister, Firstly, let a high Com-
mission be appointed particularly
oonsisting of Members of Parliament
to go thoroughly into this question of
security. What is the Intelligence
apparatus in this country? Don’t
make it known that this is a sacro-
sanct thing that nobody can go near
it. We must look into jt. It is our
concern; it is our duty; it is our right
to look into that. Our doubts, our
fears, are raised all the more because
of what has been happening during
the last few days. There is the
Pakistani espionage; the Chinese
edpionage. No day passes without
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hearing the way it is being carried
out with impunity. 1t you arrest one,
one hears more alarming reports, as
my friends this morning tried to raise
in  this House, regarding a'uhd.
Shamsher operating from a Vihar; the
Deputy Chief of Pakistan Intelligcnce
Service coming here in the garb of a
Lanr}a and trying to collect the infor-
mation. It is going on every day.
We want to be assured anq we will
not be assured unless a high Commis-
gion of Members of Parliament goes
into the question of :ecurity.

I want to make another plea before
him and that too again should be
treated in the interest of the country
and not as the prestige of a Party,
that is—I hope he is capable of such
generosity and objectivity—that just
as in England they created a psrma-
nent body to look into that, there must
be somebody responsible for security,
not accusing or pointing fingers at one

another. ‘“You are responsible; I am
responsible.”

In the end, no body is responsible.
There should be a National Security
Council.

I hope that the Home  Minister
will take to heart all my suggestions
and reply in the spirit in which I
have submitted my concern and anxi-
ety, which I trust is the concern and
anxiety of the whole House.

15 hrs.
Mr. Deputy-Speaker: Motion moved:

“That the House do now adjourn”.

The debate has to conclude at 5 p.m.
How much time will the hon. Minister
require for reply?

The MiniSter of Shipping in the
Ministry of Transport (Shri Raj Baha-

dur): I shall take about half an
hour, and I shall start speaking at
about 4.30 p. m.

Shri Hari Vishnu Kamath: The

Home Minister should reply..
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8hri Surendranath Dwivedy (Kend-
rapara): It is for the Home Minister
1 reply.
The Minister of Home Affairs (8hri
.Nanda): I am going to say something.
-1 shall intervene in the debate.

Shri Surendranath Dwivedy: The
‘Home Minister should reply because
the attack is on the security arrange-
ments,

S8hri Ranga: In regard to this ad-
journment mot'on, I would submit that
freedom ig not given to the hon. Min-
-ister to say how much time he requires,
it is only fifieen minutes that he can
take. No Member is allowed more than
fifteen minutes. Excepting the Mover,
=il other Members are allowed to take
ealy fifteen minutes.

8hri Sarendranath Dwivedy: Pri-
marily, it concerns the security
arrangements, and, therefore, the Home
Minis'er should reply to the debate
and not the other Minister.

Shri Nath Pai: As the Mover,
may I crave your indulgence for
one minute only? My motion was
addressad to the Home Minister. The
subject-matter which I have raised
is tha! of security. and the apparatus
of security and the resuvitant alarm
1 the public mind. Let not an effort
be made to play down the general
ooncern by shifting it from the Home
Minister whose concerp; and respon-
s'bilily it is, to the Transport Mini;-
try. We do not want this technical
jugglery,

Shri Hari Vishnu Kamath: We do
not want this kind of buck-passing.

Mr. Deputy-Speaker: Tha Home

Minister wi!l also rebply.

Shri U, M. Trivedi (Mandsaur): The
question is not whether he should
a'go reply. It is the Hcme Minister
who shall reply.

Mr. Depuly-Sveaker: It is for Gov-

ermment to decide,

Shri Nanda: I am going to deal with
2l] the thingg thet concern the Home

NOVEMBER 19, 1963

for Adjournment

468

Mnistry, but then there are other
things which my colleague can dead
with. and I think that he should not
be prevented from replying

Mr. Deputy-Speaker: The time
for discussion is very limited. Sa,
hon. Members would kindly take only
ten minutes each.

Shri Ranga: At the same time, 1
would like to remind you, if you would
permit me, that time cannot be limi-
ted. I submit that you should stick
to the conventions and rules in re-
gard to the discussion of the adjourn-
ment motion. No Member including
the Minister concerned can be allow-
ed to take more than fifteen minutee.
Only the Mover of the adjournment
mot'on is allowed to speak for about
twenty to thirty minutes.

Mr. Deputy-Speaker: Now, Shrl
Indrajit Gupota. Hon., Members may
confine themselves to ten minutes each.

Shri Ranga: I would submit that
no Member including the Minister g
entitled for more than fifteen minut-
es. I would like you tc consult the
rules.

Government
that

Mr. Deputy-Speaker:
are entitled to have any time
they want.

Shri Ranga: Government are not%
entitled. Why do you g've them this
righ'? 1 take very strong objection
to thiz procedurs. I would like you
to consult the Rules of Procedure.

Mr Deputy-Speaker: Yes. I have
consulted; a Member of the Govern-
ment is entitled for half an hour.

Shri Ranga: No. Please consult the

rules.

Mr. Deputy-Speaker: Order. order.

Shri Indrajit Gupta.

Shri Indajit Gupta (Calcutta
South West): We are not interested
in helping any Minister to pass the
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buck on to some other Minister, but
#%e are very much interested........

Bhri U. M Trivedi: On u point of
érder. Tho rule does not say that
¢ha Minister will be allowed half an
Sour. Rule 61 seys:

“The motion shal] be taken up
at 1600 hours, or, if the Speaker
so directs, at any earlier hour at
which the business of the day may
cenculde.”.

Then, rule 62 provides that:

“The Speaker may, if he is
satisfled that there has been ade-
quate debate, put the question at
18-30 hours or at such other hour
‘not being less than two hours and
thirty minutes from the time of
commencement of the debate.”.

Then, rule 63 says that:

“The Speaker shall prescribe a
t¥me-limit for speeches.”.

‘That is. the Speaker shall prescribe
a time-limit for our speeches. There
i# no auestion of half an hour being
allowed, which is provided for in the
rules.

Mr. Deputy-Spcaker: If the Chair
ocons‘ders it necessary, it can extend
the time also for Government for
their reply.

8hri Ranga: The Chair decides
about these thingg all in advance and
we do not know about it. This is not
the way in which we can be treated.

8hri Indrajit Gupta: I was saying
that we were not interesied very
much in helping any Minister to pass
the responsibility on to any other
Minister, but we are very much con-
cerned here with the collective res-
ponsibility of the Government as a
whole for this scandalous. incident
which has taken place and which, I
believe, has made our country a laugh-
mg-stock abroad also.

1 shudder to think what will hap-
pem R this gentleman Mr. Walcott,
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quite a colourfu] character by il
accounts takes it into his head, now
that he is back home, as i3 the cus-
tom very often with his countrymen,
to write a book on his experiences
and his escapades:

Shri Tyagi: It will have a good
sale.

Shri Indrajit Gupta: That book
will probably be a  best-seller, ne
doubt, a sensational best-seller in the
United States or in most countries of
the Western world. And this parla-
mentary discussion today on the floor
of this House may also figure as @
chapter in that book. So, I hope that
when the Ministers reply or when
they speak, they will bear in thig
mind; of course, !f some action is
¢t bg taken which will be eflective,
that is good, and we would like te
hear about what can be done now.
But when they speak, let them please
remember that Mr. Walcott's best-
geller is in the offing.

15.05 hrs.
[SHR1 KHADILKAR in the Chair]

Shri Tyagi: My hon. friend may
also read it.

Shri Indrajit Gupta: It will pre-
bably be a paper-back thriller, and
we may get a little pre-view of it
also, Little pre-view is available,
because Mr, Walcott gave an exclu-
give interview, when he reached
Karachi, to the Morning News.
With your permission, let me quote
ona or two of his juicier tit-bits which
are probably a pre-view of what he
will write in his bigger book. He
says:

“What I did was to drive down
to Safdarjang.."”.

I do not say that we should belicve
him, because the man is as big a liar
ag a scoundrel. But let ug see what
he says. He says:

“What 1 did was to drive dowm
to Safdarjang, walk across to may
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Piper plane, jump in, cpen the
throttles and fly over to Karachi

Then, the report goes on to say:

“He added that he had been
free to leave India any time he
liked. There was no restriction
on him or his plane till he took
off. The restriction must have
been imposed after he had be-
come air-borne, he added.

Mr. Walcott had nothing but
contempt for the Indian Air
Force which reportedly sent two
Hunter Hawker jets to capture
him. The IAF’s pursuit must have
begun, he said, after he had cross-
ed into Pakistani territory. Over-
flying Indian territory for two
hours, he had not even flown the
aircraft on full throttle. ‘I came
at my leisure’, he said.

‘The Indian press was most irres-
ponsible, Indian administration
mpost corrupt and Indian deme-
oipcy shadowy,’ said Mr. Walcott.”.

When his book appears and is pub-
lished on the news-stands in the
Western world, neither Shri Nanda
mor Shri Raj Bahadur nor anybody
else will be there to put in a correc-
tlon slip. So, please do not treat this
lightly. It is a very serious matter.
It would have been had enough in
normal times. But its taking place
th the midst of a national emergency,
when the Government are putting so
much of emphasis every day for the
sommon citizen on the question of
emergency and are flaunting their
emergency powers, have invested
themselves with all these terrific
powers under the Defence of Mdia
Rules and what not, an incident tak-
ing p'ace at a strategic installation
dke an air-port si‘uated in the heart
«f the capital of the country is not a
joking matter, it is not a laughing
matter.

I have not much time, but T wou'd
just like to say one thing, first of all.
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As far as the background of thjs
gentleman is concerned, my bhon.
friend Shri Nath Pai has stated many
things. I only wish to add one.or two
more because they were not unknown
to Government. This is not the first
occasion on which this gentleman is
known to have carried ammunition or
cartridges; or it may be that he evem
did gun-running earlier on—I do not
know—into this country. He had
done it on previous occasions too. And
he said in that interview at Karachi,
from which I quoted:

‘“The cartridges I was carrying
were at best worth £200. The
most I could have made by sell-
ing them in India was about
£400. Can youimagine any smug-
gler flying all the way from
America to India and running
that enormous risk for a ridécu-
Jously paltry sum of £400?" He
added, “I was out on a bird-shoot-
ing excursion. I had gone on such
trips in the past with an Indian
Maharaja.”.".

Well, as far as my knowledge goes,
I also do not believe that he weuld
bother to come here to sell &£200
worth of cartridges. The point is that
he had been doing this regularly.
' is mentioned in sections of the press,—
and I have not seen any contradic-
tion—that the noble royal house of
. Jaipur was often entertaining Mr.
Walcott for shikar expeditions, and
{that this gentleman was also being
jused by them to smuggle in cartridges
/and ammunition the import of which
by private citizens, as you know, i»
banned in this country, and he was
,supply‘lng these cartridges to certaim
| princes, rajahs, maharajahs and mahea-
lrams and enjoying their hospitality
"and going perhaps on shikar expedi-
i tions with them and so on. This
Vzentleman 1 believe, was recommend-
ed originally to the House of Tatas
for business purposes by Mr. Fueene
Rlack. former President of the Worll
Bank, A very curious thing is this.
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that though the Tatas had employed
him and his company in 1861 to fly
freight ci thels "Lenalf to the Middle
East Countiics—and he swindled them
-also; Tatas also instituted legal pro-
cveedings against him—when he was
arrested here for violation of the
Arms Act, it wag the Tatas who bailed
him out. I go not know why there

was very great concern for bailing
him out,
An Hon. Member: He was their

employee.

Shri Indrajit Gupta: Anyway. This
gentleman had this kind of back-
ground. There are many other things.
He was a swindler, as Shri Nath Pai
has gaid, in many countries with a
record. The police of many countries
are looking for him. This gentleman
was here for quite a considerable
time.

Pertinent to this matter before us
are a few points I would like to arise.
The Delhi Magistrate had issued an
injunction order restraining Mr.
Walcott from taking possession of this
piper cub aircraft. This order was
sent 1o the authorities of Safdarjang
Aerodrome at 7.45 P.M. on the 25th
September. Mr. Walcott took off from
Safdarjung on the next day, on the
26th September, at approximately
12.15 PM. We would like to Fnow
what transpired in the way of pre-
-cautiong between the receipf of this
-order at Safdarjung, the court order,
at 745 PM. on the 25th and Mr.
Walcott's departure at 12.15 P.M. the
‘next day, 26th September. What
-action was taken? Whether the Home
Ministry was responsible or the Civil
Aviation authorities were responsible,
1 do not know. But they have got to
state it here because the court had
passed an order prohibiting him from
taking possession of this plane.

Now, this gentleman had been seen
hobnobbing with the Safdarjung
authorities for quite a few days before
-this. He had been seen in the canteen,
sitting there, talking to people and
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taking refreshments. It is reported—
1 do not know whether the inquiry,
such inquiry as there was instituted
has been completed or not; | am gure
we will be told....

Shrimati Renu Chakravartty (Bar-
rackpore): Departmental inquiry.

Shri Indrajit Gupta: In the state-
ment laid on the Table this morning,
interesting point. The
statement says that the order of
clearance was not given for a flight by
the aerodrome authorities when Mr.
Walcott approached them on the 26th
September. That is the day on which
he left, departed. The statement of
the Ministry says that he did approach
the authorities for a flight and the
perrission, clearance, was not given
to him. I may humbly suggest that
this statement is not revealing the
truth—it is covering up the truth.
Mayv be he did make a formal ap-
proach once and was refused. I do
not deny that. But what happened
also was that in the early morning,
at about 5 or 6 o'clock on the 26th,
Mr. Wa'co't was officially or unoffi-
cially allowed or permitted at least to
enter the hangar where the aircraft
was positioned and to carry out cer-
tain minor adjustments, overhauling,
refuelling and all that himself, which
went on for quite a time—several
hours. I want to know whether this
is a fact or not that the duty officer
at Safdarjung—my information is that
he is a gentleman by name Mr, Norton
who was on duty in the Control
Tower—knew about this. He was
warned at that time, in the morning,
by a class IV emp'oyee—I do not
know what he is called in officlal
parlance a chowkidar or something.
A Civil Aviation department class IV
employee who was posted in or near
that hangar, immediately he saw
Mr. Walcott come there and start
fiddling about with the plane—he was
changing the batteries or something—
ran to the Contro' Tower and told
Mr. Norton that this fel'ow—Saheb—
‘has come here; he 13 doing something;
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what shall I do?’ He wag told not to
do anything but allow him to proceed.

Then after sometime the report is
that Mr. Walcott left the hangar, went
out of the aerodrome and returned
after some time in either a taxi or
auto-rikshaw in which he was carry-
ing several cans and big glass jars of
tuel. He had entered and left by the
IAC Gate, at which 1 presume some
sort of guard or man is stationed; I
presume Safdarjung aerodrome is a
protected place—or is it not?

Shri U, M, Trivedi: It is.

Shri Indrajit Gupta: He entered and
started fuelling the plane. Again this
man, the class IV employee—who
shou.d be given some sort of decora-
tion; I am only afraid that he may
lose his job—sent a warning to
Mr. Norton. Again his warning was
overruled. A third time, he tele-
phoned from the hangar to Mr. Norton
and again he was told—the message
wag brought by somebody in a jeep
to the hangur—that it was no business
of his and the man should be allowed
to do what he liked.

What is happening? We would like
to know. Has any action been taken?
Have these facts been investigated and
has responsibi'ity been fixed on any-
‘body? If the officer in charge of the
aerodrome is guilty of some sort of
connection or some complicity in this
matter, then the Minister concerned
will a'so have to take the responsibi-
lity, apart from the question of gene-
‘ral security. He is running the admi-
nistration of the aerodrome. So we
‘must know the facts. These must not
be hidden; they must not be conceal-
ed; they must be brought to the light
"ot day. If an incident like this took
place in England, whose parliamentary
practice we are so fond of following
and copving, I can tell you the con-
‘éerneq Minister would not have last-
ed for one dav: he wou'd have had the
decericy to resign himselt.
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Then there is this question o the
pursuit by the IAF planes. 1 would
like to know what was the time lag
belween the informatiop received by
the Defence authoriides or Exte
Affairs authorities, the time lag bet-
ween his escape and the time when
they were informed and could take
action in sending planes in pursuit of
it. There are reports that there was
a very serious timelag. Who was
responsible? What was the time lag?
Because if a piper p'ane can fly from
here to the Pakistan border at the
speed of 100 or 110 miles per hour, {
do not know why jet aircraft gtation-
~d at Palam, which are capable oY
flying at 6§00, 600 or 700 miles an hour,
could not have taken off prompfly, if
they had timely warning, and could
not have had a fair chance of inter-
cepting it—I do not say it was certain
that they could intercept the plane
because, by all accounts, he was flying
at a very low a'titude. It is possible
the jets were flying very high and
cou'd not spot him.

Nevertheless, the point is, if there
was any great timelag between his
escape and inlimation and pursuit.
then there was no chance from the
very beginning whatsoever of inter-
ception. This is another point which
must be clarified.

In the statement given to us today
in the morning, a whole lot of rules
have been quited, provisions of the
Indian Aircraft Rules which Mr.
Walcott is supposed to have violated.
1 hope it will not be pleaded here
that what is required to prevent a
recurrence of this kind of thing is a
‘urther tightening of the rules. The
ru'es are there; they were violated.
It is not lack of rules which prevent-
ed this happening; it is the total
inability of the Civil Aviation depart-
ment and its administration and of
the security authorities to get these
rules enforced.

80 we should like to know who ix

‘going to be held ultimately respon-
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sible for this. Here is a man whose
connections have been with Rajas,
Maharajas and Maharanis and tycoons
like the Tatas, carrying, smuggling
ammunition, gun-running and all
sorts of things, an international
swind'er and a crook. This man is
permitted the free run ot our country,
of our airports and strategic installa-
tions and permitted to get away. If
this is so, does Government expect
the common people of this country to
take the emergency seriously?

Finally, I would say, since my time
ig out, one thing. Shri Nath Pai has
said it is foolish or stupid or humiliat-
ing or some guch thing to ask the US
Government to return him. Of course,
once the horse has bolted from the
stable, you do look a bit sorry doing
his kind of thing, but there is nothing
wrong in thig action. I would like to
know what response we have receiv-
ed so far, because it we get no res-
ponse, or if the American authorities
refuse to return him at least ti'l he
had time to write his book and put it
on the news stand, we will, unfortu-
nately, have to come t3 the conclu-
sion that the American authotities are
also in complicity with this gentle-
man, that thev knew of his move-
ments and activities and were encour-
aging and helping him. Otherwise,
there is no reason why people who
have defended us, fed us and clothed
us, shou'd not return to a friendly
Government at its request a convicted
and we'l-known criminal. Therefore,
I do hope that the United States Gov-
ernment will respond to our request.
If they do not, the people of this
country will be free to draw their
own conclusions.

Shri U, M. Trivedi: It is a most
ludicrous episode that has taken place
within the living memory of any
nation which can call itself an inde-
pendent nation.

Mr. Chairman: There is too much
of whispering noise in the House.

Shri Harl Vishnn Kamath: It shows
the unrest caused by insecurity.
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Shri U, M. Trivedl: We bave been
noticing for a long time the lack of
efficiency of our security forces. We
had the example of Bhupat, a small
man in himseif, a rebel, a robber, a
dacoit, a murderer, running from one
place to another, and we were not
able to catch him. He showed his
thumb to us and walked over teo
Pakistan, and we were not able to get
back even that murderer from Pakjs-
tan.

We had the instance of Laik Ali.
We were talking of arresting him,
and he walked away and went over
to Pakistan, We have this example
of a tehsildar of Rajasthan commit-
ting criminal breach of trust to the
extent of lakhs of rupees. We trust
him, and he disappears, and when
the FIR is lodged, he is found in
Pakistan,

Here is Mr. Walcott, a notorious
man whom we wanted to remain here,
who goes away, where?—to Pakistan.
We must therefore come to this con-
clusion that here we have got a
ncighbouring country which is an
enemy of ours, which gives protection .
to all criminals who go over there.
Yet, we keep our eyes shut on this
question.

Who are the persons who have
offecred this shelter to this man, whe
are the pcrsons who have connived
at his going, and how are these
persons to be retained in  service?
This is a problem for us to study.

When this incident took place, 1
wrote a letter to our Prime Minister
that it had ridiculed us in the eyes
of the world, The reply that I got
from the Prime Minister wag more
than 1 could swallow. He admitted
that our officers were suffering from
inferiority complex towards white
skin and superiority complex towards
our own people.

Some Hon Members: Shame.

Shri U. M. Trivedi: When it is a
question of my children, your child-
ren or anybody's chilQren here poing
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to the airport to have even a look at
the aircraft, they are kept back, they
are told visitors are not allowed
beyond a particular line. And this
white man walxs all over the airport,
goes into the aerodrome, fills his piper
plane and flies off, and there is nobody
to tell him that he cannot do such a
thing. How long will this attitude of
our officers continue?

It is quite true that in this demo-
cracy, where responsibility always
rests with Parliament and with the
Ministry, we find fault with the Min-
ister because he ig not able to stand
up to this position, he has not pulled
the officers by the ears and told them
that discrimination between black and
white shoulq cease in our country.

Our method of recruitment has been
so bad, that even today we recruit
men not with brains, but with fashion,
What is thig fashion? All of them
indulge in drinking. Although we
have prohibition, Walcott can offer
them drinks, Indians will not be able
to offer. The officers I have come
across working in the aerodromes are
all sort of drunkards. They indulge
in debauchery. Is it through these
officerg that we can expect the security
of our country to be maintained? No,
I would say that security cannot be
maintained with these officers work-
ing at the airport

Shri Bhagwat Jha Aszad (Bhagal-
pur): Kindly say some, do not say
all.

Shri U, M, Trivedi: I am sorry if I
said all, I said officers whom I had
met. Some may be very good, I
should say.

But the position still remaing for
Ug to consider that after all, if the
security of our country jg to be main-
tained, it must be maintained through
the integrity and the intelligence if
the officers whom we employ. If we
do not employ honest officers with
integrity, it will not be possible for
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us to have the gecurity of our coun-
try.

Intelligence officers are there, They
give wrong information always to the
Government. They take money. 1
remember that a Deputy Intelligence
Officer working in Kashmir in 1933
sent out false reportg about the acti-
vities of Abdulla in this country, and
we were all kept in darkness. What
type of intelligence officers are these
who can be bought or purchased for
a paltry sum?

Our orders are not obeyed. The
orders issued by the Central Govern-
ment are not obeyed. I have so many
instances which 1 can cite, Even
today, in our Defence Ministry, orders
are being issued which are not obeyed.
Orders are issued by the Home Minis-
try. They are always flouted, and we
are sitting tight over it. When we
report that such and such corruption
is going on at a particular place, the
officers join handg and tell us, after
correcting the errors for g short time,
that our complaints or allegationg are
without foundation. I can challenge
them I can show them they are not
without foundation. They can see
with their own eyes, but the Ministers
cannot take it up, It ig true that it
is a colossa] task for them, but at
the same time, we have to rise to the
occasion,

Here, in this particular instance,
what a shameful conduct has been

shown. This man goes about and
ridicules us, Why talk about the jet
planeg flying from here. You could

send a message in one minute to Jodh-
pur, which is at the border of Pakis-
tan, and hundreds of plaes could have
flown from there and shot him down
in no time, but we took no action.
We dig not use our imagination, our
intelligence, We did not know the
geography of our country and where
Pakistan lay. And he flew to Pakis-
tan at g speed of 110 miles. This is
the most horrible thing that could
have happened to our country.
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Walcott might be a swindler or
might not have committed any crime
for which he was to be kept, but he
has committed the crime of taking out
a plane and breaking the rules of our
airport and our Civil Aviation Act.
He should have been seizeq by us.
But are we on terms of reciprocity
to get back such criminals, have we
entered into terms necessary, under
the Fugitive Offenders Act to bring
back criminals from other countries?
If so, we wil] have the right te
approach America and get him back.
I do not kncw whether we have en-
tered into such agreement or not.

~ Onc thing more. These days we
have scen that every time any sub-
versive activity iy reported from any
part by any person—I am not talking
of the Communist Party or any parti-
cular party—the Defence of India
Rules are there and they can be easily
used. There is a provision in the
Defence of India Rules themselves
that if a foreigner is acting in such
a manner, even, in a guspicious
manner, the use of the Defence of
India Rules woulg be justified. Se,
the use of the DI Rules in this case
would have been justified, Still, in
this instance, they slept over it. They
slept over it even when there were
instances which have been narrated
by Shri Nath Pai. I was not aware
o? those instances. He said that for
five months this man had been trying
to get out of thig country. He made
so many attempts and yet we did
nothing, with the powers that are
vested in us. It is very shameful,
Where our own countrymen are con-
-cerned, where a man has got no
extra-territorial loyalty and where
even the ordinary charge cannot be
made to him for peace and order yet
on the basis of a particular enmity to-
wards one Minister or other-he is put
behind the bars, But where a man has
done an act in a ridiculous manner, in
such a manner that he wants us and
our whole country to be laughed at by
the whole world, we have not been
able to use the very powerful weapon
under the DIR under which we should
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have put this man behind the bars.
It is a great shame. I should say that
the least that the hon. Minister can
do in thig case, to preserve his honour
and respect, is that he must get out
of office,

Shri Joachim Alva (Kanara): Sir,
I beg to oppose this motion because
the Opposition has stolen something
our actual consent. But, a]] the same,
1 fee] that out of evil cometh good.
Good has come out of thig evil in the
sense that this is not g party issue.
The security and freedom of our land
is everybody’s concern. It is in this
that our neck is right in. We inherit-
ed from the British a tight, complete
machinery where half a dozen men
looked from the frontier of Burma
and guarded it when the Japs. came
into India. Gen. Wingate was trained
in the jungles of Madhya Pradesh and
he went and lived a very hard life in
the jungles of Burma and guarded
the frontiers of Bruma, It is not fair
for our men to die or stand in guard
on our strategic roads and allow ordi-
nary worthless individuals to take
care of our security along the Palam
airport and sell the pass. This is
something very serious. This is the
time of emergency when we are ex-
pecting our soldiers, who have not

been with their wives for years
together, to stand guard on our
frontiers.

Two of our parliamentary dclega-
tions went recently into NEFA and
we admired the Punjabi soldiers and
also those from the South who did
a gallant job, who can be hurled
down the road to die 2,000 ft. or more
below, and who were doing a wonder-
ful and magnificent job. We do not
expect ordinary individuals, civilians,
to take charge of our security at the’
Palam airport and sell away the pass.
These civilians are ordinary indivi-
duals. It does not concern them at
all. They go off from their office and
have a club life or any kind of life-
over which one has no control. But
the conduct of these private indivi-
duals or Government servants i the.
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responsibility of the State and when
they have sold the pass in this manner,
it is but meet and proper that we
should go into the entire security
arrangements, because the intelligence
force, be it military or civil, has to
be first-rate. We claim to be a first
rate country, but everything also
must be first-rate, We have got some
first-rate individuals. Our country is
the wealthiest portion of mankind,
but where is our talent in organisa-
tion? Mahatma Gandhi was murder-
ed because of the lack of security. I
knew the ADC who guarded Lord
Mountbatten. He wag the only son
of the last Private Secretary to late
King George, He was Lt Lascelles
and by the time he reached England
he died of cancer, When the late
King’s Secretary’s successor came here
with Queen Elizabeth he wag surpris-
ed that somebody like me enquired
of that fine youngman who is no more!
It wag that single youth Lt Lascelles
who guarded Lord Mounbatten. We
are not lacking in talents. We have
hag this Walcott incident which is a
disgrace to any country and also of
the United States, though fair-minded
people live therein.

Now, in this connection, I am re-
minded of 3 case which I handled dur-
ing the last war as an advocate before
a Bombay British court-martial. A
boy, coming from a high family,
pocketed or puffed away just a packet
of cigarettes. A plea of guilty was
made straightway but he got a punish-
ment rigorous imprisonment for six
months! When I told the British court
martial that it was rather harsh, he
said: they wanted to haul me up. I
had to rush for aid to the British
Chief Justice of the Bombay High
Court, Sir John Beumont, who was
one of the ablest judges and he said,
*I will take care of it; court-martials
are like that.”

I mention this single incident to
show how harsh the British were in
regard to a smal] types of offence,
namely, the theft of even a packet of
eigarettes. I wish the Home Minister
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had laid a Whole statement before the
House, as to what was the conduct of
Walcott before the Indian criminal
courts. By 3lst January, 1963, after
this House had adjourned, we were
all shocked to learn that Walcotd
came and went into Ashoka Hotel and
to another Hotel with his lady who
is also one of the defendantg in the
court and they went on a racketeering
with explosives and what not. What
is your security and my security on
the seats of this Parliament; if, when
Parliament is within 10 miles of the

air-port? Should a man have gone
away like this?
In August, 1948 I wag in the

Karachi air-port on my way to the
First Indian Editors’ Delegation after
India attained independence, My dear
friend, late Shri Deshbandhu Gupta
who was my colleague and who ‘s no
more—he died in an air-crash—had
also been invited. There at the
Karachi airport, an official, who had
a patriotic look in him, told us, “these
four planes belong to Mr. Cotton, and
these planeg leave here at 2'00 A.M.
for Hyderabad and come back before
6 A.m.” Mr, Cotton flew over India in
those planes from Karachi to Hydera-
bag and went back, in such a short
time. But this Walcott incident is
worse than that. This incident is
something dreadful. In this matter,
the soul of the nation, the character
of the nation and of the officials and
also the integrity of the meanest
havaldar are involved. It seems that
all good traits are lacking and some-

thing is wrong with us all. (Inter-
Tuption).
Please do not interrupt me. Now;

we have this responsibility. We must
be guarded; we must be on our guard.
It is not a party issue. This is am’
issue which concerns every individual,
Sometimesy a policeman drives away
even M.Ps. when we cross the barrier
at Palam ag was said here. We wiil
have to be more vigilant about the
crools and the scoundrels. I hope
that the United States of America,
which enshrines liberty and justice is-
theory and practice, will not stand on



48s Motion
technicalities but in large-hearted and
generous manner will say, “Here is
Walcott; let him stand trial in your
court”” Perhaps the United States
may not be able to hélp themselves,
because Walcott has™ taken refuge
next door in Pakistan. What was
Walcott feeling when he got there?
He said like this: “The entire Indian
security system is worthless. I ran
away. They do not know how to run
business.” These are his words,
which he uttered. I have read them,
I have not actually quoted them; but
this was the sum and substance of
what he saig to “Dawn” in Karachi.

Our administrative machinery has
to be geared up. I wish the Home
Minister had put a statement today
as to what has happeneq to Walcott
before 31st January, 1963. Though we
have got the entire account from the
Civil Aviation Department,—that is,
on the 26th September, 1963 he escap-
ed—how was he allowed, dumping
explosives, to go scot-free from the
courts, the courts which are harsh?
For instance, the other day, a Delhi
Civil court pasted a notice on my door
saying ‘“Come and give evidence in
the civil case.” 1 said I had no time.
The Parliament was sitting. But the
judge said “I will haul you down,
arrest you drag you off to court.” I
asked what was the matter. He is a
retired judge, a Commissioner in crse
in which 1 happened to know some-
thing He said: “I will have you
arrested.” 1 asked, “You want to
arrest an MP in the course of his
business?”. The notice was fixed on
my door yesterday. I mention this
fact to show how courts want to be
harsh, where harshness need not be
displayed, and where also leniency is
shown when justice is esential and this
strangulate our safety and indepen-
dence.

Mr. Chairman: The hon. Member's
time is up.

Shri Joachim Alva: I will finish
soon. The Civil Aviation Department
has laid down the Mllowing objec-
tives of the air traffic services:
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“to expedite and maintain an
orderly flow of air traffic;

to provide advice and informa-
tion useful for the safe and effi-
cient conduct of flights;

“to notify appropriate organisa-
tions regarding aircraft in need
of search....” etc.

Do they not possess any staff for
maintaining law and order? What is
the policeman in mufti doing there?
What is the invisible policeman who
is not in uniform doing there? What
was he doing there at the Palam air-
port? Palam air-port and all the air-
ports are our lifeline.

An Hon, Member: Safdarjung air-

port.

Shri Joachim Alva: Palam air-port,
Safdarjung air-port and all our air-
ports are our lifeline. They can be
destroyed or their safety be lessened
only at our cost, because a plane cam
fly overhead, upstairs, and we shall
vanish in no time if this state of affaire
is permitted or tolerated.

As 1 said, this is not a party issue.
I have opposed the motion technically.
As I said, out of evil cometh good.
But this is something where the Home
Ministry, the Defence Ministry and
the Civil Aviation Department have
to have with one pair of eyes and one
pair of ears in perfect unison so tha
they may act in co-operation and com-
plete unity for the sgafety of our
motherland.

Shri Nanda: Sir, I shall intervene
briefly in order to set at rest some of
the doubts raised by the hon. mover
of the motion and to put this matter
in its proper perspective. I shall first
deal with the personal matter. I agree
with the hon. Member that the Gov-
ernment acts as a whole and it has to
deliver the goods as a whole. One
Member of the Government cannot
say that the responsibility is some-
body else’'s. But Government does
function in different departments and
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[Shri Nanda]

therefore it may be quite proper that
when a motion like this comes up, two
or three of us explain different aspects
of it. That cannot be considered as
divided responsibility. There has to
be, of course, a unified answer as to
the responsibility of the Government
as a whole, and I accept that res-
ponsibility.

When the motion came to our
Ministry, the view was taken that this
was a fit matter to be dealt with by
my hon. colleague. The reason was,
looking at the motion it read, “To
discuss escape of Mr. Walcott—a man
wanted by Police in connection with
the commission by him of several
offences”. We had a look at it and
we found that it was totally wrong.
He was not wanted anywhere and the
whole basis of this fails to the ground
when it is known that he was not
wanted anywhere.

Shri Nath Pai: I anticipated this
and that is why I said, let him not
take shelter under this,

AMr. Chairman: Order, order. He
will have an opportunity to reply.

Shri Nanda: He anticipated the pro-
per answer and knowing that the
proper answer was against him, is it

an argument that I should not give
that answer?

Shri Hari Vishnu Kamath: Where
has your security gone? Do not side-
track the issue,

Shri Nanda: I shail deal with
security. I have not spoken for two
minutes. First I want to dispose of
the personal aspect. It was decided
that my colleague shall deal with it.
It for some reasons somehow there
was lack of coordination and my col-
league, Shri Raj Bahadur, did not
know about it, the responsibility is
mine; the mistake is mine and I own
it.

I will now go on to the merits of
the case. Since the matter refers to
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violation of rules and regulations,
naturally my colleague will deal with
them. I will confine myself to the
security aspect. I am glad that the
hon. Member brought it up for this
reason that just as he has this mis-
apprehension in his mind, the nation
also may have it. Therefore, it was
proper that the matter be brought up.
So, at the last moment when the ques-
tion was being pressed, I did not think
of resisting it. I said, let it be discus-
sed. Maybe I have to learn a little
more about proceduresg like this, but
the substance is this.

Shri Tyagi: He succeeded with his
adjournment motion like Walcott.

Shri Nanda: I hope the hon. Mem-
ber does not compare him with Mr.
Walcott in other respects also.

Shri Harl Vishnu Kamath: You
were caught napping not only then,
but yesterday also.

Shri U. M. Trivedi: It is not Walcott,
but well caught!

Shri Nanda: It ig right that the
matter has come up. Naturally he is
expected to have concern for this.
Naturally every Member of Parlia-
ment must have active concern for
this question, especially security. But
what I wanted to emphasise was, in
this case it is not the security aspect
involved. Regarding our common
responsibility, I may tell the hon.
Member that I do own the responsi-
bility for the internal security of the
country., Therefore, if anything hap-
pens and if it is found that I have
not done what I am supposed to have
done, he would not find me hesitating,
he would not find me trying to evade
my responsibility and he would not
have to press anything at all.

I hope, Sir, our friends take this
matter seriously. I do take it serious-
ly. Let us see what the facts are.
How is it that I make a claim that it
is not a matter of security at all? Of
course, the hon. Member covered a
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very wide ground—Goa, Chinese
aggression and somebody brought in
Bhupat and all that—but I am not
going to give an explanation for every-
thing in the past. It may be that some
error had been committed somewhere.
It may be that even now there are
loopholes to be plugged. It will be
our very earnest endeavour to plug all
loopholes and to improve the work-
ing of our security system. The sug-
gestion of the hon. Member as to
whether there should be a commission
or not is a different matter. But I
would welcome any hon. Member to
come and tell me anything, to give
me any suggestion. Of course, with-
out his suggestion we must try to do
our best. But if he has to say any-
thing we will welcome his suggestion
because it is a thing of common con-
cern, it is the concern of the whole
country and the opposition parties are
there and they are not outside the
whoie nation of which this responsi-
bility is and whose concern it has to
be.

Now, Sir, the very simple fact is
this. Somehow, these gentlemen
about whom mention was made,
Messrs. Tata and Sons, gave some
money on loan to this man Walcott.
If they had not lent this man, Walcott,
some money for some purpose—I am
not going into the question as to v.hy
it was given and for what purpose
they gave it—and if they had not
gone to the court and obtained some
kind of an order the previous day,
this man was free to go away. Would
there have been any question of secu-
rity then? Not at all. This man could
have gone away simply informing the
authorities concerned taking clearance,
He could have then taken away his
plane. There was no security involved
then. This is the central fact of the
matter. He was free to go away.

But what happened? Let us under-
stand it. Prior to that there were
cases against him, Government funds
were involved and there were certain
criminal offences for which he was
prosecuted before a magistrate in
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Delhi. Certain fines were imposed on
him and he duly paid those fines. He
was not wanted by the police in any
further criminal proceedings. I stress
that fact.

Then there is one other fact which
must have a very important bearing
on it and which my friend will possi-
bly bring out in connection with the
administration of the aerodrome. The
magistrate passed an order. That
order enabled Walcott to enter the
place for purposes of maintenance. He
was free to do that. The customs
authorities who have the control over
the plane would allow the mechanics
etc. to go and work on the plane.
Now, this was going on. It was under
an order of the magistrate. It would
have been a contempt of court not to
allow him to do that. He wag doing
it because there was an order that
he should be permitteq to do it.
(Interruption). I am explaining the
facts as they are.

Shri Mahtab (Angul): If he was a
free man, why was this order from
a magistrate necessary?

Shri Nanda: I am talking about the
earlier history even when he was not

free. Even then this was not the
position.

Shri Tyagi: At the time of leaving
he was quite free, (Interruption).

Shri Nanda: Yes. There was no
order of restraint on Walcott. There
was an order on Walcott that because
he owed some money to Tatas there-
fore, in the interest of Tatas, he should
not take it away.

Shri U. M. Trivedi: That was an
order of the court.

Shri Nanda: It was only an ordi-
nary civil case. There was no order
to detain him,

Now, I can quite understand the
eloquence of Shri Nath Pai. This is
a spectacular case, he dramatised it
and he wanted to exploit it. He says
that we shall be ridiculed because of
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this horrible thing. I think by try-
ing to exploit these things in this
manner by making a charge in which
there is no substance, by trying to
make as if the security of the nation
has been violated and we have been
doing things which no nation can
afford to do, he has done exactly what
he has been accusing others of doing.
It is exactly by playing to the gallery
like this that he is trying to exploit
the situation. Since this is the real
position, let him wait for some better
occasion for using his well-known and
admirable power of eloquence.

Shri Hari Vishnu Kamath: Then,
why was he chased?

Shri Nanda: I think he was not
chased at all. There was no obliga-
tion on anybody to chase him. No-
body was asked to keep a watch over
him, no police was involved because
it was a civil case.

Dr. M. S. Aney (Nagpur): May I
know why he was chased by our
planes?

Shri Huri Vishnu Kamath: Two

Hunter planes of 1.AF. went after
him.

Shri Nanda: It was something
superfluous.

Shri Hari Vishnu Kamath: Super-
fluous?

Shri Nanda: Anyhow, I am not
explaining it. The court gave an
order not to move the aircraft. There-
fore, so far as his movement is con-
cerned, the police does not ¢ :ne into
the picture at all. He need not get
the permission of the police to go
anywhere he likes. If he owes
Rs. 50,000 to somebody and he goes
away, why should the police come
into the picture. Therefore, please
do not advertise it as if we are so
much lacking in taking precautions
for the security of this country.

Shri Hari Vishau Kamath: That is
besides the mea.n issue.
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Shri Sinhasan Singh (Gorakhpur):
Who ordered that the plane shall not
be moved out of the aerodrome?

Shri Nanda: The service of the
police is called for when there is some
order to the police that they have got
to do this, they have to be stationed
at a particular place or they have to
stand guard on something. Since
there was no such order, there was
no question of police, no question of
any warrant action, no question of
surveillance, no question of....

Shri Hari Vishnu Kamath: It is
complacency worst confounded.

Shri Nanda: My hon. colleague will
deal with the rest of the points.

Shri Hari Vishnu Kamath: In that
case, why has the Government asked
the United States Government to
extradite Mr. Walcott?

Shri Tyagi: He was permitted by
the court to go and just look after his
plane. All right. But, was his plane
attached under some decree?

Shri Surendranath Dwivedy: That
is none of the concern of the Home
Ministry .

Shri Hari Vishnu Kamath: It is
most unworthy of a responsible gov-
ernment. Sack them.

15.54 hrs.
[Mr. SPEARER in the Chair]
Mr. Speaker: Shri Swell.

Shri Tyagi: Sir, before you occupied
the Chair I had asked a question. The
hon. Minister has stated that Mr.
Walcott was not wanted by any court
by any warrant and there was no
charge against him except that he was
indebted to some party and that for
that purpose, his plane was detained.
I want to know the position of the
plane.

Shri
attached.

Nanda: His plane was not
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Shri Tyagi: So the plane was free?

Mr. Speaker: Order, order. It was
only an intervention by the Home
Minister. The main answer will come
afterwards. Now, let the debate go

on.

Shri Tyagi: Anyhow, that matter is
clarified now.

Mr. Speaker: Does the hon. Home
Minister want to say anything on the
questions that have been asked?

Shri Nanda: I have answered all
those questions. I do not think there
is anything more to be said about it.
The man was free to go away and to
remove his plane without any let or
hinderance before Tatag brought in
their claim. In pursuance of that
claim some kind of a temporary in-
junction was issued that he may not
remove it till he has paid the money.
If he had paid that money, he could
have gone away.

Shri Hari Vishnu Kamath: Could
have.
Shri Nanda: There was nothing at

all to restrain him.

Shri Radhelal Vyas (Ujjain): Sir
may 1 request the hon. Minister,

through you, to place on the Table of
the court

the House the orders of
preventing him from taking away the
plane and also allowing him......
(Interruption).

Shri Nanda: No.

Mr. Speaker: Let us proceed with
the debate. Then we will have the
main answer also and after listening
to other hon. Members we will see
what js left behind and if something
more could be clarified...... (Inter-
Tuption).

Shri Lahri Singh (Rohtak): He has
explained the position that the plane
was attached.

Shri H. N. Mukerjee (Calcutta Cen-
tral): A statement has been made
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during the proceedings...... (Inter-

ruption).

Mr. Speaker: Order, order. One
hon. Member springs up and just
beging to speak when another is
already making a speech. I would
request the hon. Members kindly to
observe the Rules of Procedure at
least. There can only be one hon.
Member on his legs at one time.

Shri H. N. Mukerjee: I am going to
intervene only because the hon. Home
Minister replied at this - stage and
claimed that in regard to security
matters he is the Minister concerned
who has given the definitive reply.
That is why the question arises—and
it has been stated during the proceed-
ings that a court order had been
served which required that the plane
was not going to be removed unless
the court gave the line clear—if the
court order had been served—if it had
not been served, it is a different
matter—yet it was not obeyed because
of somebody’s default, then the hon.
Home Minister must give an answer
and satisfy the House.

An Hon. Member: Tell us as to
who was responsible.

Shri Bade (Khargone):
hon. Minister reply.

Mr. Speaker: Everyone says, let us
hear; but how can we hear?

Let the hon. Home

Let the

Shri Bade:
Minister reply.

Shri Raj Bahadur: I would like to
know when I should reply.

Mr. Speaker: All right. The hon.
Minister says that he will reply to all
those questions. Shri Swell.

Shri Swell (Assam—Autonomous
Districts): Mr. Speaker, when I read
about this incident of the disappear-
ance of Mr. Walcott from Delhi in his
own plane, my reaction was the re-
action ¢’ the common man of India,
that is, that the security measures of
this country are worthless. ...

Shri Nath Pai: Non-existent.
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Shri Swell: ....non-existent will be
a better word—that the defence is
weak and that anybody can get away
through the security measures of this
country in this manner. I had expect-
ed that the hon. Home Minister who
has owned that the security of this
country is his responsibility should
have said something to assure us, to
remove our doubts and to create some
faith in the pecople of this country in
the security of this country. 1 am
sOITy to say that he has failed in doing
that. The confusion and the heat
which he has generated by his reply
just now indicates that he has not
been able to set at rest the misgivings
and the doubts of the people of this
country.

I would like to put just a few ques-
tions to the hon. Home Minister which
arise from his reply. He has said just
now that Mr. Walcott was not wanted
by the court. He was not wanted
personally, but then the Minister also
admitted that the court had passed
an order impounding his planes both
at Palam and at Safdarjung. That
order of the court had been served on
the 25th of September. It came out
in the papers too on the foliowing
day, the 26th of September. Now
was it not to be expected that as an
ordinary precautionary measure the
authorities concerned should have
taken steps to see that Mr. Walcott
did not have the chance of running
away with his plane?

16 hrs,
An Hon. Member: Why?

Shri Swell: Because the plane was
impounded. He was not expected to
handle his plane or to take it away.

Mr. Speaker: Order, order. There

are so many discussions taking place
separately in the House.

Shri Swell: I would like to ask:
whose duty it was to enforce the
order of that court? If it is not the
airport authorities, then who is the
authority concerned to see that Mr.
Walcott does not handle his plane and
does not have the chance of running
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away with his plane, especially in view
of many reports which GoOvernment
must have had of Mr. Walcott’s
attempts in the past, previous to this,
of running away? It was an ordinary
precautionary security measure which
ought to have been taken.

I am a lay-man. I am not an expert
in aviation. I am not a security
expert. But I know this much that
before any plane takes off from an
airport, the permission of the duty
officer has got to be taken—the per-
mission of the person who is in-charge
of the control tower. Now, obviously,
Mr. Waicott did not have that autho-
rity, that permission, from the duty
officer to take off his plane. If the
duty ofticer had not given that per-
mission to him to take off his plane,
then he definitely ought to have taken
that Mr. Walcott was tuking off the
plane without any permission. I would
like to ask the Government as to
wnose duty it is to try to intercept
that plune. Or is it that if anybody
wants to take off from the airport,
we are helpless to do anything?

The security of the country is
upper-most in our minds since the
last one year or more after the Chi-
nese aggression. Everybody is talk-
ing about security. I expect that our
airports are the vital security instal-
lations of this country. I do
not know what security measures are
there in our airports. If a person can
take off his plane and go off, what is
there to prevent an enemy plane
landing in our airports by force, as
Mr. Nath Pai has said, taking airport
autherities by surprise and then run-
ning away? It seems we do not have
any arrangement whatsoever to in-
tercept planes. I was toid that
the the Safdarjung airport does not
have the Indian Air Force there. I
am told the Indian Air Force planes
are stationed at Palam. Granted that
is so, even then the duty officer in-
charge of the control tower of Safdar-
jung airport should have immediately
contacted the security people at
Palam airport and asked them to inter-
cept this plane. Now, when the Home
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Minister said that security was not in-
volved at all, what I want to ask is:
what then is involved, if not security?
1f the Government felt that sccurity
was not involved, what necessity was
there for them to send belatedly two
planes after Mr. Walcott to try to in-
tercept his plane? What was it that
made them send these planes if it was
not the consideration of security?
Shri Indrajit Gupta has just now said
that he is afraid of another thing. It
is a shameful story. It is a story of
which we are all ashamed. I do not
think that any good purpose will be
served just by our picking faults with
the Government or finding fault with
the Government, I think that we
Indian; as a whole, we as a nation
should feel ashamed and take the res-
ponsibility for there kinds of things
happening again and again in the coun-
try.

Shri U. M, Trivedi referred to the
letter which he wrote to the Prime
Minister by which he drew hig atten-
tion to this dismal and sorry story, and
he said that he was sorry to get the
reply in which the Prime Minister had
said that we Indians as a whole suffer-
ed from an inferiority complex in re-
lation to the White people and from a
superiority complex in relation to our
own people. 1 do not see what is
there to be sorry about it. I think that
the Prime Minister has only made a
statement of truth, and we should take
a lesson out of that.

Instead of trying to defend what this
Government has done or has failed to
do, I think that it would have been
more becoming on the part of the
Home Minister to have owned his mis-
take and to say and assure this House
‘We have made a mistake; we shall
learn from that mistake, and we shall
not commit the same mistake in the
future’., I think that that would have
been more becoming on the part of the
Home Minister. But by trying to de-
fend, he has not been able to convince
me, and I am sure he has not been able
to convince the people of thig country
also that the thing is as simple as that.
There is a whole story of corruption
behind that.
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We do not believe, for instance, that
Mr. Walcott could get away from this
country without the active connivance
of the officials of thig country at diffe-
rent levels. I would like to remind
you that this is not the first time that
this sort of thing has happened. I do
not remember the year, but sometimes
in the forties or about 1950 or so,
Mr, Laik Ali escaped from Hyderabad
almost under similar circumstances, I
would like to draw your attention to
another thing. On the 12th of October,
a horde of Pakistanis, a large number
of them, walked into the Indian terri-
tory in the Khasi Hills area in Assam,
beat up the customs officials in that
area, robbed the Customs House in that
area, and we say that we could not do
anything to resist them because our
customs officials and our people were
unarmed in that Customs House. I am
drawing your attention to all this,
because it was all linked up with the
security of this country.

I expect the Home Minister to try to
find out who are the people really
guilty in this sorry story, and to place
the report of that inquiry before this
House and to mete out exemplary
punishment to those people. It is only
then that the country will be assured
that Government means business when.
it talks of the security of this country.

Shri Himmatsinhji (Kutch): Mr.
Speaker, Sir. It is no pleasure to speak
on this unpleasant affair, but as hon.
Members before me have already said,
this is a very serious matter which:
affects the security of our country also.

Government can be indicted on two
grounds. One is that they alloweqd the
person to go away or fly away and
escape, and the other is that when this
motion was moved also, it went un-
noticed. The Defence of India Rules
are applied to our countrymen some-
times vigorously, but it is surprising’
that in a case like this, Government
coulq do nothing about it. We just had
the ‘Operation Shiksha’ in which our
pilots and our Air Force were supposed
to be trained in radar. From whatever
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information has been given to the Hose
today, it is clear that they were given
a long time to consider the warnings
that were given. In spite of that, noth-
ing has been done to prevent the flight.

I might also mention here that the
remarks made by my hon. friend from
the Communist Party were quite irre-
levant, as usual, to this matter, and
apart from that, the mention of the
House of Jaipur that he made was
quite baseless, I am informed. They
did not know Mr, Daniel Walcott and,
therefore, 1 am surprised that a res-
ponsible person like the hon. Member
should have made such a statement.

He also mentioned the princes in
general. I would request the hon.
Member to place any facts he has re-
garding this matter where the princes
are involved before Government, the
authorities concerned and before this
House. Let them take whatever action
is called for. However, I do not want
to say anything in this matter regard-
ing the princes except that this refe-
rence was wholly irrelevant. But
since mention has been made here, I
am compelled to refer to it. Just now,
Shri Nath Pai mentioned that Daniel
Walcott was a criminal. To link the
names of responsible citizens of this
country with a criminal like that is, I
am sure, not in good taste.

I was speaking about the radar ins-
tallations that we have just received
from friendly countries. What would
happen if there was an air raid or any
incursion from the enemies of our
ccntry? 1 hope the information
would come quicker than the warning
that was received by Government in
this case. It is no use fighting shy of
this defect in our defence prepared-
ness. We must face up to the facts
and remedy whatever is lacking. I am
pained to state that this is one of the
incidents, a very small one, in compa-
rison to others that have taken place
on our borders, which has made us
look down before the other countries
of the world,
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The basic defect or the basic reason
for al] that has happened in this case
is, to my mind, our way of thinking,
our approach to these problems, Just
now the hon. Member gave all the de-
tails of how the various authorities
concerned were warned by the chowki-
dar or whoever was present on the
scene at the time, about the activities
of Danie] Walcott. In spite of that,
nothing was done, and when our air
force planes took off in pursuit, they
were asked not to shoot it by the Ex-
ternal Affairs Ministry. If this is true,
it has a direct relation to our way of
thinking in these matters. We need
not start a war. I think on such small
incidents a war may not or would not
start.

May I give another example in this
connection? Our neighbours have
been making threatening moves re-
cently. The Pakistani constabulary or
border police, whatever it is called,
eame into our post and took away
valuable papers; yet we could not do
anything about it. This is the back-
ground from which we have to get out.
we have to face facts. This is all
I have to say. Thank you,

Shri Hari Vishnu Kamath: May I,
by your leave, request you to extend
the time in view of the vital national
importance of the subject matter of
the motion, under rule 62?7 If I may
draw your attention, rule 62 says:

“The Speaker may, if he is
satisfied that there has been ade-
quate debate . . .”.

Only if he is satisfied, not other-
wise.

Mr. Speaker: Let me see if I am

gatisfied.
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Mr. Speaker: Shri Raj Bahadur.

Shri Hem Barua (Gauhati): Sir, on
a point of order. This is a matter that
involves the security of the country
and the Government, by shifting the
responsibility to the Ministry of Trans-
port and Communications does not de-
vote proper care— (Interruption).

Mr. Speaker: Order, order. I have
called upon the hon. Minister.

Shri Nath Pai: I would like to exer-
cise my right, and would like to speak.

Mr, Speaker: I will give him seven
minutes.

Shri Nath Pai: A little longer, Sir,
because you were not there when I
spoke,

Mr, Speaker: Ten minutes have
been fixed for the speeches of hon.
Members and it cannot be longer than
that.

Shri Nath Pai: The right of speech
is a right which exists.

Mr. Speaker: It exists, but a time-
limit has also to be fixed,

" for Adjournment o4
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Shri Hari Vishnu Kamath: 15
minutes may be given.

Mr. Speaker: No. The hon. Minister.

Shri Raj Bahadur: Mr. Speaker, Sir,
I must start with a word of apology
because of my absence yesterday at the
time when this motion wag admitted.
I would not like to go into the details
and take the time of the House, but I
would only apologise to the House,
first, for my absence yesterday but it
was for reasons beyond my control,

A case has been made out that there
has been a great lapse on our part in
regard to security arrangements, that
we have deliberately connived at the
violations of our rules, etc. A number
of epithets have been used, but it is
not for me to reply to epithets by
epithets. I think the best that I can do
is to state the facts in their proper
sequence so that we can get a correct
perspective of the whole matter.

So far as Mr, Walcott is concerned
the first time that his plane came or
the first time that we had any dealings
with him, was when the Air India
stood in need of certain aircraft for
certain non-sceduled flightg to certain
foreign countries to lift important
cargo. That was about a couple of
yearg back, The first time when the
Piper aircraft, which hag been flown
away, came here was as far back as
May, 1962. To be exact, the date was
25th May, 1962. It was going to and
fro between the various parts of the
ccuntry, Bombay, Lahore sometimes,
and Jaipur, and then it came and was
grounded for some reason at the
Safdarjung airport roundabout July,
1962. For the first time that certain
offences were traced to Mr. Walcott.
and he was arrested, was roundabout
25th September. He was arrested for
violation of certain customs regulations
and also later on for the violation of
the Arms Act. He was challaned by
the police. He was sentenced to six
months rigorous imprisonment and a
fine of Rs. 2,000 each on three counts
and the sentences were to run concur-
rently, He went in appeal and

KARTIKA 28, 1885 (SAKA)

for Adjournment 506
on appeal, although the sentence
was maintained, it wag reduced to the
term already served by him. But
when the cases were going on, he was
released on bail. In this case, al-
though a good deal has been said about
his antecedents and Mr. JRD Tata’s
name has also been brought in speci-
fically, it was only on the recom-
mendation of a very high and
respectable official of the World Bank,
that the Tatas are reported to have ad-
vanced a sum of Rs. 60,000, which was
deposited with his solicitors, who ulti-
mately made use of that amount for
the bail. So, when we speak about
antecedents, so far as we know about
him, he is the President of what is
known as the Trans-Atlantic Airlines.
We know that he has been supplying
planes to us when we wanted them for
scheduleq flights. We know that apart
from the Piper, even today there is a
Skymaster, of course without engines.
But even without engines, it is easily
valued today and perhaps the IAC will
be happy to buy it for Rs. 20 lakhs to
Rs. 25 lakhs. So, one thing is clear,
that he was a man of property, that he
was flying aircraft and that our own
nationalised airline also used his air-
craft. We have it on the authority of
no less a person than Mr. Indrajit
Gupta that he had been mixing with
Rajas and Maharajas, So, far ag this
case is concerned, unless Mr. Nath Pai
hag got some special source of infor-
mation ahout certain heinous offences
committed by him in this country or
elsewhere, we know nothing excepting
that he was charged under the Arms
Act on three counts. He was punished
and he served the terms of imprison-
ment. He was also charged for viola-
tion of customs regulations and paid
the penalty for it.

While he was hauled up for violation
of customg regulations, an order was
issued by the Assistant Collector of
Customs, which I shall read out. It s
dated 8th March, 1968. It reads:

“By virtue of the power confer-

red upon me under section 142(i)

(b) of the Customs Act, T Assis-

tant Collector of Customs, Delhi,

order that the Piper Plane No. so
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and so grounded at Safdarjung
Airport shall be detained till such
time as the amount of the penalty
is paid.”

A copy was forwarded to the Deputy
Superintendent of Police, Safdarjung
Airport who was asked to “ensure
that the aircraft is detained”. A copy
of this order was passed on to the
airport authorities for information.
What is the function of an airport?
It is to regulate air traffic, to prevent
collisions in air and also to provide
such navigational and other eids re-
quired under the ICAO regulations
by flying aircraft, ours or foreign air-
craft. Any citizen of a country, which
is a member of ICAO, can land in any
other country. They can land and
ask for necessary facilities. They can-

not take any traffic, unless there is
some agreement to that effect. But
they can come and obtain all types of
assistance and help and also for look-
ing after their planes, etc. So, any
citizen of a country which is a party
to the ICAO convention can land at
Safdarjung. He landed in our coun-
try with the Skymaster which is at

the Palam airport and in this case
with the Piper plane.
What happened in this particular

case? Because he had not paid the
customs penalty, an order was issued
by the Customs Collector. A copy of
it was sent to the Deputy Superin-
tendent of Police saying that “that
plane should be detained and proper
arrangements should be made” A
copy was sent to the airport authori-
ties merely for information. As soon as
he was sentenced, he was sent to jail
and he served the term of imprison-
ment. Mr, friend, Mr Indrajit Gupta
said this man has been hobnobbing
with our aircra?t officers; perhapd
certain motives have been attributed.
All sorts of things—drinking, corrup-
tion, debauchery—have been raised
here. 1 am surprised to know that
this man was released only on 23rd
September, 1863 and charges of hob-
nobbing are made against him, evem
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though he flew away only a couple
ot days after,

Shrimati Renu Chakravartty: He
was seen in the canteen the previous
day.

Shri Raj Bahadur: I do not know
whether the canteen serves drinka
But if you think that all our em-
ployees of air services, and air corpo-
ration employees are so vicious thal
they do nothing but drinking in can-
teens, this ig a tribute you are paying
them. I am not concerned with that,
but I will say that he came out of
the jail on 23rd September, He paié
all his fines which were imposed o®
him under the criminal cases or the
Arms Act cases. He also paid away
all the penalty he had to pay to the
customs and the Customs Authoritiea
then 1ssued an order on 25th Septem-
ber which runs as follows:

“Consequent upon payment of
penalty amounting to Rs. 15,000
by Mr. Daniel Walcott, the Piper
plane lying grounded ai Safdar-
jung Airport is allowed to be
removed.”

This order is actually dated 24th
September. He could have flowd
away the aircraft because he had paid
ell the penalties and fines,'and had
also served the terms of imprison-
ment. Therefore, in this particulaz
case, so far as the man was concern-
ed, the Home Minister was absolutely
right in saying that there was no res-
triction on him on the 24th and the
25th. I would say that there was no
restriction against the person any
time even thereafter because he wa#
not wanted in any case,

Shri Nath Pai, unfortunately, has
been making, what may be called,
suppositions, if I may say so. I hive
already explained some background
about his antecedents which  Shri
Nath Pai had attached. He said tha®
warnings were issued that he should
not be allowed to fly. I will come
to that subsequently., But I would
like to say here that no warnings
were ever issued. Shri Indrajit
Gupta mentioned about hob-nobbing
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That also is not a fact. Then he said
that there was the authority to shoot
down his plane, I will come to that.
That also, I think, is absolutely un-
warranted. What for is an air force?
The air force is to intercept hostile
aircraft violating our space, I will
come to that point, but I would
answer here only one point that he
made. He said that while he flew
over the jail, Walcott dropped choco-
lates and biscuits and said “ta ta”.
How could Mr. Nath Pai or his in-
formants hear “ta ta” in the drone of
an aircraft I do not know? I think
Shri Nath Pai or his informers alone
could hear his “ta ta” from that alti-
tude, So far as his dropping of
biscuits ete. is concerned, we have
made the necessary verification from
the concerned authorities and we
have been informed that no biscuits
were dropped in the jail premises. I
do not know from where he got this
cock and bull story to palm it off here.
Probably he wanted to make out a
cogent caes in an eloquent manner.
But eloquence must not be confused
with mere vague charges, mere hearsay
and mere vituperative language or
epithets. So far as this ig concerned,
1 will say that the whole case has been
made up on suppositions, The first
supposition is that he was wanted by
police on so many cases, that he was
a culprit, that he was a wanted man,
that a scooter had been placed which
was removed by the airport authorit-
ies and all that. We have made en-
quiries and we have found that all
these allegations are absolutely in-
correct,

Now, what happened? After this
order was given he came and said
that he wanted to go. This was on the
morning of the 26th. But before that
a private suit also had been brought.
That was from no other party than
Messrs, Tata Sons Private Limited,
for the recovery of the amount that
he should have borrowed. It was a
civil suit. In that civil suit all that
happened was, that the concerned
learned judge only passed an interim
order which, I think was in the nature
of an injunction. It was never an
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attachment order, We shall have teo
draw a distinction between an attach-
ment order and an interim order., The
court does not merely pass an order
of attachment and leaves it at that.
In a case of an attachment the court
entrusts somebody authorised by it
to take charge of the property or
the court itself takes it up and pute
somebody in charge of the property
and makes him responsible for it.

Read the orde..
It is like this:

An Hon. Member:
Shri Raj ®ahadur:

‘“Whereas an application has
been made by the plaintiff”
the plaintiff here is Tata Sons

“against Mr, Daniel Walcott under
section...... it is ordered that air-
craft type Piper PA23 Registered
No. 31463 be not removed from
Safdarjung

(Interruption).

Let the
the

Let me state the whole case.
hon. Member opposite have
patience to hear the order in full.

“You are also ordered not to
withdraw an amount to the extent
of Rs. 20,000 from the court of
N. L. Kakkar, Sub-Divisional
Magistrate, New Delhi till 28-9-63.
You are further given notice of an
application and objection to the
same, if any, may be filed on
28-9-63, the date fixed for the
hearing of the case, given under
my hand........

A copy of this order was forwarded
to the Aerodrome Officers, Satdar-

jung.

I have had some experience of law
and I say in all humility that this is
not an order for attachment.- It is am
interim order, restraining a particular
party from doing a particular thing.
That is all; nothing more than that
An attachment order implies many
things and many steps have to be
taken. None of those steps is con-
templated here in this case. I have:
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read out the previous order of the
customs authorities. The customs
authorities were good enough, careful
enough, to address a copy of the com-
munication or order to the Superin-
tendent of Police, telling them that
the aeroplane of Mr. Walcott shall be
detained and a guard posted over it,
which was done, In this case, no
such endorsement was there. Now
what happens? What can the police
do? The police cannot act on 1ts own
violation in such cases. Judiciary is
completely independent of the exccu-
tive, we want it and we stand for
the separation of judiciary from the
executive.  So, the executive cannot
interfere in a domain or a province
which is not its own. When the order
does not go to the required limit, how
can we interpret it that way?

.Shri H. N. Mukerjee: When an
interim order is made, for the interim
period it has to be obeyed.

Shri Raj Bahadur: Can any citizen
of this country go against the order
of the judiciary or try to interpret it
his own way?

Mr, Speaker: What the Minister is
trying to argue is that this order by
the court was directed to the person
himself and not to any other authori-
ty, whether police, magistrate or ad-
ministration,

Shri H. N, Mukerjee: But the court
has sent a copy of it to the aerodrome
authorities.

Mr. Speaker: That information is

given. But the order says that Mr.
Walcott has been asked by the court

not to remove the aircraft. That is
all.
Shri Raj Bahadur: Exactly. The

order was addressed only to Mr, Wal-
cott; none else. We were only inform-
ed.

An hon. Member:
for?

Shri Raj Bahadur: I accept that
question “what are you for?”. Here
I repeat again that the airport is not
-a security organisation. It has no

What are you
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police organisation. Secondly, even
the police and the security could not
come in in a fleld where the court is
seized of the matter, The police could
not have transgressed its authority; it
can only act under the authority of
the court when it is a civil case. In
this particular case, if the police had
done any other thing, that is, acting
without any directions from the court,
they would have been very well ac-
cused of corruption by the very same
Members (Interruptions).

Shri H. N. Mukerjee: I want to

Shri Raj Bahadur:
yielding.

Sir, I am not

Shri H. N. Mukerjee:
cracy or not?

Is this demo-

Mr, Speaker:
him continue,

Order, order, Let

Shri Raj Bahadur: In such a con-
tingency, my hon. friend, Shr
Mukerjce, would accuse the police of
being in collusion with Messrs. Tatas
and Sons and ask why the police have
behaved in that manner (Interrup-
tions).

Shri H. N. Mukerjee: You sit down.

Mr_ Speaker: Order, order,

Shri H, N. Mukerjee: Sir, you have
been a judge. The court has given an
order, interim or otherwise, and a
representative of the Government
says that it is not the duty of any
agency of Government to enforce
that order. Let the Prime Minister
say there is anarchy in this country.
(Interruptions).

Mr. Speaker: Order, order,

Shri Raj Bahadur:
merely an information.

This order was

Shri H N. Mukerjee: This order is
an information? What is this?
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Mr, Speaker: Order, order. Let us
have some order here also.

This is sheer
Sir, would you please give
The court gives an order.

Shri H. N. Mukerjee:
nonsense.
an answer,

Shri Raj Bahadur: The hon. Mem-
ber might feel that what I am saying
is nonsense, But I would appeal to
his good sense, as g citizen of free
India, a country which has got a
Constitution under which we have all
to function.......,

Shri H. N, Mukerjee: ....in which
the court gives an order and you keep
chup.

Mr. Speaker: Order, order.

Shri Raj Bahadur: Now, can the
airport authorities or the chowkidar
take over the duties of the police? Or
can the police itself take over that
function when it is not asked to do so?
It cannot. (Interruptions).

Mr. Speaker: Order, order, That is
the beauty of democracy that even if
we do not like the ideas that are
being expressed, we have to listen to
them. Therefore hon. Members have
to listen to it whether it is palatable
to them or not, whether they like it
or not and whether they agree with it
ornot........ (Interruption). Opinions
might differ. That might be a differ-
ent thing; but they have to listen to
the reply.

Shri Raj Bahadur: After this order
—I do not want to repeat; I only want
to refer to what my senior colleague,
the hon, Home Minister, has said. He
has already referred to a particular
order which was passed even by the
customs authorities and even in a pre-
vious case by the same magistrate,
namely, that he could attend to his
aircraft. Under the ordinary rules
and conventions if I park an aircraft
in the hangar, as a free citizen of this
country or of another country, I have
got every right of access to the hangar
or to the airport where it ig parked.

1400 (Ai) LSD—9.
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Shrimati Renu Chakravartty: No.
Shri Raj Bahadur: Yes; it is go.

Shrimati Renu Chakravartty:
anybody.

Not

Shri Raj Bahadur: Not anybody;
but if I am flying an aircraft, I can
go to the airport because I have come
in the aircraft and it is my aircraft.
We are allowing it to any and every
aircraft that is coming. If my hon.
friend means to say that we should
stop this, this would create confusion
in the aviation world, Of course, he
could go to the airport and to the
hangar, He was authorised to do so
by no other authority than the Cus-
toms Collector himself and the magis-
trate himself. They authorised him to
go and attend to it. That is neces-
sary; otherwise, the aircraft will be a
tota] waste. It will become useless if
it is not attended to. He came out
of jail after a number of months on
the 23rd September. In the interreg-
num, that is, when he was in the jail,
his aircraft wag not being attended to.
So, naturally when he came out of
jail, he wanted permission to charge
his batteries and to put some petrol
in it. He already had petrol in it.
He had not used all the petro] that
was there in the tanks. He went with
cans. He could clean the whole air-
craft, charge the batteries and put
some petrol in it. Then he ran the
engines,

Shrimati Renu Chakravartty: Is it
allowed to private individuals to fuel?
Is it not against the rules? They are
not permitted to do it by our aircraft
rules. No individual can do it. Only
agencies can do it. Why was it per-
mitted?

Shri Raj Bahadur: I would say
that so far gs the running of the
engine is concerned, it requires small
quantity of petrol, It can be brought
in a container. But our inquiry held
that so far as this act of hig is con-
cerned, it is a violation of the rules.
We have not said that it is not a
violation of the rules. But after the
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rule has been violated, what is the
penalty? It is a non-cognisable
offence, first of all; and then in a non-
cognisable offence the concerned
authority—in this case the DGCA—
had to make a regular complaint in a
proper court. That court could have
issued a warrant against him and that
also for the violation of the rule and
for nothing else...... (Interruption).
If I am asked to reply to all these
questions, I will only be taking the
time of the House; I can reply to all
these questions.

Now, it has been said that if the
rules violated, why he was inter-
cepted. I would ask as to what
are the rules that he has violated. I
will give briefly what is relevant to
this point. The first violation was
about the fuelling of the aircraft in
a hangar. He put in the petrol there
and that was not permitted. It is a
non-cognisable offence  punishable
with imprisonment for two months or
fine not exceeding Rs. 500, It is ‘“or
fine” and not “and fine”.

Shrimati Renu Chakravartty: What
was done?

Shri Raj Bahadur: Being an Ameri-
can registered aircraft, it was re-
quired by US regulations, rule 15,
that the aircraft should possess a cur-
rent certificate of airworthiness. It
dig not have that, but let it also be
realised—I repeat what I said in the
other House—that it was extremely
foolish on his part to have flown in
that aircraft because it wag not equip-
ped with a certificate of airworthiness
and also because 1t was not tested.
There are three or four other offences.
All of them are minor, but all these
offences were committed actually when
he took off. No offence was committed
so long as he was on the ground—
because he was alloweq to attend to
the air-craft—excepting one regard-
ing fuelling.

Shrimati Renw Chakravartty: His
officers knew about it and they al-
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loweq it. He is not replying to that.
His officers are being protected by
him,  The officers were informed by
a Class IV employee tnat he would
take off He does not answer that

point.
Mr. Speaker: But I find myself
helpless in this atmosphere. What

would have been the case there? I
have been appealing again and again
any nobody listens to me. He is trying
to give the reply. Unless we hear

Shrimati Renu Chakravartty: He is
not giving the reply. What he says
is, “What can we do?”.

Shri Raj Bahadur: As soon as this
gentleman reached the hangar and he
took out the batteries the chowkidar
came and reported it to the airport
officer who was on duty. He at once
went and askeq him, “What are you
doing?”. He said, “I have come to
attend to my aircraft and to replace
the batteries because I have to run
it.” He was doing it before. So, that
permission was given. Ile again came
and put some petrol in the tank. One
of the airport officers went right upto
the hangar and checkedq everything, It
is absolutely wrong to say that he
allowed him to have a free hand to
atteng to the aircrait. Of course, he
could attend to the aircraft. But then
in the meanwhile, bacause he was in-
volved in that case, the airport
officers were themselves con-
sidering what further action they
could take in case there was any
further violation of this thing. That
is because of the order. If the order
ot the civil court was not there in-
forming that he cannot remove his
plane perhaps they would not have
cared for that,

Shrimati Renu Chakravartty: He
violated the rules.
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Shrl Raj Bahadur: What rules? 1
can g0 into them. He contravened
rules only when he took off. Before
he took off, except the re-fuelling, no
rule was contravened.

Shrimati Renu Chakravartty:
could ‘he re-fuel it?

How

Shri H. N. Mukerjee: Do you catch
a thief after he has gone away or
while he is thieving?

Shri Raj Bahadur: Let me know
the questions that they want to put

Mr. Speaker: I am not allowing
any questions now.

Shrimati Renu Chakravartty: Please
allow me to put one question.

Several Hon, Members: No, no.

Mr. Speaker: If the Members are
so agitated........ (Interruptions) .

Shri H. N. Mukerjec: He says, you
cannot catch the theif 1ill he runs
away. He should resign at once.

Mr. Speaker: Every Member had
an opportunity to say whatever he
thought was proper. Now, it is for
the Minister to answer and his reply
must be heard.

Shrimati Renu Chakravartty: He is
not answering. That is exactly the
point,

Shri Raj Bahadur: Let me know
the questions that they want to put.

I am not allowing
My difficulty is, I am
control or
many voices
He

Mr. Speaker:
any questions.
not allowed to exercise
check. There -are so
raised that I feel myself helpless,
might continue his speech.

Shri Raj Bahadur: I will again
repeat what the offences are and
when they could have been committed.
One is: an aircraft registered in a
foreign country shall be operated
only by a person properly licensed in
accordance with the regulations of the
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State. Mr, Walcott did not possesg a

licence which was current on the due
date of

1 his  flight—the current
licence was not there. This Was one
offence. But that offence is not com-

mitted before he flies. (Interruptions)
Of course, not. It is absolutely clear.

Shri Tyagi: Unless a person mur-
ders, no murder can Dbe committed.
The crime is committed only when
one murders. Before the murder,
there is no crime.

Shri Raj Bahadur: I think, it is not
so simple as that. Even supposing all
these offences could have been antici-
pated, what was the remedy? Let the
Members agree on that. Some Mem-
bers opposite were raising doubts. The
remedy was that the D.G.C.A. should
have been compelled to file a regular
case in a court of law. The D.G.C.A.
could not have done anything on the
spot because either the D.G.C.A. or
the chowkidar or the other people
should have acted as police guards
which they could not do, or they could
have taken some ourders anticipating
if all these things were done. These
things were not done till then. The
D.G.C.A, should have gone to the
court and got orders from the court.
I am trying to answer what the air-
port authorities, about whom so much
has been said could have done. They
coulq have done nothing excepting
going to the court. (Interruptions).

Shri Ranga: So many people are
being arrested without showing any
cause at all. He could have easily
arrested this man. It is not a question
of taking umbrage under all sorts of
excuses. It is an insult to the House,

to the people anq to the country.
(Interruptions).
Mr. Speaker: Order, order.

Shri Raj Bahadur: I think the
issues are being confused needlessly.

Shri Tyagi: Why was he chased
then? (Interruptions).
Mr Speaker; Is the House in a

mood to listen to the hen. Minister or
not?
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Shrimati Renu Chakravartty: We
are not interested in listening to this
kind of thing?

Mr. Speaker: Then, should I ask
him to sit down and conclude? Is
that the desire of the House?

Shrimati Renu Chakravarity: This
kind of frivolous answer should not
be given.

Mr. Speaker: It is for him to make
his reply and advance his arguments.
I cannot put my arguments or the
Members’ arguments into his inouth.
He has to reply to them. and he is
trying to do so. Whether we like it
or not, whether that is cogent or not
is a matter which it is for the Members
to judge for themselves, hut he must
be allowed to have his say.

Shri H. P Chatterjee (Nabadwip):
The simple remedy is that he should
resign,

Mr. Speaker: It is a good advice
that he has given! But can I execute
it?

Shri H. P. Chatterjee: You should
have the opinion of the hon. Minister.

Mr. Speaker: Even in spite of this
advice, he has to listen to him,

Shri Raj Bahadur: I should say
that now comes the last stage When
he had taken off, and as soon as the
air-port authorities came to kncw,
within three minutes of that, they
gave a ring to the Air Force Radar
Unit, and the Air Force Radar Unit
were, first of all, *thinking that the
matter was difficult because their
duty as I said in the beginning, was
essentially to intercept hostile air-
craft, and this was a case where
evidently excepting the violation of
‘the traffic regulations, nothing else
could be reported or could have been
reported against Mr, Walcott, because
personally there was no case against
him. So, they consulted the Com-
mand, ang ultimately they decided
that an aircraft should be sent, pend-
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ing consultations with the External
Affairs Ministry. When the External
Affairs Ministry got to know the whole
facts, they said that we coulq not
take any violent action, excepting that
if we could intercept, we coulq inter-
cept, but no shooting could be done,
because, after all, at the most, it was
a case of violation of traffic regula-
tions. Therefore, the point was that
no particular success in this method
could be achieved. And whereas it
was indicated by all reports that he
had flown in the north-western direc-
tion, towards Lahore, actually, he
took off for Karachi. Then, there was
some time taken in getting the neces-
sary permission to fly a Hunter and to
chase him. That time was also taken.
But I should like to say, so far as that
is concerned, that

Shri Hem Barua: Wc¢ want to know
what the time-lag was.

Shri Raj Bahadur: The time-lag
was about 50 minutes or 55 minutes;
it was only about that much and not
more. But that time was necessary.

So, 1 would say that so far as the
chasing part of it is concerned, it was
an extra work that the Air Force took
upon themselves. In fact, under the
existing rules, they could not chase a
civilian aircraft like that.

The last point that has been made
is that we should not put our country
to shame and that we should not . ..

Shri Hari Vishnu Kamath:
have done that already.

You

Shri Raj Bahadur: .
on the US authorities
him to be produced here. We have
got an extradition treaty with the
US Government, and that is ar old
one and it was open to us to inform
the US authoritieg in regard to the
nature of the incident that had taken
place. anq inform them also of all the
details, And the Federal. The
aviation authorities of the US Gov-
ernment were good enough to assure

. . depend up-
for requiring
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us that they would take all possible
steps to take such action as was
warranted under the rules and the
laws, both the US Government rules
and also the Indian Aircraft Rules etc.,
against Mr. Walcott, but I am in-
formeq that to this date, the where-
abouts of Mr, Walcott are not known;
and he has also taken away the Piper
Aircraft from the control of his own
country and he has put it in Israel.

Now, these are the circumstance in
which we have got to content with
this situation. But I do not know
what the air-port authorities could do;
I do not know also what the police
could have done; unless and until the
police were asked by the court to pro-
ceed against this aircraft, to impound
it and to guarq it, what could they do?

So, in the circumstances, the case
that has been made out by Shri Nath
Pai, though it might have been very
eloquent, is based on certain supposi-
t'ons, on mere suppositions, a story
which is based on a make-believe. 1
would say that it was hardly a case
for an adjournment motion, and parti-
cularly when Shri Nath Pai shou!d
have known from the list of questions
that a question on that subject had
been tabled for today.

Shri Tyagi: The hon. Minister has
floored him,

Shri Raj Bahadur: Especially when
a question on that particular subject
had been tabled for today, he should
have remained content with that in-
formation, and then only he could
have brought up the adjournment
motion, if at all. I am grateful to
the House for the indulgence shown
to me. If any angry words have been
thrown at me, I hope I have not
retaliated,

Shrimati Renu Chakravartty: It is
a shame on yourself,

Shri Nath Pai: Mr. Speaker, I must
confess that I was not only disappoint.
ed but very much distressed to listen
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to the speech of Shri Nanda. I have
known him for a very long time. We

happened to be in the same jail in
1942 and since then I have had a re-
gard for him. But I never knew that
in order to score a debating point he
would show such scant regard for a
matter in which all Members of this

House . . .
Some Hon, Members: No, no.

Shri Nath Pai: . . . irrespective of
party, feel equally concerned.  This
protest is only to remove the charge
that yesterday they were taken un-
awares; they want to show that they

are very alert.

I had expected, and I think the
whole House and perhaps the country,
the public and the press had expect-
ed, that taking the opportunity provid-
ed by this motion, the Home Minister
in particular would come forth with a
reassurance that ‘things are not as bad
ag perhaps you might be thinking’.
Instead of giving such an assurance,
he thought it fit to treat us to a very
strange piece of rhetoric,

What kind of things he said?
The worst thing was that in his eager-
ness to score against me  he insinuated
against the Speaker, by saying that I

was exploiting a situation. While
making this remark——I am cons-
trained to say; it hurts me to say
this—he was insinuating that the
Chair in giving consent was un-
wise . .

Shri Nanda: No such insinuation

was at all intended . .

Shri Nath Pai:.... and the House—
normally I would have sat down, but
he has today set a bad precedent; he
did not yield even once—was irrespon-
sible in giving unanimous consent to
me. But I leave it at that. Perhaps
after the heat he will think better of

what he hag said,

But among the gems of legal and
constitutional popriety which he has
propounded are some which need to
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be answered very quickly and very
seriously. Time and again, he was
labouring the point that the order pre-
venting Mr. Walcott from taking the
plane was issued at the instance of a
pivate party! How wrong it is for the
courts to act at the instance of a pri-
vate party! (Interruptions). Please go
through your speech. Again and
again, you have said that that was :

order in the interests of Tatas. I am
glad that Prof. Hiren Mukerjee—and
that should satisfy him-—took him to
task for this kind of statement. Is
there a different law in this country

for different persons? But his col-
league, Shri Raj Bahadur, who
normally is very responsible—I do

not know what went wrong today—
said something very interesting. He
said ‘the police cannot do anything
about such an order.’—these are his
exact words. If the police cannot en-
force the order of a court, who en-
forces it? The Sadhu Samaj?

Shri Raj Bahadur said. ‘we do not
know the whereabouts of Mr. Walcott’.
And he thought that was a profound
statement! Are you sure that Mr, Wal-
cott may not be hiding in New Delhi,
as he has done in the past?

Shri Raj Bahadur: Can you give the
information?

Shri Nath Pai: The Home Minister
said that he was free to go. That was
his central point. These are his exact
words: ‘The central fact was that he
was free to go’, Now, was he so free?
If he was, then why have you sent a
note to the American Embassy making
a request for his return? You never
do that in the case of a man who was
free to go. It was because he was a
wanted man. Because he was a
wanted man, therefore alone you could
do that. Otherwise, what was the
justification for doing that?  Then,
why were the planes of the IAF
ordered to pursue him? He has said
something interesting. He says the
planes ought not to have gone, it
was not necessary. He said the chase
was not necessary. If the planes
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were not flown to chase him, were
they escorting this honourable man?
Or perhaps he had forgotten pan dan
and hookah, and because of our
charity, well known Indian hospi-
tality, were the Government of India
trying to fly them to him? What is the
meaning of saying the planes ought
not to have flown?

17 hrs.
.

In trying to defend his own colleague
in the Transport Ministry, he has
castigated, perhaps unwittingly, the
Defence Ministry which sent two of its
aircraft to intercept the plane, What
was the meaning of it? If he was free,
if an order was not pending against
him, why were you trying to get him
back? I do not understand the mean-
ing of it. What is the meaning of your
note that you want to get him back.

I would like to say that about the
pursuit, the Government’s plea is very
interesting. The plane could not be
intercepted because it was flying at a
low height. This is a very novel plea.
The Walcott plane, the piper plane,
cannot be intercepted because it flies
too low and too slow. The Chinese
planes cannot be intercepted because
they fly too fast and too high. It is a
wonderful thing indeed.

Shri Raj Bahad-~-: Just to correct an
impression. Since they have also al-
lowed themselves to intervene, I would
say that what has been said is that on
a radar screen a low flying plane can-
not be detected, cannot be traced. That
is all that has been said. »

Shri Nath Pai: I think the Housc
will recall the point that no less a per-
son than the Prime Minister has said, 4
whenever a question was asked why
the Chinese offending planes or the
Pakistani planes could not be inter-
cepted, that the hon. Members do not
know that the planes fly very fast and
very high, and even the radars cannot
detect them. This has been the
classical reply given times without
number to this House.
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Listening to Shri Nanda and Shri
Raj Bahadur one thinks that this Wal-
cott, misunderstood by us, misrepre-
sented and maligned by the press, is a
paragon of virtue, They almost give
him a certificate, almost recommend
him, as somebody hinted, for the
Padma Bhushan on the 26th January
list of honours. Here is the man,
where did we get bad reports about
him? We get reports about him be-
cause We keep our ears open and we
do not allow our conscience and ears
to be plugged by official reports.

He made fun of me by saying,
“Where does he read about the
biscuits?” While trying to pay me a
compliment regarding my alleged
eloquence, they tried to say that I
was carried away by something my
imagination was dictating, I read the
Indian papers, papers, I may say for
the satisfaction of the balance of
power in the ruling party which are
both to the right and to the left. This
is what happened. It says Walcott
dropped biscuits for jail mates. 1
do not own this press, I do not get
money from this paper for party con-
tributions. This is a well known
paper which publishes it. all papers
have published it. (Interruption).

Frmg £ A1 T, @ A
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This was a daily here, and practically
all the dailies had carried report;
about it. This was the source. of
course I do not have any other source.
So, 1 depended upon it.

He has said he was free. All right, I
grant it to you. But was he free to
import five boxes of cartridges—I will
give you the numbers—by DC 434 and

then transport them to DC 31?7 Was
not your officer called upon to see
how it was happening? Did it not

happen under the very noses of the
security officers? How were they
transported from Palam to Safdarjung?
Did they fly, did they disappear, did
they perform the rope trick? They
went in a jeep.
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They have accused me of all kinds
of things. Shri Raj Bahadur made this
delightful statement an airport is
not a security force. What 3 profound
revelation! What we demanded was
not that the airport converts itself
into a security force, but that there
should be a security force at every air-
port in the country. That is the
simple demand. But he distorts even
that. Even at this stage we want to
know if there is any armed consta-
bulary or armed force at the airports
to look after security. What are the
intelligence men doing? Shri Swell,
pointed out that these are the vital
strategic points in the country. And
what a cavalier, casual indifferent
manner of replying!

Listening to Shri Nanda, one would
feel that nothing whatever is wrong in
this country. The only thing wrong is
pointed out that men like Walcott can
avoid the laws of this country. No-
thing is better than being a Walcott,
and nothing is so bad as pointing out
that there is danger in this country!

Finally, may I ask a question? Shri
Mohiuddin—I think party discipline
will not be employed against him—
had made a statement that this affair
was a serious affairr He made a
public statement. I hope he will not
disown it. It was serious. I think in
a lapse into truth he stated the truth!
He lapsed into truth because he did
not allow official prestige to debar
him, restrain him, and he uttered the
truth that it was a serious matter. He
further disclosed to the press that an
enquiry was being made. I want to
know what has happened to that en-
quiry. Who has been found guilty,
in a country in which the guilty shall
not be punished, and the meritorious
shall not be rewarded, in a country in
public duties shall be ridiculed, even
their motives suspected; I do not think
that that bodes well for the future of
the country. We want to know that
the guilty are punished, Never in this
country, whatever the enquiry, be it
the NEFA enquiry involving the se-
curity of this country, or be it an en-
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quiry like this, has the guilty person
been found. No one is found guilty.
The Minister is never guilty, The
officials are never guilty. What is
guilty is the rules! Only the rules
are to be held guilty.

May I, in conclusion, make a very
simple plea to him? I was not carried
either by my oratory or by my parti-
san spirit. As you found, behind the
party discipline, the overwhelming
majority of the Treasury Benches,
particularly the back-benchers who
are not expecting, and particularly
those who do not expect any benefit
out of the Kamaraj plan, were as con-
cerned as I felt, as those who support-
ed the motion felt. Take this con-
cern and anxiety of the House, of the
country, of the press, into considera-
tion and see to it—unless you think
that this is an example to be emulated
by all Walcotts,—that there are no
Walcotts and try to nip them in the
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bud. Even at this late stage, please
take into consideration my suggestion
for creating a security council and
examining the whole apparatus of the
security of this country. If you do
this, this debate would have served

a useful purpose. Thank you very
much.,

Mr. Speaker: I shall put the motion
before the House. I need not read the
details, The question is:

“That the House do now adjourn.”
The Lok Sabha divided.

Mr. Speaker: Any corrections to be
made in the Ayes? I see three hon.
Members standing. So, 3 more to be
added to Ayes. Any corrections to be
made in the Noes? I find three hon..
Members standing. So, 3 more to be
added to Noes.

Division No. 1]

Aney, Dr.M.S.

Bade, Shri

Badrudduja, Shri

Barua, Shri Hem
Bhattacharya, ShriDinen
Bheel, ShriP.H.
Chakravartty, Shrimati Renu
Chatterjee, Shri H.P
Chaudhary, Shri Y. S.
Chaudhuri, Shri Tridib Kumar
Deo, Shri P. K.

Dwivedy, Shri Surendranath
Gayatri Devi, Shrimati
Gokaran Prasad, Shri

Gupta, Shri Indrajit

Gupta, Shri Kashi Ram
Gupta, ShriPriya

Abdul Wshid, ShriT.
Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alvs, Shri A.S.

Alva, ShriJoachim
Anjanspps, Shri

AYES

Himmatsinhji, Shri

Jha, Shri Yogendra
Kachhavajya, Shri

Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vishnu
Kandappan, Shri S.
Kapur Singh, Shri

Kar, Shri Prabhat
Krishnapal Singh, Shri
Kumaran, Shri M. K.
Lahri Singh, Shri

Laxmi Dass, Shri

Mate, Shri

Mohan Swarup, Shri
Mukerjee, Shri H* N .
Nair, Shri Vasudevan

NOES

Azad, Shri Bhagwat Jha
Balmiki, Shri

Barkataki, Shrimati Renuka
Barupal Shrj P. L.
Basumatari, Shri

Baswant, Shri

Besral, Shri

Bhagat, Shri B, R.

17.44 hrs.

Pottekkatt, Shri

Ranga, Shri

Reddy, Shri Eswara
Reddy, Shri Narasimha
Roy, Dr. Saradish

Sen, Dr. Ranen
Sezhiyan, Shri
Solanki, Shri

Swell, Shri

Trivedi, Shri U. M.
Venkaiah, Shri Kolla
Vishram Prasad, Shri
Warior, Shri

Yadav, Shri Ram Sewak
Yashpal Singh, Shri

Bhagavati, Shri
Bhakt Darshan, Shri
Bhanja Deo, Shri L. N.
Bhatkar, Shrj
Bhattacharyya, Shri C.K.
Bist, ShriJ. B. S.
Boroosh, Shri P. C.

hwar Prasad, Shri
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Brij Raj Singh Kotah, Shri
Chakraverti,Shri P.R.
Chanda, Shrimati Jyotsna
Chandak, Shri
Chandrasekhar, Shrimati
Chaturvedi, Shri S. N.
Chaudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamala
Chavan, Shri D.R.

Chuni Lal, Shri

Das, Dr. M. M.

Das, Shri B. K.

Dags, Shri Sudhansu
Dasappa, Shri

Dass, Shri G.

Deo Bhanj, ShriP.C.
Desai, Shri Morarji
Deshmukh, Dr. P.S.
Deshmukh, Shri B. D.

Deshmukh, Shri Shivaji Rao S.

Dey, Shri S. K.
Dhuleshwar Mcena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G. N.
Dwivedi, Shri M. L.
Blayaperumal, Shri
Ering, Shri D.

PRirodia, Shri

Gaekwad, Shri Fatehsinhrao
Gamariy Shri

Gajraj Singh Rao, Shri
Ganapati Ram, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghosh, ShriAtulya
Ghosh, ShriN.R.
Goni, Shri Abdul Ghani
Govind Das, Dr.
Guha, Shri A.C.
Gupta, ShriShiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Hazarika, Shri].N.
Heda, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri M. L.
Jagjivan Ram, Shri
Jein, ShriA.P.

Jamir, ShriS. G.
Jamunadevi, Shrimati
Jedhe, Shri

Jena, Shri

Joshi, ShriA. C.

Joshi, Shrimati Subhadra
Jyotishi, ShriJ.P.
Kabir, Shri Humayun
Kamble, Shri
Kanungo, Shri
Karuthiruman, Shri
Kayal, ShriP. N.
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Kedaria, ShriC. M.
Keishing, Shri Rishang
Khadilkar, Shri

Khan, Dr.P. N.

Khan, ShriOsman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, Shri P. K.

Kindar Lal, Shri
Koujalgi Shri H. V.

Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shri T. T.
Kureel, Shri B, N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, ShriN.R.
Laxmi Bai, Shrimati
Mahadeo Prasad, Shri
Mashatab, Shri

Mahishi, Shrimati Sarojini
Malaichami, Shri
Malhotra, Shrilnder]J.
Mallick, Shri Rama Chandra
Mandal, Dr.P.

Mandal, Shri]J.

Mandal, Shri Yamuna Prasad
Maniy angadan, Shri
Mantri, Shri

Maruthish, Shri
Masuriya Din, Shri
Mehdi, Shri S.A.
Mehrotra, Shri Braj Bihari
Mengi, Shri Gopal Datt
Menon, ShriP. G.
Minimata, Shri

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, ShriBibudhendra
Mishra, Shri M. P.

Misra, Shri Shyam Dhar
Mohanty, Shri G.
Mohiuddin, Shri
Mohsin, Shri

Mararka, Shri

More, ShriK.L.

Mukerjee, Shrimati Sharda
Murthy, Shri B. S.

Murti, Shri M. S.
Muthiah, Shri

Naidu, ShriV. G.

Naik, ShriD.]J.
Nallakoya, Shri

Nanda, Shri

Naskar, ShriP. S.

Nayak, Shri Mohan
Nayar, Dr. Sushila

Nehru, Shri Jawaharlal
Nesamony, Shri

Niranjan Lal, Shri

Oza, Shri

Paliwal, Shri

Pandey, ShriVishwa Nath
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Panna Lal, Shri

Pant, Shri' K. C.
Paramasivan, Shri
Patel, Shri Chhotubhai
Patel, Shri P.R.

Patil, ShriD. S.

Patil, Shri]J. S.

Patil, Shri M. B.

Patil, ShriS. B.

Patil, Shri V. T.

Patil, Shri Vasantrao
Patnaik, ShriB.C.
Pattabhi Raman, Shri C.R.
Pillai, Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Raghuramaiah, Shri

Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Raj Deo Singh, Shri
Raju, Dr.D.S.

Raju, ShriD. B.

Ram, ShriT.

Ram Scwak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramaswamy, ShriS. V.
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rane, Shri

Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rsao, Shri Muthyal

Rao, Shri Ramapathi
Rao, Shri Thirumala
Rattan Lal, Shri

Ray, Shrimati Renuka
Reddy, ShriK. C.
Reddy, Shri Ramakrishna
Reddy, Shrimati Yashoda
Roy, ShriBishwanath
Sadhu Ram, Shri

Sahu, Shri Rameshwar
Saigal,Shri A. S.

Samanta, ShriS.C.
Samnani, Shri

Satyabhama Devi, Shrimat;
Sen, ShriA. K.

Sen, ShriP. G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shakuntala Devi, Shrimati-
Shankaraiya, Shri
Sharma, ShriA.P.
Sharma, ShriD. C.
Sharma, ShriK.C.
Shashi Ranjan, Shri
Shastri, ShriLal Bahadur
Sheo Narain, Shri

Shinde, Shri

Shree Narayan Das, Shri
Shyamk i Devj, Shrimati:
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Siddish, Shri

Sidheshwar® Prasad, Shri
Singh, ShriD.N.

Singha, Shri G.K.

Sinha, ShriB.P.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari

Sinha, Shrimai Tarkeshwari

Sinhasan Singh, Shri

Sonavane, Shri

Soundaram Ramachandran,
Shrimati

NOVEMBER 19, 1863 to matter of Urgent

Subramanyam, ShriT.
Sumat Prasad, Shri
Swamy, Shri M.P.
Tahir, Shri Mohammad
Thimmaiah, Shri
Thomas, ShriA. M.
Tiwary, Shri D. N.
Tiwary, ShriK.N.
Tiwary, ShriR. S.

Tula Ram, Shri

Ulaka, Shri Ramachandra
Upadhyaya, Shri Shiva Dutt

*| 1) Public Importance

Valvi, Shri

Varma, ShriRavindra
Veerabasappa, Shri
Veerappa, Shri
Venkatasubbaiah, ShriP.
Vidyalankar, Shri A.N.

Vijaya Ananda, Maharajkumar

Vyas, Shri Radhelal
Wadiwa, Shri

Wasnik, Shri Balkrishna
Yadav, Shri Ram Harkh
Yadava, Shri B. P.
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Srinivasan, Dr.P. Utiya, Shri

Subramaniam, ShriC.

Mr, Speaker: The result** of the
division is as follows:

Ayes 49; Noes 254.

The motion was nagatived,

17.12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TRAIN-BUS COLLISION AT LEVEL-CROS-
SING NEAR REN STATION

Shri P, C. Borooah (Sibsagar): Sir,
I call the attention of the Minister of
Railways to the following matter of
urgent public importance and I request
that he may make a statcment there-
on:

“The reported train-bus collision
at an unmanned level-crossing
near Ren Station on the Jodhpur
Division of the Northern Railway
on November 18, 1963 involving
eight lives.”

The Deputy Minister in the Ministry
of Railwayg (Shri Shahnawaz Khan):
On 18-11-1963 at about 17.23 hours,
train No. J 114 Down Goods procee-
ding from Merta Road to Phulera, just
after passing Ren Station, collided
with a passenger bus at an unmanned
level-crossing situated between the
Up Outer and Home signals of Ren
station.

Yusuf, Shri Mohammad

Vaishya, Shri M.B.

As a result the bus was smashed
and 8 out of the 34 passengers tra-
velling in the bus were Kkilled on the
spot. The remaining passengers were
in the first instance taken to the Rail-
way hospital at Merta Road for preli-
minary medica] attention. Eleven of
these passengers were discharged at
Mecrta Road and the rest ie., 15 were
sent to Jodhpur for further treatment
in the Civil Hospital. According to the
latest information, 9 persons are ad-
mitted in the hospital of whom § are
reported to have been seriously in-
jured.

Relief train with medical van and
medical officers of the Railway was
rushed from Merta Road and reached
the site at 18.47 hrs.

The Divisional Superintendent,
Jodhpur and other Divisional Officers
of Northern Railway rushed to the
site of the accident immediately on
receipt of information to assist in relief
operations. The District and I’olice
authorities also reached the site
shortly after the accident.

The cause of the accident is under
investigation and an officers’ enquiry
has been ordered.

Shri P. C. Borooah: This unfortunate
incident happened at a level-crossing
near the railway station. May I
know what was the consideration for
which this level-crossing, important
as it is because of its proximity to the
railway station, was left un-manned?

**Ayes: The name of one Member could not be recorded.

Noes: The name of one

Member could not be recorded.
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Shri Shahnawaz Khan: Level-cross-
ings are manned or unmanned keep-
ing in view the density of traffic that
flows across those level-crossings. The
density of traffic there did not justify
manning the level-crossing.

Y TR ¥9E WA (FTEAT ) o
#F srAar =g fF ody ged gwa
R @Y oA A a3
am AT Y dfaa Ffar f TR |
A AEIRT ¥ R g9 X UM {77
# afgw wfan smr oov & P
SART ZHT A & AT TEY gHEATE
BET WA E A TR A 3 & fau
I F AT Y F% qEF  (AEew F
FEqT WA TAET AR § FY
ST gy qEy &y S ?

st mgAE @t ;. SEr 3w A
F IEW WEEH FT A §, FTC AT
X T I A oxaeqT A9 qefafe-
BaA €T TaNEH & G § FT
A

st @y (@e ) ;T OFRe
% grEed § W1 gAdreznmA R
STT # sgaEqT F1 ST @Y 2 ar 48
gAafeca ™A UAiE &% W
§ar a8 uw fedEz vaifE &+
W

ot MEAAE A IAd AEAAA
F uF FA AT Y g I fF 9z AT
qIATA FT FTH FIT |

Nt owEAE (W ) & S
T g fF ¢ FEwEw, eER ¥ t=
TAFEY, (8%} OF UHY gHeArl #
frqy safsq w8, @ § I¥arT & 9
T wifg w1 et gif gf § AR
39 gifa & qf e ara i sare
¥ oar g ?

KARTIKA 28, 1885 (SAKA)

to Matter of  §34
Urgent Public Importance

TN WERT . 99 @ g9
Hag g AT &7 A as 7 F4T
A AEIET I3 g9 IqATAHA & 7

st wEgAaw @& o S A

Nt gmaw fag (FTAT) ;T
# W& AN wEET § I g g
fa @M @awgm g s afaEx
T miaTl & FT GFETaT a8T
fear s 7 @ a@ W
T TIAT FEH AR A T

2

=t mgAAE @ oar §9 ooy
fwar mfesd & ur F7Q F9E o
W & AR I8 39 909 F AT 7 @
s maxfrmeg; xR W@
a7 % AU FgaEr sgun a sm9%
R { gg wEiEEm 3} A A
SELI|

Y $ZI@: AL I FT Fq_
T o |

T WEIEW EACICIE]
2 atfear
St wmE™ ;. F¥ @ oav fw

frg¥ oF g & fraw oEdr o2
TgET GEA U A IT F eraqia
fFg gFR T & T @ T

TN WY : I Fed & fw
W OF A AT 99 WFS AN
T g

st fawm war ()
fom aw@ @@ =9 ¥ @ 9 ar 7=
T oarar @ ?

wew  wgEE 9§ Fay & %
Te g ) Wi ar
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[sreae 7]
A FTA AT N A I&aw
w{odE oar?
Shri Shahnawaz Khan: No, Sir,
XT AT & TG T A IgF T A AT
TR BT FATT T A AT R

Shri Somavane (Pandharpur): May

I put one question?

NOVEMBER 19, 1968 to Matter of Urgent
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Public Importance

Mr. Speaker No.

17.18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
November 20, 1963/Kartika 29, 1885
(Saka).
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32 Pak-China air agreement 260—63
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45 Package programmes 296
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48 Liquor permlts for tour-
ists 208
49 Birth Anmvcrsary s[amps 298-99
50 Avro-748 for I.A.C. . 299
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54 Additional funds for agn-
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67 C.D. Blocks 308-09
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70
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88
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94
95
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Research Schemes .
Assistance to U.P.

Western style accommoda-
tion for tourists

Special stamps .
P.&.T. buildings . .
Waltair Station .

Cultivable lands along
Railway tracks .

Crops damaged by ﬂoods.

Closure of sugar factor-
ies .

Price of fcrtlllZch
Village Volunteer Force.
Money Order Forms .

Leaf drying disease in
paddy fields .

Shipping Corporatmn
Collision of trains near
Kanpur . . .
N.E.F. Railway . .
Rail link between Sili-
guri and Jogighopa

Passengertrains from Gau-

hati to Upper Assam
Northern Rallway Work-
shop
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Marine Weather Station
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Sugarcane cultivation in
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D.T.U. . . .
Central Warehousmg
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P.&T. employees . .
Nomadic cattle raisers
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Road Stations
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vice
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Boat bridge over Jam-
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313-14

314
315
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316
316-17
317

317-18
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319
319-20

320

.
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323

323-24
324-25
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325-26

326
326-27
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327-28

328
328-29

329

330
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Wazirabad Bridge, Delhi
Toofan Express
Radio-Photo link .
Milk crisis in Delhi .
Cooperatijve rice mills

Package programme
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Mincr ports in Kerala .
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Rice purchased from U.S.A.

Transport of iron ore.
Mail for PortBlair .
Freedom from Hunger .
Panchayati Raj

Railway accidents .
Draught in Rajasthan
Jute

Telephone connections

Rail link, between Cape
Comorin and Tirunelveli

DryDock, Visakhapatnam
Sugar Mills, Deoria

Cattle breeding farms in
Rajasthan .

R.M.S.

Rice procurement through
cooperatives .

Wheatloan from (,anada
Ahalyapur Station

Quality of D.M.S.S. Milk

Transport Coopc rative
Societies

Agricultural Socretlcs
Konhan Ferry Service
Lanka Station .
Cultivable barren land.

Accidents at Barabanki
Station

Loan for agncuhural pur-
poses .
Second Pay Commission.
Tulihal Aerodrome

Use of English in Rallway
Department

Quarters for Rallway em-
ployees in Uijjain .

CooperativePackage Pro-
gramme Districts , ;

Wagon Repair Factory .

-
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337-38
338-39
339
33940
340-41
341-42

342
342-43
343

344
344

344-45

345
345-46
346-47

347-48
348
349

349-50

35¢-51

351

351-52
252
352-53

353-54
354

354—56
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141
142

143
144
145
146
147

148
149
1)
151

152

153
154

155
156

157

158
159

160

161
162

Q. Subject
Stamps on wild life

Bridge at Golthemi Ghat
(Bihar) . .

Damage to crops .
Hindustan Shipyard
Road development
Telegraph Office
Delhi-Bulandshahr Rail

link

Rcm.arch on paddy secd
National Highway No. 37
Air services to Assam .
First Class accommoda-
tion in trains

Bridge over Ganga near
Kanpur

Sugar quota for Pumab
Appointments in Northern

Railway
Medicinal herbs

Realignment
Vd”o.y .

Broad Gauge lmes upm
Ramnagar

Accidentat Dhanamandal
Revitalization of village
Societies
Silchar-Imphal
Air Service
Post Office at Gmlkera .
Box-wagons .

of ]\’mgru

Shurtle

CALLING ATTENTION TO

MATTER OF
PUBLIC

URGENT
IMPORTANCE

Shri S.M. Banerjee called the

attention of  the Prime
Minister to the recent (s-
pionage activitics by per-
sonnel of Pakistan High
Commission in New Delhi.

The Minister of State in the

PAPERS LAID ON THE TABLE

(0]

ing papers

Min‘s'ry of External Affairs
(Shrimati Lakshmi Meron)
made a statement in regard
thereto.

A Tcopy each of the follow-
under sub-

section (2) of ssction 16 of

®

the Tariff Commisgion Act,
1951:—

Report (1962) of the Tariff
mmission on the review

540 -

CoLUMNS

356

356-57
357-58
358
359
359

360
360
360
360

360—62

362
362-63

363-64
361

354-65

365
365-66

366
366

367-68
368

380—94

395-96
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PAPES LAID ON THE
TABLE —contd.

of protection to the Dyearuﬂ'
Industry.

1£) Government Resolution
No. s52(1)-Tar/62, dated
the 13th November, 1563.

i) Statement explaining the
reasons why a copy each of
the documents at (i) and (ii)
above could not be laid on
the Table within the period
prescribed in thc said sub-
section. . .

(2) A copy of the National
Welfare Board for Seafarers
Rules, 1963 published in
Notification No.G.S.R.1187
dated the 13th July, 1963,
under  sub-section (3) of
section 458 of the Merchant
Shipping Act, 1958. .

(3) A copy of the Rice Milling
Industry  (Regulation and
Licensing) = Amendment
Rules, 1285  published
in Notification Ne. G.S.R.
1369 dated the 17th August,
1963, under sub-section
(4) of section 22 of the Rice
Milling Industry (Reguh~
tion) Act, 1958. .

(4) A copy of the Displaced
Persons (Compensation and
Rehabilitation) Eighth A-
mendment  Rules, 1963
published in  Notification
No.1634 dated the 12th
October, 1963, under sub-
section (3) of scction 40 of
the Displaced Persons
(Compensation  and  Re-
habilitation) Act, 1954.

(5) Statement regarding the
problems of sugar and gur
and sugarcane prices.

STATEMENTS BY

The Deputy Minister of Food
and Agriculture (Shri A.M.
Thomas) made a statement
regarding the production,
price ctc. of rice.

BILLL. INTRODUCED .

The Requisitioning and Acqui-
sition of Immovable Pro-
perty  (Amendment) _Bill,
1963.

[DaiLy Digest]
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MINISTER

396—415

415-16

MOTION RE
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: COMMITTEE 416—50

ON PUBLIC UNDERTAKINGS

Discussion on the motions
e : Constitution of a Com-
mittee on Public Under-
takings, moved by the
Minister of Industry (Shri
Nityanand Kanungo) on the
21st September, 1963 and
amendments/substitute mo-
tion thereto moved In the
18th November, 1963,
continued. The discussion
not concluded.

MOTION FOR ADJOURN-
MENT

The Speaker gave his consent
to the moving of an Adjourn-
ment Motiln given notice
of by Shri Nath Pai re:escapc
of Mr. Walcott in a plane
from Safdarjung Airport.
The motion was discussed.
Shri Nath Pai replied to the
Debate. On the motion
the House divided, Ayes 46:
Noes 254. The Motion was
accordingly negatived.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri P.C. Borooah called the
attention of the Minister of
Railways to the reported

train-bus  collision at an
unmanned level-crossing
near Ren station on the

Jodhpur division of the
Northern Railway on No-
vember 18, 1963, involving
8 lives.

The Deputy Minister in the
Ministry of Railways (Shri
Shah Nawaz Khan) made
a statement in regard thercto.

AGENDA FOR WEDNES-
DAY, NOVEMBER 20,

1963'KARTIKA
(SAKA)
Further  discussion on the

motions re : constitution of
a  Committee on Public
Undertakings, and consi-
deration and passing of the
Income tax (Amendment)
Bill, 1963.

451—524

31—3>
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